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LOK SABHA DEBATES
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LOK SABHA

Tuesday, July 22, 19756/Asadha 31,
1897 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SrEAKER in the Chauir)

MR. SPEAKER: Papers to be
laid on the Tab'e (Interruptions).

PAPERS LAID ON THE TABLE

REPORT OF SUGAR INDUSTRY ENQUIRY
CoOMMISSION

THE MINILTER OF STATE IN THE
MINISTRY OF AGRICULTUR< AND
IRRIGATION (StIRI SHAHNAWA?Z
KHAN;. I beg to lav on tl.e Table
a coy of the Hirdi version of  the
Repnt (1974) of the Hug~ Industry
Enquiry Comiss on— Vo'urawe, ] end
II— under sub-scction (4) of section
3 of the Commissiong of Incuity Act,
1952 |Placed . Labrary. See No,
LT-9791/75 }

NOTIFICATIONS UNDER REPRESENTATION
OF THE PEOPLE ACT AND ORDERS UNDER
DeLIMITATION AcCT

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS [(SHRI
H. R. GOKHALE) ON BEHALF OF
DR, (SMT.) SAROJINI MAHISHI]:
I beg to lay on the Table:—

(1) A copy each of .he [ullowing
Notificationg (Hindi and English
versions) under  sub-section
(3) of section 1680 of the
Representation of the People
Act, 1951: —

(i) The Conduct of Rlections
(Amendment) Ru'es, 1875,

1119 LS—1.

- —— - —

-

published in Notification
No. S.O. 2083 (E) in
Gazette of India, dated the
14th May, 1975,

(ii) The Conduct of Elections
(Second Amendment)
Rules, 1975, published in
Notification No. S.0.
229 (E) in Gazette of India
dated the 26th May, 1975.

[Placed in Library, See No.
LT-9792/%5.]

(2) A copy each of the following
Orders, (Hindi and English
verzions) of ihe De'imitation
Commission under sub-section
(3) of section 10 of the
Delimitation Act, 1972:—

(i) Order No. 40 of the
Delimitation Commission in
respect of the Union Terri-
tory of Delhi, published in
Notification No. S.0.
187(E) in Gazette of India
dated the 28th April, 1975.

(ii) Order No. 41 of the
Delimitation Commission in
respect of the State of
Punjab, publishei in Noti-
fication No, SO. 228(E)
in Gazette of India dated
the 24th May, 19875.

fPlaced in Library, Sze No. LT-
9793/75.1

NOTIFICATIONS UNDER ALL-INDIA
SERVICES ACT

THE MTNISTER Of STATE IN THE
MINISTRY O HOMw  AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF FPFARLIAMENT.
ARY AFFAIRS (SHRT OM MEHTA):
7 beg tn lav on the Table:—

(1) A copy each of the following
Notifications (Hindi and



Papers laid

English wversions) under sub-
section (2) of section 3 of the
All.India Services Act, 1981:+—

{i) The Indian Administrative
Service (Mastion of Cadre
Styength) Bleventh
Agnendment Regulations,
1975, publisheq in Notitica~
tion No. G.8.H. 277(E) in
Gazette of India dated

, the 13th May, 1975,

(ii) The Indian Adminigtrative
Serviee (Pay) Sixth
Amendment Rules, 1975,
published in Notification
No. G.S.R. 278(E) in
Gazette of India dateq the
13th May, 1975.

(iit) The Indian Administrative
Service (Pay) Seventh
Amendment Rules, 1975,
published in Notification
No. G.5.R. 281(E) in
Gazette of India dated the
16th May, 1975.

(iv) The Al India
(Joint  Cadre)
Amendment Rules, 1975,
published in Notification
No. G.S.R 630 in Gazerte
of India dated the 3lst
May, 1975.

(v) G.S.R. 692 published in
Gazette of India dated the
Tth June, 1975 containing'
corrigendum to Notifiration
No. G.S.R. 470(E) dated
the 15th November, 1974.

Services
Second

(vi) The All India Services
(Death - cum — Retirement
Benefits) Third Amend-
ment Rules, 1875 pub’ished
in Notificavion No, G S.R.
724 in Gazette of India
dated the 14th June, 1975.

(Placed in Library See No. L'T-
9794/75].

(2) A eopy each of the following
Notiications (Hindi and

JULY 22, 1975
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English versions) under sub-
section (3) of Section 10A of
the Former Secretary of State
Setvice Officers (Conditions of
Service) Act, 1972:=

(i) S.0. 282(E) published in
Gazette of India dated the
19th May, 1975.

(if) S.0. 287(E) published in

Gazette of India dated the
20th May, 1973.

(iii) S.0, No. 288(Il) published
in Gazette of India dated
the 20th May, 1975.

[Placed in Library. See No. LT-
9795/75.]
NOTIFICATIONS UNDER EMERGENCY

RIggs (Goops) [INSURANG' ACT AND
EMERGENCY Risgs (UNDERTAKINGS)
INSURANCE AcT, FINANCE ACCOUNTS,
1871-72, NOTIFICATIONS UNDER Cus—
roMs AcT AND CENTRAL Excise RuLes.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
I beg to lay on the Table:—

(1) A copy of the Emergency
Risks (Goods) Insurance
(Second Amendment) Scheme,
1875 (Hindi and English
versions) oublished in Nofti.
fication No S.0. 266(E) in
Gazette of India dated the
20th June, 1975 under sub-
section (6) of section 5 of the
Emergency Risks (Goods)
Insurance Act, 1871.

(2) A copy of the Emergency Risks
(Undertakings) Insurance (Se-
cond Amendment) Scheme,
1975 (Hindi and English ver-
sion) publiched in Notification
No. 5.0. 267 (E) in Gazette of
India dated the 20th June 1975,
under sub-section (7) of sec-
tion 3 of the Emergency Risks
(ITndertakings) Insurance Act,
1971.

[Placed in Libiary.
8706/75.]

See No. LT-



5 Papers laigd

(3) A &dpy of the Finance Accounts
(Hindi version) of the Union
Government for the year 1971~

72. [Placed in Library.,: See
No. LT-9797/75.]

(4) A copy each of the following
Notfications, (Hindi and English
versions) under section 159 of
the Customs Act, 1882:—

() G S. R. 255 (E) 0 G. 8. R.
288 (E) published in Gazette
of India dated the 12th May,
1975 together with an explana.
tory memorandum.

(ii) G, S. R. 320 (E) and 330 (E)
published {n Qazette o? India
dated the 11th June, 1875 to-
gethey with the explanatory
memorandum,

(ii1) G.S.R 383A(E) published in
Gazette of India dated the
17th June, 1875 togther with
an explanatory memoran-
dum,

(iv) G. S. R. 768 published in
Gazette of India dated the 21st
June, 1975 together with an
explanatory memorandum.

(v G.S.R. 364(E) publishcad in
Gazettee of India dated the
28th June, 1875 together with
an explanatory memorandum.

(vi) G S R. 368 (E) published in
Gazette of India dated the
30th June, 1975 together with
an explanatory memoran-
dum.

(vil) GS.R. 810 published in
Gazette of India dated the
S5th July, 1975 together with
an explanatory memorandum

{Placed in Library. See No. LT-
97988/75.]

(8) A copy of each of the following
Notifications (Hindi and English
vergions) issued under the Cen-
tral Excise Rules, 1044: —

(1) G. S R, 264 (E) and 265(E)
published in Gasette of India
dated the 12th May, 1975 to-
gether with an explanatory
memorandum,

ASADHA 31, 1897 (SAKA)

Paﬁcﬂ laid 6

() G B R M(B) L G.BR
276 (E) publighed in Gazette
of India ddted the 13th May,
1975 together with an expla-
tory memorandum.

(il) G. 8. R, 284 (¥) published
in Gazette of India dated the-
19th Mey, 1973 together with
an explanétory memorandum

(iv) G. S. R. 204 (E) published in
Gazette of India dated the
23rd May, 1075 together with
dn expladatory memctandum

(v} G. B. R. 668 published in
Gazette of India dated the
31st May, 1975 together with
an explanatory memorandum.

(vi) G. 8. R. 687 publisheg in
Gazetta of India dated the
3ist May, 1075 together with
an explanatory memcrandum.

(vii) G. S. R. 704 published in
Gazette of India dated the
Tth June, 1978 together with
an explanatory ‘memorandum

[Placed in Library. See No. LT-

9798/76.]

RAILWAYS RED TARIFF (FOURTH-AM-
ENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): I beg to
lay on the Table a copy of the Rail-
ways Red Tariff (Fourth Amendment)
Rules, 1975 (Hindi and English ver-
sions) published in Notification No.
G. S. R 800 in Gazette of India dated
the 28th June, 1975, issued under sec-
tion 47 of the Indian Railwayg Act
180 [Placed in Library. See No. LT-
9800 /75.]

Derar RoLLER MrLLs WHEAT PropuUCT
(Ex-Mru aNp RETAIL) PrICE CONTROL
{ AMENDMENT) ORDER

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE)--1 beég 40 lay or
the Table a copy of thé Deldi Roller
Mills Wheat Products (Ex-mill and



‘Y Papers laid

(Shri Armasaheb P. Shinde.)

Retail) Price Contro] (Amendment)
Order, 1975 (Hindi and English ver-
sions) publisheq in Notification No
G.S.R. 402(E) in Gazette of India
dateq the 10th July, 1875 under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, [Pluced
in Library. [See No, LT-9807/75.}

STATEMENT RE NOT LAYING OF Hinm
VERSION OF ‘WHY EMERGENCY'

THE DEPUTY MINISTER IN THE
MINISTERY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table a statement (Hindi and
English versions) explaining the rca-
sons for not laying simultaneously the
Hindi version of the publication
entitled ‘Why Emergency’. [Placed in
Library. See No. LT-9802/75.]

THE MINISTER OF WORK AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
ATH) : On behalf of Shri Sukhdev
Prasad I beg to lay a statemen:.....

MR. SPEAKER: I am not accepting
anybody else to make a statement on
his behalf unlesg I am informed ahout
it and this will not be considered as
laid on the table.

I have given iwo warnings in the
last session. If he comes tomorrow
he can lay it tomorrow. Please see
that I am informed if he authorises
somebody.

RampPur Raza Lisrary RULEs

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI
D. P, YADAV): 1 beg to lay on the
Table a copy of the Rampur Raza
Library Rules, 1975 (Hindi and
English Vversions) published in
Notification No, GSR. 337(E)
in Gazette of India dated tae
26th June, 1975 under sub-section (3)
of section 27 of the Rampur Raza

JULY 22, 1978

Library Act, 1975. [Placed in Libra-
ry. See No, LT-0803/74.]

——

PARLIAMENTARY COMMIT-
TEES—SUMMARY OF
WORK

11.03 hours

SECRETARY-GENERAL: I beg to
lay on the Table a copy of the
Parliamentary Committees—Summary
of Work pertaining to the period 1st
June, 1974 to 31st May, 1875.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir I lay
on the Table the following six Bills
passed by the Houses of Parliament
during the last session and assented
to singce a report was last made to
the House on the 1l1th April, 1875:—

1, The Appropniation (No.2) Bill,
1975,

2. The All-India Services (Amen-
dment) Bill, 1975.

3. The Former Secretary of Staie
Service Officers (Conditions
of Service) Amendment Bill,
1975,

4. The Finance Bill, 1875.
5. The Tobaczo Cess Bill, 1975.

6. The Nagaland Appropriation
(No. 2) Bill, 1975.

Sir, I also lay on the Table copies,
duly authenticated by thc Secrctary-
General of Rajya Sabha. of the Follow.
ing seven Bills passed by the Houses
of Parliament during the last session
and assented io since a report was
last made to the House on the 11th
April, 1975: —

1. The Constitution (Thirty-cev-
enth A'mendment) Bill 1975.

2. The All-India Serviceg Regula-
tiong (Indemnity) PRill, 1975.

3. The Tokyo Convention Bill
1975.

4. The Rampur Raza Library Bill,
1976.

5. The Consitufion (Thirty-sixth
Amendment) Bill, 1975,

Assent to Bills 8
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i0 S.Q.
\
6. The Companies (Temporary
Resuric.vng  op  Dividends)

Amendment Bill, 1975,

7. The Government of Union Ter
ritories (Amendment) Bil],
1979,

11.05 hrs,

CORRECTION OF ANSWER TO
STARRED QUESTION NO 5§71 RE
SHARE OF GOVERNMENT, LIC.
AND U. T. 1. IN JOINT INDUS-
TRIAL UNITS.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P
SHARMA): Sir, on behalf of
shr T. A, Pai, I beg to make a state-
ment, correcting the answer given on
the 9th April, 187), to a Supplemen-
tarv on Starred Question No, 571 by
Shr1 P, Ranganath Shenoy regarding
share of Government, LI.C. ani UT.I
in Joint Industrial Units gnd (I
riving reason for delay in correcting
the reply.

Sir. while answering certain supp-
lementaries to Starred Question No.
571 in the Lok Sabha on 9-4-1975 I
had stated that according to the defi-
nition of the Comvanies Act now. ..

MR SPEAKER: You may lay it on
the Table,

SHRI A. P. SHARMA: Yeg, Sir. T
lay it on the Table.

Statement

While answering certain supple-
mentaries in rogavd to Starred Ques-
tion 571 in the Lok Subha on 9.4.1975,
1 had stated that, according to the de-
finition of the Companies Act now, if
91 per cent of the cavital is owned by
the Central Government, the State
Governtnent and the Corporations
owned or Controlled by the Govern-
ment, it becomes a Government coni-
pany.

8. A Government company is
defined asg under: Under section 617
of the Companies Act:

Paperg laid )

“For the purpose of this Act Gov-
ernmenf{ company means any Come
pany in which not lesg than fiifty
one per cent of the paid up share
capital is held by the Central Gov-
ernment or by aeny State Govern-
mer v or Governments, or partly by
the Central Government and prtly
by one or more State Governments
and includes a company which is
a subsidiary of a Government com-
pany as thus defined”,

To the extent indicated above, I
crave the indulgence of the House to
correct the reply previously given,
This statement could not be made
edrlier as the mistake rcmaineo
un-detected.

PAPERS LAID ON THE TABLE—

contd.

CORRECTION OF ANSWER TO USQ No.
1450 re. SUSPENSION OF STEEL SUPPLIES

MR. SPEAKER: Mr. Sukhdey Pra-
sad, you are very much there,

Feqa Wi & Ay ¥ Ig-wR
(o7t gmdw wure) : mae PRy,
W WY & fag ) A & fao
g g 5 32 27 & SR ¥ wyom #
weie A T w qn | Az wiar @
ar ¥ ¥ wx gy

MR. Speaker: All right.
oy W wrlt §1 3 &

! gUIT waww - & weqrw Ay
wearf & faorma & @ ¥ gaf
oo MG @Y7 OFoRo U
W & wArvifed g amar 1450 3
27 w1975 1 fry W G-
¥ Q¥ &1 WX (2) 397 N 07
FTAAgE faoew & wrvor Iy wreny
q*&mwmvmmga



11 Announcement re BO.H, JULY 22, 1978 Election to Comm. e

[# T ymz]

‘ Statement (f)

A TN ¥ 27-2-1975 W ¥
A WY THI A WY N H W (W)
¥ v ¥ e 1974 & W aw
W wenw WO Oy ofww =fs-
wrfgt o a8 oy wrawy ¥ s @i
¥ W & o oY ) Ty 192" ¥ oy
‘160° ST @)

Statement (i)

27-2-1975 W sndfaa 1@
#WAT 1450 HT IR X & qwETq Aer
aqr veqra fageew, s@we ¥ 4E
aarar fF ATMT 1974 & WA AP
¥ e s sy gfaw wfe-
w1l 1 w3 ¢ ATRAT 8 HEAT A%
9 | TR 7 981 W fF W ew A
¥T 3GY gO W F AW (T) F K
fau 7Y gER W E A W §UHT FA
F waEmwar §1 WG AW LwI
froras FEFIAT X W ag anar § fw
gat wiwdr & fawt ofwda  ma-

wEar T8y g

1107 hrs.
ANNOUNCEMENT RE. BUSINESS
OF THE HOUBSE
MR. SPEAKER: I have to 1nform the
House that the Business .Advisory
Committee at its sitting held today
has recommended allocation of 7 hours
for further discussion on the Statu-
tory Resolution regarding Proclama-
tion of Emergency, The Minister will
reply tomorrow. I take it that the
House agrees. The Minister of Par-
liamentary Affairs will now present
a Report of the Business Advisory
Committee about other matters. The
Prime Minister will intervene at 12 O’

Clock today in the discussion.

mst—

-

BUSINESS ADVISORY COMMITTEE
Firry-sIxte Rerorr

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
ANNOUNCEMENT RE. BUSINESS OF
AFFAIRS (SHRI K. RAGHU RA-
MAIlAH): Sir, I beg to present the
Fifty-sixth Report of the Busiuess
Advisory Committee,

MR. SPEAKER: You have already
presented that.

SHRI K. RAGHU RAMAIAH: Yes,
Sir.

MR. SPEAKER: It is being circula-
ted.

11.09 hrs,
ELECTION TO COMMITTEE

ToBacco BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to move the folowing :—

“That in pursuance of sub.section
(4) (b) of Section 4 of the Tobac-
co Board Act, 1975, the members of
this House do proceed to elect in
such manner as the Speaker may
direct, two members from among
themselves 10 serve as members of
the Tobacco Board, subject to the
other provisions of the sajd Act”

MR, SPEAKER: The question is:

“That in pursuance of sub-section
(4) (b) of section 4 of the Tobacco
Board Act, 1875, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Tobacco Board, subject to the
other provisions of the saigd Act”

The motion was adopted

Al it
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CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

Appointment of Memler to Joint
Copunitiee

SHRI M. C. DAGA (Bali): Sir, I
beg to move the following: —

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint @ member of Rajya Sabha
to the Joint Committee on the Bill
further to amend the Constitution
of India in the vacancy caused by
the retirement of Shri Niren Ghosh
from Rajya Sabha and do commumi-
cate to this House the name of the
member so appointed by Rajya
Sabha to the Joint Committee.’

MR. SPEAKER: The question ijs:

“That this House do recommengd to
Rajya Sabha thay Rajya Sabha do
appoint a member of Rajya Sabha
to the Joint Com'mittee on the Bill
further to amend the Constitution
of India in the vacancy caused by
the retirement of Shri Niren Ghosh
froom Rajya Sabha and do commu-
nicate to this House the name of the
member so appointed by Rajya Sabha
to the Joint Committee.”

The motion was adopted.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1975-76.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR{ PRA-
NAB KUMAR MUKHERJEE): Sir, I
beg to present a statement showing
Suplementary Demandg for Grantg in
yvespect of the Budget (General) for
1975-16.

Foreign Exchampe etr, Ord.

11.14 k-s

CONSERVATION OF FOREIGN
EXCHANGE AND PREVENTION OF
SMUGGLING ACTIVITIES
(AMENDMENT) BILLe

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) 8Sir, I
beg to move for leave to introduce a
Bill to amend the Conservation of
Foreign Exchange and Prevention of
Smuggling Activities Act, 1974

MR, SFEAKER: The questiop is:

“*That leave be granted to intrp-
duce a Bill to amend the Conserva-
tion of Foreign Exchange and Pre-
vention of Smuggling Activities
Act, 1974.”

The motion was adopted

SHRI C. SUCRAMANIAM: I intro-
duce the Bill,

1115 hrs.

STATEMENT RE CONSERVATION
OF FOREIGN EXCHANGE AND
PREVENTION OF sMUGGLING
ACTIVITIES (AMENDMENT)
ORDINANCE, 1975

THE MINISTER OF FINANCE
(SHR1 C, SUBRAMANIAM): 8Sir 1
beg Lo lay on the Table an Explana-
tory Statuvment (Hindi and English
versions) giving reasons for imme-
diate legislation by the Conservation
of Foreign Exchange and Prevention
of Smuggling Activities (Amendment)
Ordinance, 1975, as required umder
rule 71{1) of the Ruleg of Procedure
and Conduct of Businesg in Lok Sabhe,

*Published in Ga:ette of India Extra-ordinary Part II, geestion R

dﬂted 22"' 7" 75!



15 JULY 22, 19783 Constn. (Thirty-ninth) 16

11.1€ hrs.

CONSTITUTION (THIRTY-NINTH)
AMENDMENT BILL*

THE MINISTER OF LAW, JUSTICE
AND COMFANY AFFAIRS (SHRI
H. R. Gokhale): Sir, I beg to move
for leave to introduce a Bill further
to amend .hz Constitution of India.

MR. SPEAKER: Many Members
wanted to oppose this. We had a ballot
ang the nam?2 of Shy, P, G. Mavalan-
kar came ou. Siri Mavalankar.

SHRI P. G, MAVALANKAR: Ahme-
dabad): Mr. Speaker, Sir, I rise to
oppose the introduction of the Con-‘ti-
tution (Amendment) Bill which 1S
sougit to be «noved by the Law Minis-
ter. Shri (Gokhale,

MR. SPEAKER: Mr. Mavalankar,
‘thig #: tor oppos.ng leave and not in-
irodu.tion. O, vou oppose the leave
to introduce.

SHRI P. G. MAVALANKAR: 1 op-
pose the leaves to introduce the Bill.
Sir, this is 3 very serioug business
which the Law Minister wants to
bring before the august House and it
contains a number of dangerous ideas
and incidental provisions whidy are
completely con rary to both the letter
and the spirit of the Constitution.

The memorandum which iy c.icula-
ted among the pnpers this morning
with the signature of Shri Gokhale
containg the following 1n the last
paragraph:

“In view of the short dura ion of
the current session and the need to
get the bill passed in the current
session itself, it is not possible to
comply  with the requirements
under Directic;, 19B of the Speaker
regavding circula ion of copies of
the Bill to Members two days prior
to the introduction.”

*Published in Gazette of
dated 22-7-75.

- —— T =

Amdt. Bill.

Sir, 1 feel that thig Bill particularly
is of such a giganlic ngture with such
serious and dangerous implications,
that the Direclion 19B given by your
goodself ghould under no circumstances
have been waived aud that every
Member of the House should have
got an opportunity of two full days
to ind out the various implications
and then come prepared to this House
cither to support or to oppose it.

Therefore I feel that 1L was very
wrong for the Minis'er 1o have asked
for waiving it. The Minister and his
colleagues time and again tell us
that ij{ is an c.nergent session to tra-
nsact governments urgent business.
It they knew that they were going
to bring this; Bill, thev should have
brought it before us in good time and
let it be circulated amongst us all so
that it would enable us to study it
properly. Thig is my first point

Now if vou look at the second para-
graph in the same memorandum you
will find the following I quote from
the Minister'y on statement

“The objective of the Bill is to
make it clear that the satisfaction of
the President, Governor or Adminis-
irator ig not justiciable ”

1 further quote:

“To avoid unnecessary litigation
in this behalf, it seems necessary to
express'y provide in the Constitu-
tion that the satisfaction of the
President, Governor and Adminis-
trator is final and conclusive and it
cannot be questioned in anv court.”

Now, Sir, if vou look to the consti-
tutional provisions with regard to
the emergency powers, the Minister
himself mentioned all those Articles
123, 213, 239B. 352, 356, 359 ang 360.
Several of these Articleg taken to-
gether constitue what are cal~
led emergency powers under the
Constituion and naturally the found-
ing fathcrq of the Constltutmn had to

India Extraordinary Prat Ix section 2,
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put in the body of the Constitution
itself a provision which would enable
the* executive. Government to deal
with the gituation effectively and im-
mediately if an emergency arose or
if an internal disturbance was about
to take place for which the executive
Government had, in its possession, full

and adequate and satisfactory
evidence.

Now, Sir, my poin. is that if you
remove the emergency powers 1ot
the time being from the body of the
Constitution, you w:ll agree that the
Indian Const tution, of which we are
rightly and legitimately proud, is one
of the finest dcmocratiz Con-
stitutions of the world. The foun-
ding fathers of the  Constitution
wanteq India to be a  sovereign
demaocratic republic. They did not say
merely sovereign republic. They also
said sovereign ‘democratic’ republic.
Sir, in the debateg of the Consti-
tuent Assembly you will see, at one
time the word used was ‘independen.’
and not ‘democratic’ The word ‘in-
dependent, however, wag sought to
be replaced by the word ‘democratic’
because the word ‘sovereign’ implied
independent, Therefore, they  said
India i< constituted into a covereign
.democratic republic and not just
fovercign rcpublic.

There is a our Constituion another
phrase in the Preamble itself where
they said: “We the people of India” and
ultimately “we do hereby enact adopt
and give to ourselves this Constitu-
tion.’ So the power springs from the
people. Power is for the welfare of
the people and power is accountable
to the people. Power is there but it
has to be used in conformity with the
democratic principles as laid down in
the subsequent pages of the Constitu-
tion for which the Preamble strikes
‘the right note in the very beginning.
A constitutional Government means
a limiteg Government, It means that
4 democratic constitutiop, puts limits
on the powers of the executive. Now,
it the limits on the powers of the
executive are sought to pe rémoved
one by one. by this amendment or
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that amendment or oy this ordinance
or that Act, then yuu make g non-
sense of the whole Constitution itself.
This is my firsy point. The founding
fathers of the Constitution never
thought or meant inat the emergency
powers would or snouid be so used
as to destroy the very foundation or
the entire edifice or the very basic
structure of fundamental rights of the
citizens of this free democratic re.

- public.

If you look into tne debate in the
Constituent Assembly of Indig when
the piovision for emergency powers
was  being discussed you will find

that several Members opposed it.
If you sce the dcbate in the
Constituent  Assembly of India
dated Augusy . 1949—1 will 6nly
quote two Members—when this
was discussej Shri H. V. Kamath

and Prof. K. T. Shah vehemently op-
posed several provisions which were
at that time sought to be introduced
in the Constitution. For example, it
is said. with which Parliamentary
ratifica‘ion of emergency was to be
sough. was six months, but it was
changed from six months to two
months. Why? Because in the
very nature of thingg an emergency
can noi{ be that long. It ig short lived.
It is serious and something very dis-
turbing. Therefore, it should be for
the shortest possible time and then
one shoulq go back to normalcy 1
shall just quote one paragraph from
Shri H. V, Kamath’s speech.

He says:
“Before proceeding with thege
amendments. Sir, you will kindly

permit me to make a few general
observations on this very important
Article 275. ] hawve ransacked most
of the constitutions of democratic
countries of the world—monarchic
or republican—I find no parallel to
this chapter of emergency provi-
sions in any of the other constitu-
tions of democratic countries in the
world.”

This is what Shri H. V. Kamath said.
A little later, Mr. Speaker, Sir, Prof.
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{Bhri P. G. Mavalankar]

. T. Shah, on the same day, Snd
August 1948, had this to say when he
Wwas participating in the same debate.
1 am now gquoting Prof. K. T. Shah.

“In the first place, Sir, the subs-
titution of the term ‘internal dis-
turbanee’ for the original expres-
sion ‘violence’ fills me with
concern and mis-giving. . .

Bir, how prophetic these words
were* Unfortunately, these have come
true today. I quote against Prof. K. T.
Shah.

‘These are terms not only very
difficult to define, but the contrast,
whatever may be the implicaton
seems to0 me to suggest unjustifiable
invasion of democratic freedom. The
slightegt disturbance, slightest fear
of disturbance in the internal
management of the State, so to say,
or any part of it, may entitle the
Precidint to declare a State of
Emergency and issue a Proclama-
tion on that account.”

Then, he says further:

“This, 1 think, is more serious
and is brought out more promi-
mently when we see the third part
of the amendment, where it is not
even the actual occurrence “that is
sought to be guarded against, but
even a possible danger of it. The
mere apprehension of it in the minds
of the executive ig made good
ground for a Proclamtion of this
kind to be issyed. Now, I {ee] that
this is utterly indistinguishable
from the series of Ordinanpces
which were issyed in 1842, wherein
npt only the occurrence of commis-
sion of an act wag made punisha-
ble, but even the likelihood of such
§n act being cqmpmifted was made
lishle to action under the Ordi-
nance, If this Government that we
are constituting now, if the State
that we are seMing up under this
Constitution, s not to be digtin-
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guishable for Uberalism, for tole-
rance, for freedom of thought, and
expression tp the citizem, in any
way from the preceding Govern.
ment, except that the complexipn
of the rulers would be different,.
then I am afraid, we are not being
true to the pledges that have been
given to the people of thig country,.
namely, that Swaraj would be real
Ram Raj on this earth.”

Therefore, Sir, my point is this. My
Congress friends need not be unm-
necessearily impatient with me. I am
concluding. My point is thjs. If
these Emergency powers are now
being used by the executive Govern-
ment in such a way that by issuing
Ordinances and bringing out
Constitution Amendmeni Bills, it the-
executive were to circumvent and
circumscribe the constitutional provi-
sions and desetroy both the letter and
the spirit of the institution, then,
] dare say and I say this with the
utmost sincerity and will at my com-
mand that the founding fathers never
meant, never intended, never wanted
it to happen that the Emergency
powers included in it should be used
in the manner in which they are now
being used. Please remember, these
were included at a time when India
was under all kinds of external and
internal dangers at the time and in-
fancy of India's freedom. When theze
are no real dangers and no real
Emergencies, to use this letter of the
constitution and by using the letier

to desetroy. . .
MR. SPEAKER: Please conclude.

SHRI P. G. MAVALANKAR: I am
concluding. .

To use the letter of the constitution
and hereby desetroy spirit and con-
tents is a terrible onslaught on PDamo-
cratic functioning. This is a gerious.
businees. The bell sbould not haye
been rung. 1 must be allowed to
complete my submissions. After il
the ruling party majerity is thee,
ang they will ultimately pass . But,
Jet me at lesat put em reeqrd what I
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m and I ought {p put i$. I would
like to read out one last quota-
‘tion. 1 would quote only one para-
graph. This iy from a book called
“Indian Constitution: Cornerstone of a
Nation” by Granvile Austin. On page
214, this is what he said:

“These two Articles, now com-
monly referred to as ‘President’s
Rule’ were not opposed on the floor
of the Assembly by any of itg rank-
ing members. Other members,
however, condemned the provisions
as ‘far too sweeping’, thus ‘reduc-
ing provincial autonomy to a
farce’,

“Perhaps, the most colourfu] ob-
jections came from H. V. Kamath,
who informeq the Asgsembly that
he [oresaw the possible and of
democracy 1 India in the foim of
a Hitler-like takeover by the Union
Government.”

* “therewise” . .18 a diabolical
word in this context’, he said, and
1 pray to God that it will be deleted
from this article. P. S. Deshmukh
believed that bestowing such
powers on the President was both
impractical] an unfederal because it
placed too great a burden upon
Parliament and gave the Preesident
authority to override ‘at his own
sweet will be provisions of the
Constitution itself’.”

Therefore, I want to say thig in
conclusion about all these provisions
which the Law Minister ig now
bringing forward in this Bill when
he says that the Preseident or the
Governor or the Administrator, is
satisfled, the satisfaction is definite,
final and not justiciable, is that demo-
cracy? If an executive head says ‘1
am eatisfied’, who ig to find out that
he is satisfied genuinely, correctly
and realistically? That satigfaction
must he for gomebody to 100k into
ang that somebody is the Supreme
Court. Therefore, f by this amend-
ment the Supreme Court ia sought
to be made powerlegs and ineffective
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and if it cannot go into the question
of the exequtives' saisfaction”, I feel
that thig expression, ‘the satisfaction
...shall be final and conclusive, ig the
end of democracy not only in letter
but in spirit ag well.

One final word. Look at the ten-
dency of the executive. I am sorry
for my esteemed friend, Shri
Gokhale. In his statement, he says:

“To avoid unnecessary litigation..”

Further, he gays in the printed state-
ment of objectg and ressong attached
to the Bill—I want to read that also:

“,..there is no doubt that the
saiisfaction 'mentioned in these
articleg is subjective satisfaction...”

There is no doubt, he himself says,
that the Preesident’s satisfaction is
subjective satisfaction. A little later,
he says again. that so much of public
time and money and energy are
wasted if the matters go to the court.
If people, citizens, go to a eourt to
challenge an executive order and test
whether it is bona fide or mala fide,
if going to court and asking for jus-
tice is waste of public money, public
funds according to the Minister him-
self as he says in the statement of
objects and reasons, then why not
wind up this Parliament as well? The
Minister can very well agree that
this Parliament itself ig a waste of
public money and public funds! Why
net wind it up alse? Of course, Gov-
ernment are already on the way to
winding it up?

But I request the Government:

please respect the letter as well as the
spirit of the Constitution. Respect it,

if you have any respect left fc:\r the
founding fathers of the Constitution

of India.

J4 iz on these grounds that I we-
hemently and totally oppose this

monsixous apd dangerous Bill which
: to be placed before the



23 Conatn. (Thirty-ninth)
Amdt. Bill

SHRI H. R. GOKHALE: I will re-
‘main within the ambit of the rules
and makes g very brief reply.

The hon. member hag spoken as if
he was participating in the debate on
the consideration of the Bill To my
mind, with all respect to the hon.
member, s0 many of the things which
he said are absolutely irrelevant at
this stage. But with only a few of
them I will deal and make a reply as
briefly as possible. If the statement
of objects and reasons appended to
the Bill is read carefully

MR. SPEAKER: About the irrele-
vancy, these people are not here who
were here 27 years back

SHRI H. R. GOKHALE: | am ob-
liged to you. In fact, two years back,
they wanted this to be non-justiciable.
That is why these articleg have been
provided; in spite of what other mem-
bers may have said m the Constitu-
ent Assembly, the Constituent As-
sembly still accepted that the sa-
tisfaction should be of the President
and the declaration should be made
by him, and although 1t appears that
there are sgeveral articles which are
referred to in the proposeq amend-
ment, all of them relate to the same
gubject matter where in their
wisdom the founding fathers them-
selves thought that there are matters
whi¢ch cannot be subject to judicial
scrutiny and must be left to political
judgment.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Why not leave the
Constitution as it is?

SHRI H. R. GOKHALE I do not
want to quote any judgement just now
with regard to the power to promul-~
gate Ordinances on civil or other
matters. There have been verdicts
of the courts where they have said
that these are matters of a political
matters and not justicable. Still In
innumerable cases in the High Courts
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and in the Supreme Court, the same
question is being raised over and
over again. There might be some
doubt in the minds of some people
who go to court, although there is no
doubt in mv mind. To clarify that
position, thig Bill has been brought
forward. This is the sole object of
the Bill.

I do not see how at the introduc=-
tion stage it can be opposed.

MR. SPEAKER: The quesetion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India".

The Lok Sabha dinded:

Division No 2] 11138 hrs

AYES

Agha, Shi: Syed Ahm~d
Ahirwar, Shni Nathu Rum
Alagesan, Shr1 O V.
Ankineedu, Shri Magant:
Appalanaidu, Shri
Awdhesh Chandra Singh. Shri
Azad, Shr1 Bhagwat Jha
Babunath Singh, Shri
Balakrishnan, Shri K,
Balakrishniah, Shri T.
Banamali Babu, Shri
Banerjee, Shr:1 S. M.
Banerjee, Shrimati Mukul
Barman, Shri R. N.
Basappa, Shri K.
Basumatari, Shr: D.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwer Nath
Bist, Shri Narendra Singh
Brahmanandji, Shri Swamj
Buta Singh, Shri
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Chakleshwar Singh, Shri
Chindra Shekhar Singh, Shri

Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.
Chandrika Prasad, Shri
Chaudhari, Shri Amarsinh
Chavan, Shri Yeshwantrao

Chhutten Lal, Shri
Chikkalingaiah, Shri K.

Daga, Shri M. C,
Dalip Singh, Shri
Damanij, Shri S. R.
Darbara Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K.

Deo, Shri S, N. Singh

Deshmukh, Shri Shivaji Rao S.

Deshpande, Shrimati Roza

Dhamankar, Shrj

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal

Dube, Shri J. P.
Dumada, Shri L. K.
Dwivedi Shri Nageshwar

Engti, Shri Birep

Gaekwad, Shri Fatesinghrao
Ganesh, Shri K. R.

Gangadeb, Shri, P.
Gavit, Shri T. H.
Ghosh, Shri P. K.

Gill Shri Mohinder Singh
Gogoi, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gaopal, Shri K.
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Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb

Hansda, Shri Subodh
Hanumanthaiya, Shri K,

Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Ismail Hossain Khan, Shri

Jadeja, Shri D. P.
Jaffer Sharief, Shri C. K.
Jamilurrahman, Shri Md.

Janardhanan, Shri C.
Jayalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jharkhande Rai, Shri
Jitendra Prasad, Shri

Kadannappalli, Shri Ramachandran
Kader, Shri S. A,

Kuhandole, Shri Z. M.
Kailas, Dr,
Kakodkar, sh#i Purushottam

Kakoti, Shri Robin
Kale, Shri

Kamakshaiah, Shri D.
Kamble, Shri T. D.
Kapur, Shri Sat Pal

Karan Singh, Dr.
Kasture, Shri A. S,
Kathamuthu, Shri M.

Kaul, Shrinati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishnan, Shri G. Y.

Krishnan, Shrima. Parvathi
Krishnappa, Shri M. V.
Kulkarni, Shri Raja
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Kureé], Shei B. N,

Kushok Bakula, Shri
Lakkappa, Shri XK.

Lakshminarayanan, Shri M. R.

Lambodar Baliyar, $hri

‘Madhukar’, Shri K. M,
Mahajan, Shrj Vikram
Mahajan, Shri Y. S,

Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram

Manoharan, Shri K.
Marak, Shri K.
Maurya, Shri B. P.
Mehta, Dr, Jivraj
Mehta, Dr. Mahipatray

Mirdha, Shri Nathu Ram
Mishra, Shri G. S.

Modi, Shri Shrikishan
Mohsin, Shri F. H,

Munshi, Shri Priya Ranjan Dag

Murmu, Shri Yogesh Chandra
Nanda, Shri G. L.

Negi Shri Partap Singh
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Damodar

Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Pandey, Shri Satjco
Pandey, Shri Sudhakar
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Pandey, Shri Tarkeshwar

Panigrali Shri Chintamani

Pant, Sh#i X, C.

Parashar, Prof. Narain Chand
Parikh, Shri Rasikla]
Parthasarathy, Shti P.
Paswan, Shri Ram Bhagat
Pate], Shri Arvind M.

Patel, Shri Prabhudag

Patil, Shri Anantrao

Patil, Shr1 C. A.

Patil, Shri E, V., Vikhe
Patil, Shri Krishnarao

Patil, Shri T. A,

Peje, Shri S. L.
Prabodh Chandra, Shri
Pradhuni, Shri K.

Purty, Shri M, S.
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K,
Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash, Shri
Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A,
Rao, Shri Jagannath

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Rethia, Shri Umed Singh

Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Kodanda Rami
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Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa

Reddy, Shri P, Narasimha
Reddy, Shri P, V.
Reddy, Shri Sidram

Reddy, Shri Y. Eswara
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Saini, Shri Mulki Raj

Samanta, Shri S. C.
Sangliana, Shri
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shr; Vasant

Sa'pathy, Shri Devendra
Savant, Shri Shankerrao
Sen. Dr. Ranen

Sethi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shri
Shailant, Shri Chandra
Shankar Daya]l Singh, Shrj
Shankar Dev, Shri

Sharma, Shri A. P,

Sharma, Shri Madhoram
‘Sharma, Shri Nawal Kishore
Sharma, Shri R. N.

Sharma, Dr. Shankay Dayal
Sashi Bhushan Shri
Shastri, Shri Biswanarayan
‘Shenoy, Shri P. R.

Shetty, Shri K, K.
Shinde, Shri Annasaheb P,
Shivappa, Shri N.
Shivnath 8ingh, Shri
Shukla, Shri B. R.
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Siddheshwar Prasad, Préf.
Sinha, Shri R, K.

Sohan Lal, Shri T.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Suryanarayana, Shri K.
Swaminathan, Shri R. V.

Tarodekar, Shri V, B,

Thakre, Shri S, B.

Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tulsiram, Shri V.

Uikey, Shri M., G.
Unnikrishnan, Shri K, P.

Vekaria, Shri

Verma, Shri Balgovind
Vidyalankar, Shri Amarnath
Vijay Pal Singh, Shri
Vikal, Shri Ram Chandra

Yadav, Shri Chandrajit
Yadav, Shri D. P.
Yadav, Shri Karan Singh
Yadav, Shri R. P.

NOES

Bade, Shri R. V.

Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagdish
Bhattacharyya, Shri S, P,
Brahman, Shri Raitanlal

Chatterjee, Shri Somnath
Chaudhuri, 8hri Tridib
Chavda, Bhri K. S,
Chinngraji, Shri C. K.
Chowhan, Shri Bharat Singh
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Das, Shri R, P.

Deb, Shri Dasaratha
Deiveekan, Shri

Deo, Shri P. K.

Deo, Shri R. R. Singh
Dhandapani, Shri C. T.
Dharia, Shri Mohan
Dhote, Shri Jambuwant
Durairasu, Shri A.

George, Shri Varkey
Goswami, Shrimati Bibha Gosh
Gowder, Shri J. Matha

Haldar, Shri Madhuryya
Haider, Shri Krishna Chandra

Hazra, Shri Manoranjan
Horo, Shri N. E.
Joarder, Shri Dinesh
Joseph, Shri M. M,

Joshi, Shri Jagannathrao

Kalingarayar, Shri Mohanraj

Kiruttinan, Shri Tha
Krishnan, Shri E. R.
Krishnan, Shri M. K.

Lakshmikanthamma, Shrimati T.

Mavalankar, Shri P. G.
Mayavan, Shri V.
Mehta, Shri P, M,
Modak, Shri Vijoy
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Mukherjee, Shr{ Sarnar
Mukherjee, Shri Saroj
Nayak, Shri Baksi
Parmar, Shri Bhaljibhai
Patel, Shri H, M.
Patel, Kumar; Maniben
Patel, Shri Nanubhai N.
Pillai, Shri R. Balakrishna
Ram Deo Singh, Shri
Ram Hedaoo, Shri
Ramkanwar, Shri
Reddy, Shri B. N.
Roy, Dr, Saradish
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Saksena, Prof. S. L,
Sen, Dr. Ranen
Sequeira, Shri Erasmo de
Shastri, Shri Shiv Kumar
Singh, Shri D. N.
Sivasamy, Shri M. S,
Subravelu, Shri
Wlaganambi, Shr1 R. P.
Veeriah, Shri K...

[
Mr. SPEAKER: The result of the

Division js:

Ayes : 244; Noes: 863.

The Ayeg have it: The motion is

carried,

The motion was adopted.

-

*The following Members also recorded their votes:

AYES: Sarvashri Yamuna Prasad Mandal and Dhan Shah Pradhan;

NOES:; Sarvashri Surendra
Ismail,

Moh anty, S. A. Shamim and Mokammad
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of Proclamation of
Emergency

SHR]I H. R, GOKHALE: Sir, 1 in-
troducet the Bill,

- THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I would like to make an
apnouncement in this connection. As
mentioned in the Business Advisory
Committee, this Constitution Amend-
ment Bill will be taken up tomorrow
after the Resolution which is under
discussion today is completed and we
will have to finish it by 3.00 P.M.
tomorrow.

MR SPEAKER: This Constiiution
Amendment Bill will be taken up to-
morrow and we have to finish it by
3 00 PM tomorrow. That ig the Busi-
ness Advisory Commitlee's decision
which has already been conveyed.

FINANCE (AMENDMENT) BILL*

THE MINISTER OF FINANCE
(SHR1 C. SUBRAMANIAM): I beg

to move for leave to introduce a DBill
to amend the Finance Act, 1975

MR SPEAKER: The guestion is:

That leave be granted to intro-
duce a Bill to amend the Finance

Act, 1075
The motion was adopted,

SHRI C. SUBRAMANIAM:
mtroducet the Bill.

Sir, 1

11.38 hrs.

STATUTORY RESOLUTION RE. AP-
PROVAL OF PROCLAMATION OF
EMERGENCY—Contd.

MR. SPEAKER: Let us continue
the discussion on the Resolution
moved by Shri Jagjivan Ram yester-
day.

SHRI PRIYA RANJAN DAS MU-
NSI (Calcutta—South): Mr, Speaker,

Proclamation of Emergency

Sir, I support the motion moved
by the hon. Minister, Shri Jagjivan
Ram, yesterday with regard to the
Proclamation of Emergency. If we
try to analyse the reason for which
the application of Article 352 of In-
dian Constitution became necessary
we will certainly find that the reason
applied thereon, that is about the
threat to our internal security includ-
ing independence of the country, was
evidently clear. Sir, this country
after independence on the 15th Au-
gust, 1947, when it started its first
journey under the leadership of Pandit
Jawaharlal Nehru, 8hri Jawaharlal
Nehru in his first speech on the 15th
August, 1947, said that this country
would have to carry many more bur-
dens but it should not feel at any mo-
ment or it should not hesitate gt any
moment {o keep the country united
and to take the people for the country’s
progress, and if any changes might
be necded, whether in the Constitu-
tion or outside, we should have to
carrv them out,

11,40 hrs,

[SHR1 VASANT SaTHE in the Chair].

I am not going to speak about the
proposals which I would like to make,
or which should come in this 2¢ssion,
or about t{he amendment of the
Constitution, but I shall certainly
dea] with matters connected with the
emergency.

If I am not mistaken, the main ins-
truments for the functioning of de-
mocracy are, firstly, the electorate
or the people; secondly, Parliament
or the Assembly; thirdly, the news-
paper; fourthly the judiciary and,
fifthly, administration or the execu-
tive.

I will begin with the people or
the electorate. You will certainly find

tIntroduceg with the recommendation of the President.
*Published in Gazette of India Extraordinary Part II, section 2,

dated 22-7-75.
1119 L.S.~3
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that the people of this great country
have given chance and scope to come
to power not only to the Congress
Party but to all political parties
which are in the opposition, who are
opposed to the Congress Party, who
are opposed to the ideals, program-
mes and ideologies of the Congress
Party to come into power. Sir, you
will recall that after 1967 in most of
the States of India, either the United
Front led by the Marxists, or the
SVD led by the rightists, or some
combination of some political forces,
came into power. This happened not
only in Bengal, Bihar and Orissa but
also in Haryana, Punjab, Madhya
Pradesh and Uttar Pradesh. This
proves that democracy was function-
ing properly because the people could
change their representatives when-
ever they like.

Realising the gravity of the situa-
tion and realising also the reasons
why the people are not supporting
the Congress, the leadership of the
Congress at the proper moment in
the PBangalore session in the year
1969 took certain decisions and tried
to come out with some bold steps to
implement the Congress programme.
The moment those new programmes
of the Congress were implemented,
the people turned their face from the
United Front, from the SVD, {from
the Akali coalition and came back to
support that party under which they
fought for the freedom movement
and under which freedom came to
our country, namely, the Congress
Party.

On every occasion the people of
this country require some leader. In
the freelom movement days, the
unity of the country and the people
from Kashmir to Kanvakumari came
under the leadership of Mahatma
Gandhi, in the beginning of our jour-
ney. After the freedom movement,
after independence came, the unity
of the people was maintained under
the leadership of Jawaharlal Nehru.

Proclamation of Emergency

In 1969 again the people, who were
till then supporting the other politi-
cal parties, began to support the
Congress Party under the leader-
ship of Shrimati Indira Gandhi. The
journey began in 1971. The people
gave their mandate and massive sup-
port to the Congress Party. The BLD,
of which Jansangh is a constituent,
which came to power in UP, the Aka-
lis who came to power in Punjab and
the Marxists who came to power in
Bengal, even though they had come
to power with the support cf the
people, started disbelieving the peo-
ple, rejecting the people and defying
the people. They started campaigning
against the people and their elected
representatives. I remember the first
day I came to Parliament the Jan-
sangh leader was saying in Parlia-
ment ‘“these are not elected leaders of
the people because the ballot npapers
were brought from some other coun-
try and some vanishing ink was used"”
and so these elected representatives
do not enjoy the support of the peo-
ple. The Marxist Party, another
party rejected by the people, started
campaigning that the elections were
rigged and the Akalis started saying
that the elections were not fair be-
cause the police was used. The first
instrument of democracy is the people
or the electorate. When these parties
became unpopular with the people,
immediately they started disheliev-
ing the people and in fact defving
the people by adopting various un-
fair tactics from 1971,

When thev lost the confidence of
the people, they started adopting tac-
tics to see how they can de-stabilise
the instrument of the people, that is,
Parliament or the Assembly. They
were successful in Gujarat by their
intimidation, coercion, application of
force and violence. In Gujarat two
dozen MLAs had to resign from the
Assembly. In the streets of Gujarat
they were openly paraded. In Ranchi
two MLAs were forced to parade na-
kedly in the streets. I was present on
that occasion. There were donkeys,
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cows, buffaloes, monkeys, everything
in that procession. They were enjoy-
ing it, after having denigrated the
Assembly under the leadership of
Jayaprakash Narayan,

MR. CHAIRMAN: He should con-
«lude now.

SHRI PRIYA RANJAN DAS
MUNSI. Sir, T have just now started.
I have to cxplain everything,

MR CHAIRMAN: According to my
tecords he has started at 11.20. I do
not know how far it is correct.

SHR! PRIYA RANJAN DAS
MUNSI: Sir, it is not correct,

MR. CHAIRMAN" If it ig not cor-
rect 1 wili rectify 1t Let him  he
Fmel.

SHR1 PRIYA RANJAN DAS
MUNSI: 1 will try to be brief,

Then they distoried the prestige cf
I'arhament and the Assembly wihich
arce the biggest instruments of demo-
cracy and they were successful in
‘Gujarat. The third instrument of de-
mociacy was the newspapers.  You
will recullect, Mr. Chairman, Sir, from
voulr memorv Ut i 1977wy we
were uelected to Puailiament, ni-iua-
tions were made in nany moloe ways
on the Congress and on Mrs Indira
Gandhi’s  victory  Afterwards. woe
have seen that when Mr. Javapre-
kasbh Narayan speaks abucing the
system, the ncwspaper houses utilis-
ing the right of freedom of cxpres-
sion and fundamental rights, tive
full publicity and even editorial com-
ments are made. But when Govern-
ment speaks, when Parliament speaks.
‘when other pnlitical pnarties speak,
they not only do not print it but twist
it and distort it not once but five
times. When Mr, Javaprakash Nara-
vyan was opposed in Calcutta, most
of the newspapers carvied the ncews-
ttem th.at it was dictatorial and it was
dangerous to democracy. For onc
month, they carried editorials and
comments in the newspapers. But
when Prime Minister, Indira Gandhi’s

of Proclamation of
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meeting in Nagpur was disturbed by
RSS, when Shri Lalit Narayan Mishra
was brutally killed, when Babu Jag-
jivan Ram was hurt and hit in Guja=-
rat, you tell me Mr. Chairman, whe-
ther the newspaperg of the country
came out in that fashion and in that
manner. So, I say that the demoerucy
is in danger. We must save ii; we
must protect it. When the Vice-Chan.
cellor of Jagadalpur Universily was
murdered in broad daylight, the lea-
der of that gang was lately patronis-
¢l by Shri Jayap akash Narayan.
It was not discussed in the newspu-
pers and no paper highlighted this
jssue. So, the third instrument was
also got collapsed or paralysed or
misused,

The fourth instrument was the judi-
c1ary. When this Parliament amended
certain rules, when this Parliament
tried to abolish the privy purses, in-
troduced the legislation for bank na-
tionalisation and made certain other
changes in the Constitution and whe'.
these lepislations were struck down
bv the Supreme Court, they M
“Iiail victory, court is great, judiciary
1 great,”. When the same judiciary
wupported somce of the amendments
pas-cd bw Parhament, they said that
the judiciury was partial, They say
that it is their right {0 go to the
court but they do no know that the
1ight of the President should also he
honoured. When the President ap-
points the judges, they question the
integrity of the President. They do not
know how to respect the judiciary.
They first began to attack the judli-
ciarv, to denigrate the prestige of the
judiciary in the eves of the penple
of the country. When the criminals
and Naxo'ites illed hundreds ol peo-
ple in Andhra Pradesh and when the
Supreme Court gave them death sen-
tence. we all MPs, including Cong-
ress MPs, appealed to the Chiet Jus-
tice and the President to kindly ex=-
cuse the death sentence. Is it not a
fact that we appealed to save the
lives of those persons who were
charged with murder. But when on
a technical ground the Allahabad
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High Court gave its judgement and
the Prime Minister was entitled to
go to the Supreme Court, what
prompted them to demand the
resignation of the Prime Minister.
Within 24 hours, they sat on dharma
and made all sort of propaganda.
Was it ia conformity with the
principles of democracy?

Mr. Mavalankar is now missing
from the House. The other day, he
came with a picture saying that these
were the boys who were killed in
Gujarat,

“Look here, these boys gave their
blood” 1 include Shri Joshi and Mr,
Vajpayee. What is their morality and
conscience? When, after their elec-
tion victory they found that they
were not having majority, they went
and toucheq the feet of Chimanbhai
Patel. Surely, Sir, they got his sup-
port and formed the Ministry. They
are speaking of morality and cons-
cience. Their leader Morarji Desal
who claimed, “I am the only follower
of Mahatma Gandhi living on the
earth and the superior follower is
only Javaprakash Narayan and none
else,” went on hunger strike, Mahatma
Gandhi also went on hunger strike.
For what reason? Mahatma Gandhi
never utilized the weapon of hunger
strike for nefarious purposes, He
went on hunger strike for purifying
public life; during the Noakhali riots
he went on hunger strike and during
the Calcutta riots, He went on hunger
strike for the release of the priso-
ners; but what for did Morarji Desai
go on hunger strike? In his whole
life time, during the last 20 years of
democracy, he did not go on hunger
strike to obtain tax-relieft for the poor
peasantry; he did not go on hunger
strike in Ahmedabad for the payment
of bonus or extra payment for wor-
kers. He did not go on it for the

Proclamation of Emergency

employment of unemployed youth.

Only twice in his life, during the
last 28 years did he utilize the wea-
pon of hunger strike—one for dissolv-
ing the assembly and another for
again giving life to the assembly. (In~
terruptions), And our leader Mrs,
Gandhi, not to honour hc.: position,
but to honour the principle of hunger
strike, only came to his rescue on
that day. Even then you were not
happy. Morarji Desaj speaks of mo-
rality and hunger strike, After that,
sir, what happened? (Interruplion)
When Mrs. Gandhi was entitled to
go to the Supreme Court, they star-
ted abusing her. Does not matter;
let them abuse anybody; but the chair
of the Prime Minister, which carries
the message of the millions was deni-
grated. In the eyes of the people
of other countries i. e. of Europe,
America and Latin America, where
Mr. Chavda has also gone, the chair
of the Prime Minister was denigrated
in such a way that people of this
country, when they fly abroad. could
not show their face. Who did it?
Not the poor people of Gujarat, nof
the poor people of Bengal and not
the street-walking veople of Declhi
It is the few people of this country
who claim themselves to be leaders
who are doing this for the last 2
years, They did it When the Sup-
reme Court issue came, they started
dictating as 1o who will be in the
bench and who will not be in the
benth. Who tried to denigrate the
Judiciary? The Congress? Mrs. Gan-
dhi? Her cabinet or you people, on
your own wish and desire? The last
instrument of democracy, Sir is the
administration and the executive by
which revenue will be collected, pay-
ments to the Members of Parliament
along with the workerg of this coun-
try will be met, the system of the
country will be regulated, the police
will maintain law and order, the
Army will maintain our country and
integrity—they starteq denigrating
the administration, asking the em-
ployees not to work. asking the police
not to obey the orders and asgking
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the people not to pay taxes.
to question Mr, Chavda:

I want

“If you are really the follower of
Jayaprakash Narayan and Morarji
Desai, you should answer me.” (In-
terruptions) You campaigned and
told people “Don't pay tax.”

SHRI K. S. CHAVDA (Patan):
You address the chair, please,

Mr. CHAIRMAN: Don't have cross-
talk. Don’t put questions to others.

SHRI PRIYA RANJAN DAS MUN-
SI: Thank you, Mr, Chairman. They
built up the campaign saying that
students should not go to the college
to study; you built up a campaign
saying that examinees shou'd not go
for examinations. I want to know
how many relatives, daughters and
children of the leaders of Congress
(0), Jana Sangha and BLD followed
this advice.

SHRI K. S. CHAVDA: Wac it not
done 1n pre-independence days?

SHRI PRIYA RANJAN DAS MUN-
SI: How many daughters and child-
ren of the leaders of the Congress
(O), Jana Sangh and BLD did not
appear in the examination? You send
your daughters and sons for study
abroad. You educate they in good
schools and colleges and you exploit
the poor students and ask them not
go for examinations. Is it not exploi-
tation? You are the betrayer of the
youth of the country. You have ex-
ploited them. {(Interruptions) You
have done it, JP did it. His relations
studied in Patna, I know; in Rachi.
They did not respond to hig call; they
supported the call of the Government.
These people started exploiting those
people who are poor by dgoercion and
intimidation, You are talking of re-
bellion and morcha. creating
this situation you should not take
the name of Congress, be it Zero
or 0. In this way the last instru-
ment of democratic administration
was denigrated.

of Proclamation of
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It is for thjs reason that an amend-
ment to article 352 is being introdu-
ced. If the President, who is en-
joying the support and confidence of
the Parliament and people of this
country, had not acted in this way,
I must say that he would have been
dubbed as a betrayer of the nation. I
am proud to say that our President,
our Government and our country did
react in the proper manner. Here
I want to make it clear that the eter-
nal threat was not to the chair of the
Prime Minister but to the function-
ing of democracy,

When Mujibur Rehman introduced
a new system in Bangladesh, it was
not our business to interfere and say
what 1s good or what is bad. Who in-
terfered and said that thig gystem is
a danger to democracy? It is Shri
Piloo Mody, Shri Janeswar Mishra
and Shri Morarji Desai. Let ug come
to the next scene. When we intro-
duced g new system—in fact, it is not
a new system but only declaration of
emergency-which are the countries
which are interfering in our affairs,
opposing these measureg ang abusing
us? It is the United States of America.
Britain, newspapers like the Washing-
ton Post und the Times which criticis-
ed Ug in a similar fashion and tune as
Shri Piloo Mody’s patrika or Mother-
land did agaihst Sheikh Mujibur
Rehman Does it not indicate clearly
an international conspiracy? You are
talking of patriotism: Patriotism is
not proved by mere words: it is test-
ed by a person’s action, behaviour,
how vou react to situations; it is not
tested by your injuring other persons
or by indulging in character assassi-
nation. People will remember what
you have done jn the country.

After these things have happened,
we must realise one important thing.
I am saying this in Parliament today
with all sense of responsibility. The
future of our country belongs to the
younger generation. So, the elders
should give us an opportunity and
they would expogse what these people
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have done for the 'last three years in
this friternational comspiracy. Why is
it that the Washington Post hailed
you people while ‘the Vietnamese
people hailed us? Why is it that the
people of the Socalist countries
support us while the reactionary press
of the imperialist stooges are support-
ing you? Don’t you understand this
difference? Yet, you are saying you
are patriots.

When the English people were in
this country and the Congress fought
against them, we got the support of
those countries who are fighting for
freedom. When emergency was dec-
lared in this country, we go the
support of those people who believe
in liberation, while you are getting
the support of those who try to des-
troy their independence. Don’t you
sec the difference as in a mirror?

Though the ¢mergency is necessary,
1 feel that we must implement our
programmc with speed. As Babuji
said yesterday, there are political
forces in the country which are not
reconciled to the present situation.
There should be no question of senti-
ment oy sympathy in dealing with
them It may be that some of the
leaders may have participated in the
1842 movement or some other move-
ment in the freedom struggle. For
that we will salute them in the pages
of history But that should not guide
us in dealing with them or in decid-
ing what should be our programmes
for th¢ future 1 would appeal to the
members of th, opposition who had
ganged with us, who connived with
them, who did mischief, let them
realise their mistakes; let wisdom
dawn on them Let them come for-
ward to support thesc policies

12 hrs,

Only one word and that is about
the speech which was delivered by
Shri Gopmlan yeseterday. He has
said one thing which is wrong, that

Proclamation of Emergency “*
the Anand Marg was used to kil| the
Marxists or Naxalites .for mongey.
Thig is absolutely alse. Oh the eon-
trary, I would like to say that the
Anand Marg and the Marxists and
Naxalites combined together in the
last three years, and the Anand Margis
fought in Purulia and there the
Congress people were killed, and hot
the Marxists. Your weapon is found
in Margi’s house and their weapon is
found in your house. What the cons-
piracy is you can understand.

We have not done it so far, neither
do we believe in it, but I shall cer-
tainly say with all my respect to
Mr, Gopalan that in the Marxist
Party there are some forces who:
would like to support our programme.
support this country, but unfortunate-
ly due to the direct interference of
some conspirators they are not doing
it, but 1 can certainly forecast here
today that the Marxist Communist
Party in a bhig number will within
a fortnight in this country support
Mrs. Gandhi’s programme, defying
their leadership. That day is not
far off.

With these words I conclude, and I
hope that the Opposition, particularly
Mr. Chavda and Mr. Jagannathrao
Joshi, will now realise that a new
India has to be made under new
system and that their systems have
finally collapsed.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): Mr. Chairman, May I
continue from where my young
friend left off just now?! Yester-
day a charge’ was made that the
Government a¢tion was aimeq not
at the right reactionaries—this |is
not my word the way, it is
their word—but against the leftists.
It wae ijnstructive for me to note
during that speech, which I heard
very carefully, never once was any
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of the ecommunal parties criticised.
Indeed, how could he do so when his
party had made a deal with them?

Sonme people have been arrested
The largest number are not political,
they arg people who normally indulge
in violence or criminal acts, people
who are known as anti-social ele-
ments. But next to them the largest
number amongst the political people,
although some of the groups say they
are not political are the communal
partieg or groupg wedded to terror
and murder.

It was said that Government has
launched an onslaught on workers.
Perhaps the hon. Member has not
noticed that workers from all over
have welcomed our move and have
given us full suppori. The prog-
ramme that we have announced helps
workers to achieve a larger share of
real power, and that is why labour
orgamsations have overwhelmingly
welcomed this economic programme
and offered their full co-operation:
Industrial relationg have improved
almost beyond our imagination in a
short while.

It seems to me that the hon. Mem-
ber was speaking not to this House,
but to his own cadres outside. As
Shri Das Munsi has said, there is
confusion in their rankg because of
the nature of the groups and people
outside the country who hare sup-
porting us and the others which are
supporting the Opposition front.

Some friends opposite are preaching
1adiralism and socialism to us. I
have never claimed tp be a doctri-
naire socialist. T have my own ver-
sion of socialism and my own vision
of what Indian society should be like,
and I have been working and going
ahead towards that visipn and in that
direction steadfastly, It is a slow
movement, but I bhelieve that it is a
surer way of moving ahead. And this
iz why, although the people may
sometimes be angry with us and may
sometimeg want to reject us, as the

D'y 'of Procldmation o
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House will notice, in gll times , of
crisis, all sections of the people hﬁ\f{e
stood golidly behind us.

Today, the hon. Member’s party has
aligneq itself with quite different
elements. Even in this House, they
were criticised by their friends and
allies.

The next gpeaker seemed to be
apologising all the time, trying to ex-
plain away history and historical
facts. He said that the sword of the
RSS was a wooden one. Quite
frankly, I don't see the point of it;
either you have a sword or you do
not have it; but why a toy sword?
What games are they going to play
with it? Much as I deplore the type of
training that is given to young people
in their shakhas, much as I condemn
the violence which they preach, their
real weapon hag been something else.
It has been the whispering campaign.

Yesterday another member of the
Opposition said he would like to
know what is fascims. I have gpoken
about this on earlier occasions. Fasc-
ism does not merely mean repression;
it does not merely mean that the
police use excessive force, or that
people are imprisoned: it is falsehood.
over and above everything, it is the
propagation of the big lie. It ig this
whispering campaign; it is the finding
of scapegoats to sacrifice and divert
the pcople’s attention so that you can
go ahead And this has heen th~
major weapon of the Jan Sangh and
the RSS. Tt was interesting to noice
that although sometimeg the twn
organisations want to be regarded as
separate, in yesterday’s speech. the
names of the two parties were used
ag if they were interchangeable.

What has been appearing in their
newspapers? If any party had a feel-
ing for democracy, and for the truth.
they could have dissociated them-
selveg from the les. What falsehood
have they left out and not propagat-
ed? What insinuation have they not
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smade? Not merely since the Emer-
genty has been declared, but con-
sistently for four whole years day in
and day out?

Even today there is a massive
whispering campaign: somebody is
supposed to be under house arrest,
somebody is gupposed to be on fast,
somebody is supposed to have died,
something else is supposed to have
happened. This is their way of
following democracy and this is their
vision of truth, Well, if this is so, I
must emphatically say that this is not
our way. We do not believe in un-
truth, in falsehood, and we do not
believe in that type of democracy.

I am not in habit of quoting, either
outside or in the House. But, today,
1 should like to do so because I find
that some hon. Members often deny
the truth of what has been said by
their side. In a book called “Our
Nationhood Defined"—first published
in 1939, and later reprinted—with
regard to Hitler's Germany, Golwal-
kar wrote:

“The nationa] pride of the Ger-
mang is the talk of the whole
world. The Germans drove out of
their country the Jews only in
order to maintain their racial and
cultural purity. Germany has also
shown that it is very difficult for
fundamentally different races to
live together. Thig is a lesson
which India could learn and profit
by."

With reference to the Muslims who
remained in India after partition,
this has been said, and I quote:

“It would be suicidal to delude
ourselves into believing that they
have turned patriots overnight
after the creation of Pakistan. On
the contrary, the muslim menace
has increased a hundred-fold by
the creation of Pakistan which has
become a springboard for all their
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future aggressive designs on eur
country.”

Much was made of the words in
one report—and it was maintained
that the RSS was not involved ‘as
such’. I do not know what the words
as such mean. I am not a lega! iu-
minary. I am glad I am not. But I
quote this from the Ahmedabad En-
quiry Report—

“This evidence shows that organi-
sed attacks were being made on
Muslim properties and Muslims
Lorries being wused to carry rio-
ters and weapons, the crowds being
led and directed by a worker of
Jan Sangh.”

This was in September 1969.

In December 1971 there were riots
in Tellicherry.

What does the Report say?

“I have no doubt the R.S.S. had
taken an active part in rousing up
anti-Muslim feeling among the
Hindus of Tellicherry.”

What do the R.SS, say
Christians?

“So far as the Christiang are con-
cerned, to a superficial observer,
they appear not only quite harm-
less...... They are not only irre-
ligious but anti-national.”

about

It is quite a long statement, I 1m
not reading it, but this sentence re-
veals their attitude.

On Gandhijis leaderships, in a book
called “Bunch of Thoughts”, page
158—

Thig leadership came as a bitter
climax of the despicable tribe of
s0 many of our ancestors who dur-
ing the past 1200 years sold their
national honour and freedom to
foreigners and joined hands with
the inveterate enemies of our coun-
try and religion in cutting the
throats of their kith and kin to gra-
tify their personal egoism, selfish-
ness and rivalry.”
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-On women~thig is not by any per-
son, it is in their newspaper, the Or-
ganiser—

“Algg {t is becoming clear that fe-
male franchise in this country is &n
mnnecessary duplication of effort.”
©On democracy—this was in a
speech in October 1965:

“The democracy we speak of is a
borrowed hotch-potch... the name
does not strike responsive chorg in
the common man.”

Of course you all know what Sar-
dar Patel wrote in his letter of Sep-
tember 11, 1948—

“Organising the Hindus and help-
ing them 1s one thing but gomng for
revenge for itg gufferings on inno-
cent and helpless men, women and
children is quite another thing.”

“Apart from this, their (of R.S.S.
men) opposition to Congress, that
too of such wvirulence, disregarding
all considerations of personality,
decency, decorum, created a kind of
unrest among people. All their
spetches were full of communal
poison. It wag not necessary to
spread poison in order to enthuse
Hin lus and organise for their pro-
tection. As a final result of that
poisin, the country had to suffer
the sacrifice of the invaluable life
of Gandhiji. Even an iota of sym-
patly or of Government or of the
peojle no more remained for RSS.”

There are a lot of other such re-
marks.

I spoke just now about fascism.
Apart from this whispering campaign
of spreading falsehood and finding
scapegoats, its main feature is the
tothl advocacy of violence, training
youth in ways of violence and terror.
We know which groups are wedded
to viuvlence today, and they are all
with the Morcha, The Congress is the
only Party which has had a consis-
tent, unsullied record of opposition
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to fascism since before our indepen-
dence, angd this continues.

Soine snide remarks were made
about our saying that we had acted
according to the Constitution and it
was 3uggested or hinted that Hitler
also had done the same thing. Of
course there is no similarity. Jf you
like you can read the history books
of that period. I don’t have to read
them because I was there and wit-
nessed a great deal of what was hap-
penirJ in Germany at that time.

I should like to know from the
Hon’ble members of the Opposition
whether he can name any one Head
of State who would have tolerated so
much for so long. Which country in
the world do you think would have
tolerated this campaign of falsehood,
calumny and violence? (Interrup-
tions), And now they talk of demo-
cracy. Who is lecturing to us on de-
mocracy?

I am going to quote some more, In
the Indian Express of May 8, 1967,
Shri Jayaprakash Narayan was quot-
ed as saying that he was “toying with
the idea of military dictatorship in
India” and suggesting that “in the
political instability created as a re-
sult of the General Election in 1967,
the nation should summop the ser-
vices of the army to fil] the vacuum
and set right the instability”. At that
time the hon'ble member opposite,
Shri Gopalan, is quoted a8 having
said: —

“... warned that Shri Jayapra-
karh Narayan's remarks amounted
to patronising flattery of the arm-
ed forces and utter contempt of the
people and their democratic and
patriotic aspirations”.

Another great leader and sympa-
thiser of the Morcha made the fol-
lowing speech :

“We are now entering a revolu-
tionary situation, For a time, extira-
constitutional forces will take over
... I would prefer temporarily a
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patriotic army rule which takes a
pragmatic economic line, gives the
people a good life, stops population
growth, When the army calls in
politicians...... they would call in
somq prominent people. Suppose
they called me” and ‘me’ means
Mingo Masani “or Jayaprakash...
people of that kind.”

This was the version of democracy
that was being preached (it is there
in black and white) by the leaders
of the Morcha. Today they are lec-
turing us on what democracy should
be! One could speak on this subject
for hours.

Many points were made in the
speeches yesterday. After the judg-
ment of the Allahabad High Court,
it was not I who suggested that we
should go out on the strects, That
call came from the :o-called Morcha
that the issue should be decidea on
the streets. It had openly been stat-
ed that the movement in Bihar was
unconstitutional—not by me but by
the person who was at the head cf
the movement. He said that 1t may
be unconstitutional but that does not
necessarily mean that it was unde-
mocratic! Perhaps, it makeg sense to
you, but it does not make much sense
to me. I can say that our actions are
not againsl anybody-—neither against
a person nor against a party. What-
ever we are doing is pro-something;
it is pro-India, it is pro-Indian people,
it {s pro-the directinn and the future
of Tndia. (Interruptions).

As was snid veatorday, the very
summoning of Parliament is proof
that democracy is functioning in
India. The large number of Opposi-
tion members present are evidence
that not every one of them is in de-
tention or behind bars. This action
is totally within our Constitutional
framework. It was undertaken not
to destroy the Constitution but to
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preserve the Constitution. to preserve
and safeguard our democracy,

Our Constitution makers had fore-
seen that a situation might be creat-
ed, not only external aggression but
internal disturbances, when the Iab-
ric of national life might be threa-
tened. That is why they provided an
entire Part entitled ‘Emergency Pro-
visions.! Democracy has not been en-
dangered by what Government has
donc, but democracy was being weak-
ened. was being endangered and
would have been destroyed had the
Opposition Front been allowed to
launch the direct ~ction and its plan
of sabotage under RSS guidance and
to guo ahead with its campaign 1o
create dissatisfaction in the army, the
police and amongst our industrial
workers. So. each one of us hag to
search our hearts and ask ourselves
solemnly who was for the destruction
of democracy as it has evolved in this
couniry. Whenever thic  discussion
has come up. we have always said
that there are faults in the system
let us talk about them, let us sce how
they can be removed, No system is
perfect and each country, as it goes
ahecad, may find new situations and
must find ways in which to deal with
them,

The House is aware of the violent
agitation in Gujarat. Some Hon'ble
Mcembers have spoken about if, bul I
do not remember whether any moem-
ber drew attention to the manner in
which resignations were demanded
and obtained What type of intimida-
t:on was resorted to. A mother or
father wag told ‘to sign a resignation
letier or we shall kidnan your child’.
Is that democracy? When a senior
member of the Congress was lying
in hospital with heart attack, some
students went in there, beat him up
and wanted to throw him out of the
window. Was that democracy? Was
that normal life? Did jt show respect
for democracy and the Constitution?

After the dissolution of the Qujarat
Asgsembly, it was proclaimed openly
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in public meetings that Parliamentary
institutions were unsuitable fo India.
The electoral system provided in the
Constitution was under constant atta-
ck. Who wag responsible for this? Who
withstood this challenge and fought
to upholg the sanctity of the Constitu-
tion and of Parliament? The so-called
leaders of this disruptive agitation
had no qualms at all about handing
over the management of their cam-
paign to the RSS in spite of the
Known record of the RSS in national
life, in fomenting communal riots and
communal hatred. Was the call for a
gherao of Parliamenlt dunng its
Winter $Session and apneal (o the
Naxalite leaders to devoie their
revolutionary zeal to the cause of
total revolution an exercise in
democratic naht eg?

It was obvious that certain political
elements who do not have anything in
common had chosen to come toge-
ther for the sole purpose of paralys-
ing and removing a duly elected Gov-
crnment. Gioups and parties, whose
1deologies were poleg apart. joined to-
gether. Established democratic norms
and politica] practices were done
away with.

It is time now to think seriously
about basic matters, about democracy
and the functioning of democratic
institutions. Political liberty and poli-
tical rights can exist only so long as
political order remains. A state of an-
archy can lead only to the quick er-
osion of every freedom and political
right of the individual. There is no
doubt about the need for a regulated
expression of public discontent against
the policies of even an elected Govern-
ment. We have always accepted that;
we have never iried to stop criticism.
If we have lost any election, we have
never said that the election was rig-
ged or that somebody had done wrong.
Now if the opposition wins an elec-
tion, they say it ig free and fair but if
they lose it, then they talk of some
secret ink which has mysteriously
helped the other person to win, Or

of Proclameation of
Emergeacy

some other flights of fancy are indulg-
ed in,

However, when protest and resis.
tance is conceived to destroy the very
fabric of society and undo the stabili-
ty of the political system, such actions
become a disguise for action to des-
troy democracy. Every right that the
State concedes to the individual im-
poses an obligation on him. Simijlarly,
groups and organised gssociations.
who enjoy political freedom in a
democracy must respect the limits
within which those rights have
to be exercised. Such are the norms
of any functioning democracy any-
where in the world. The makers of
almost every Constitution have made
provisions to deal with elements who
try to undo the democratic process
through methods and liberties made
available to them by the democratic
process itself, In no modern demo-
cracy can the question of economic
betterment and gocial justice be se-
partated from the proper functioning
of democracy.

Democracy implies the existence of
representative institutions. the expres-
sion of the will of the people as to
who their representativeg would be
and the participation of the people in
national tasks, It also implies that
once representatives are chosen and
Government comes into being with
the approval of the majority, it func-
tions freely to bring abouil the social
and economic changes that it promised
to the people.

When we had a majority, but had
a smaller percentage of votes, we
were taunted about it in the House.
Now when in Gujarat we have got
41 per cent of the votes, and the
entire Morcha together— I do not
know how many parties there were,
I think five parties together—got 34
per cent then the question of percen-
tage is conveniently ignored.

Here in India, democracy is evolv-
ing in a set of unique circumstances.
Millions of extremely poor people are
hankering for a better life, for grea-
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ter equality of opportunity, for social
justice and they are electing Govern-
ments and participating in the process
of Government in order to realise
these asgpirations. Therefore, it is a
question of striking a balance, a bal-
ance between the political rights of
the individual and the social and eco-
nomic rights of the collective mass of
people, Any narrow definition of demo-
cracy which tries to jgnore these re-
alities can only mean the growth of
political ideas which are anti-demo-
cratic,. The challenges to Indian de-
mocracy must be seen in the light of
the general problems that this parti-
cular system of Government faces in
the world and the very unique pro-
blems that it faces within India. The
essence of the democratic system is
the continuous participation of people
in political, social and economic pro-
cesses. The existence of representative
Governments and institutions would
facilitate such particpation and this
has been our endeavour. It is true that
it has not always worked. The Pan-
chayat gystem came gbout in order to
glve people at a particular level a
chance of participation. It sometimes
went into wrong hands, That does
not mean that the institution is
wrong. It does mean that we have to
correct jts functioning, remove its
faultg and weaknesses anqd make what-
ever changes are necessary.

By the same definition, it is incum-
‘bent un a democratic regime to remove
all obstacles and impediments to such
participation for social, political and
econoinic progress, The great national
task we face makes it necessary for
us to evolve a political system in
which the right balance is struck, in
which the essence of freedom is main-
tained, while conditions are created
for a higher level of social discipline
and economic progress,

As 1 said earlier, the people’s res-
ponse to the emergency has been
wholesome. Whv is this s0? Because
the people genuinely believe that the
Opposition Front was holding the
-country to ransom and was weskening
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us at & time of delicate alterations in
international power relations and
structures.

The Opposition, used to hear its
own voice and that of a few news-
papers. imagined it to be the voice of
the people and now it is gadly disil-
lusioned.

But a few determined and unrecon-
ciled elements are still at large and
are at work., They are announcing
plans of sabotage of essential services
and strategic installations, Despara-
does belonging to criminal organisa-
tions like the Anand Marg ere still
busy with their plots to murder and
kill people. And a few newspapers
outside the country, either vut of mis.
taken analysis or by deliberate design,
are building this up as a resistance
movement. So vigilance cannot be
relaxed at the moment.

The question is asked; where do
we go from here and when do we
return to normalcy? I dealt with
this question the other day. First we
have to decide what is normaley.
People are free to move about on
the roads. Does this menn that some
people should decide that although
the rule of the roag is to drive om
the left, they are free to drive on
the right side? Is that the meaning
of freedom of the road? What kind
of chaos would be created if some
people did so. Unfortunately, this
has happened a couple of times, re-
sulting in tragic atcidents.

There has been greater freedom of
speech in India than anywhere else in
the world. Most countries which are
today lecturing us on democracy, what
kind of regimeg are they supporting,
morally and materially? Would you
like to look at their list?

SHRI A. K, GOPALAN: No voice
is heard except your voice outside,

SHRIMATI INDIRA GANDHI: The
Emergency ig very young. What was
happening in the four years before
that? This is what I am asking. And
even today, all those people who are
talking the loudest about democracy,
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what democracy have they had in their
regime? Earlier did they lay claim
to democracy at any time?....... . 5
(Interruptions),

Today's situation is an exceptional
one. But so far as you are concerned:
there has been no change becuuse you
have been calling me diciator all
these four years. So what is the
change? I was a dictator tefore and
] am a dictator now!......

SHRI SAMAR MUKHERJEE: So
many thousands oi people have been
jailed and murdered. Wa have the
bitter experience. People sre not
allowed to cast their votes, Is this
democracy?

SHRIMATI INDIRA GANDHI: The
Hon'hle Member's party fuormed a
Government in Wes{ Bengal and any-
body can find out what was the situa-
tion then Could peopie walk in the
streets after dark?... (Interruptions).

SHRI SAMAR MUKHERJEE: There
is a boycott of the Asscinbly there
because there has been a2 1otal rig-
ging of the elections. Our trade unjon
leaders and workers ~aanot even go
to their places.

MR. CHAIRMAN: Mr. Mukherjee,
will you please take the permission of
the Chair before rising? You have
to take the permission of the Chair.
Hercafter, anything saiq without my
permission will not go »n the record.
You must ask the Chair first. Please
don’t interrupt without asking the
Chau, I will not allow that, Please
cooperate. You must take the per-
mission of the Chair. At least, show
that much respect to the Chair.

SHRIMATI INDIRA GANDHI: I
know their conscience pricks them.
So, I shall not mention that period.
I should only like to say that anybody
who wants to read the newspapers of
that period can know about the
murders and the insecurity in Bengal
when the Marxist Government was
there. That is all that I want to say.
The Marxist Party’s adherence to
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democracy is very new. 8o, perhaps,
they are more vocal in its support.

Th2 political ill-health which pre-
vailed before the Emergency ig cer-
tainly not normalcy in any language
or in any part of the world. There
can be no return to the daye of total
licence and political perm.srsiveness.
Democracy demands self-restraint of
all. It is the responsibility of the
Government to allow the Opposition
to function, to allow freedom of
speech and freedom of association. But
it is equally the responsibility of the
Opposition not to take advantage of
them to destroy democracy oc to *‘par-
alyse the Covernment”. The words
“paralyse the Governmeni” are not
mme. I am using them in quotes;
they were used by them in public
meetings here in Delhi and clsewhere,

There has to be greater self-rest-
rainl, When individuals c¢r groups
do not learn to cultivaie self-restraint,
the Constitution has o tell them
where they have to stop.

The people at large have come to
associate Emergency with the begin-
ning of a new era in national life.
We should demonsiraie during this
period how to bring about an atmos-
pherc of self-discipline, &n atmos-
phere when each group tiies not to
get what it can for itself, but to join
together in a common cndeavaur. We
have to convert this painful neces-
sity into a new opportuniiy for for-
ward movement and towards the rea-
lisation of our programmes,

Some hon, Members said yesterday
that there is not much new in the
programmes that were announced.
What is new is that there is an
atmosphere today when it is easier
to implement what we want to do.
The workers have assured us and
it is our duty to protect them and
see that because of their agsurance,
they do not suffer any hardship, Si-
milarly, all sections of the people
shouldq combine in this endeavour.



39 Sty. Res. re approval of JULY 22,

Proclamation of Emergerncy
[Shrimati Indira Gandhil

We have announced some program-
'mes. But very much more has to be
«Jone to change life in our cities, in
our villages, in our desert sreas and
in our hilly areas. I would respect-
fully and humbly request the Oppo-
:sition to try and help in this posi-
tive effort. Many of them who have
‘criticised the Emergency, havs wel-
‘comed the economic pregrammes.
‘Tharefore, at least in this area, let
‘us come up with new suggestions
pointing out what we have left out
and what can be done. If they come
up with new suggestions, let us try
to see whether we can convert this
‘painful necessity’, as I said, into an
opportunity- to work togather and to
take this country forward. Thank
you.

SHRI H. M. PATEL (Dhandhuka):
Mr, Chairman, I hag hoped that the
Prime Minister’s appeal for coopera-
tion woulg have been given heed to
by Members of the House by remain-
ing attertive to whatever I have got
to say just as they did when lictening
to her. If T :21 not se=n thz manner
inm which the proceedings of this House
yvesterday were reported in the news-
papers this morning and by the ALR.
yesterday evening, had I any doubts
about the dangers of this emergency
about the proclamation of this emer-
gency, I would have heen converted
by that. What has been gcnc? The
only speech that has been reported is
that of the Minister, My, Jagjiwan
Ram, who moved the Resoluiion, That
was reported fairly fully, at conside-
rable lengih. In regard in speeches
made by othiers, there is no mention
of them excepg that, of thuse who
spoke, some supported and some
others opposed. 1 fail to understand
this. Is this a fair thing to do? What
has been placeq before ithe country
is only the Government’z point of
view in regard to why emergency
was necessary. But the oppnsition’s
point of view as to why such procla-
mation of emergency was uncalled for
‘has not been reported. Is this, I again
ask a fair thing to do? The Prime
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Minister objected to ‘Whispering cam-
paigns’ going on. But, in a situation
like this, where there is such complete
press censorship how can people get
correct and authentic news? Because
there is only one side or une source
of information for them, and no other
source of information is proviced for
them, rumours have freer scope.

I have no doubt whateve- that if
the law of the land had becn enfore-
ed, the licence to which the Prime
Minister referreq wouid wuot have
come into being. It is the foiiure of
the Government to give =fiect tc such
laws as already exist that 15 1esponsi-
ble for this. There wecre plenty of
laws; under some laws, extraoidinary
powers had also been given to them.
Now you have brought in this press
censorship which, in so far as Parlia-
mentary proceedings are concerned,
when they operate in this way, the
consequences are, to say Llhe least,
most unfortunate. What is the Par-
liament for? Parliament is, after all.
the guardian of the rights and liber-
ties of the people and it is the one
forum to which the elected represen-
tatives of the people can cume and
put forward their respective points
of view. And if their differing points
of view are not reportej and are not
communicated to the people who have
elected them, then how do they come
to know what their representatives
have said. How do they come to know
that there is an answer to what Shri
Jagjivan Ram had to say nkout the
necessity for this emergenecy? The
Prime Minister’s speech wil] be re-
ported in which she has made a num-
ber of statements some of which defi-
nitely require to be answered and, for
which, some answer exists. She has
argued her case cogently but surely
an opportunity should be given to
those of us who speak in a -onstruc-
tive manner and for those of us who
put forward their points of view in
sober terms, to have their views also
reported. Some suitable guidelines
could be laid down for the censors
to make this possible. And, if even
they are not to be reported, what is
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your purpose? What objection can
there be? Do the speechés msde in
Parliament by the Opposition Mem-
bers contain matters which are in any
way objectionable from any nvint of
view? Why then should they not be
reported? If I say that, n my judg-
ment, the emergency was uncalled for,
should that be objected to? Why
shoulg that nnt be reporied? If all
that is said is that Mr. Patel spoke
and opposed. Is that fair? (Interrup-
tiong). 1 have said enough on this

point.

Now. [ come to the mne~xt point.
There 1s the basic quesiion as to why
there 35 this emergency Government
has issued various leaflets in which
they have ¢wvplamned way wore is an
emergency 1 have wita e some
leatlals 1ssued by Govermnmea:. Shri
Jagpwan Ram has sey out Govern-
ment's cuse for the emergency which
wus supplemented in a big way by
my friend, Shi; Indrajit Gupta Gova
ernment’s case 1S that they sppre-
hended action of a kind which would
have paralysed—the machu:ery of the
Government—the functiouing  of the
government, Do you -eally Lelieve
that satvagrah and <im lar methods
can paralyse the func' wning of the
Government in any significany man-
ner? What steps could tnese gentle-
men—thesc conspirators— hav: taken
with resources they had at their dispo-
sal?  According to the Mirnister, who
moved this Resolution, the cotnspiracy
of these persons was 5 widespread
and so well-organised the situation
that existed in June this year had
been building up since 1967 and, by
this particular point of time, {he peo-
ple who organised this Sangarsh
Samiti of which the operating instru-
ment was to be the RS.8. '‘were so
well organised that only the promul.-
gation of emergency could have coped
with it. There were a large number
of arrests—arrest of a certain num-
ber of political leaders and of a far
larger number of political workers—
besides of course the others, the smug-
g8lers and the rest to whom I am not
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referring at this stage becauge I take
it that they were not part of the cons-
piracy. I am talking here about the
conspiracy, of which Government was
afraid and which led to the promul.
gation of this emergency. How was
it that if there was such a powertul
conspiracy the ordinary peoole did
not react in my manner whatsoever
when the emergency was declared?,
Nowhere was there any violence.
Nowhere was there any demonstra-
tion.  Nothing happened. People
were stunned at the fact that in a
situation which was normal, emer-
gency was declared. I use the word
‘normal’ in the ordinary sense of the
word and not in the sense that the
Prime Minister wishes to give to it,
namelv, that the situation that existed
before the emergency was not nor-
mal. The normal situation according
to the Prime Minister is presumably
a situation in which the fundamental
rights that are given to the people
by our Constitution are suspended,
the Press is gagged and the freedom
of the Press is suppressed. Accord-
ing to her these are the normal con-
ditions. What existed before was not
normal. In order to suppress a
situation which they apprehended
existed they appear to have come toO
the conckusion that if emergent
action had not then been taken, a
very different situation would have

been created.

In fact, a great deal of emphasis
was laid by Shri Jagjivan Ram on the
point of timeliness of the action 1
agree with him that the Prime Min-
ister had shown a superb sense of
timely action on a number of
occasions but I would submit that on
this occasion that sense of timeliness
was somewhat influenced by & factor
which made it go wrong and that
factor was that to some extent she
was personally involved by the cir-
cumstances.... (Interruptions).

Bir, 1 was casting no reflection on
the Prime Minister. I wag about to
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point out that it ig the normal human
failing that when one is in some way
involved oneself then one’s judge-
ment tends to be gomewhat affected,

~ not necessearily always in the right
direction. That is all. Here was the
judgment of the Allahabad High
Court which led to all these troubles.
It went against the Prime Minister.
There was an appeal. The Supreme
Court vacation judge considered that
appeal so far ag the continuation of
the stay order was concerned.

SHRI R. S. PANDEY (Rajnand-
gaon): What about ‘dharna’ by your
colleagues!

MR. CHAIRMAN: Please do not
interrupt.

SHRI H. M. PATEL: Mr. Chairman,
I for one do not consider that methods
of this nature on any side, either on
the Opposition side to have dharnas
and so forth on the Government side
to organise rallieg on such occasions
are really dignified. Here, we should
deal with such situations in a mature
manner. There was a situation in
regard (2 v.l.i h twn npinons cxisted.
I am not a lawyer to go into this
matter. But, I have no contempt for
lawyers such as the Prime Minister
ninted gat.

SHRIMATI INDIRA GANDHI: 1
have not hinted any such thing.

SHRI H. M. PATEL: Perhaps, the
words I selected were wrong.

SHRIMATI INDIRA GANDHI: 1
happen to come from a family of
lawyers.

SHRI KRISHNA CHANDRA HAL-
DER (Ansgran): Mr. Chairman, the
Prime Minister interrupted just now.
Did she take your permission?

MR. CHAIRMAN; Have you?

SHRI H. M. PATEL: Mr. Chair-
man, Mr. Indrajit Gupta saw among
the causws for emergency, the neces-
sity for emergency, the American
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hand, just as some of us might often
see the Red hand, the Russian hand,
in many thingg that happen. In fact,
there is a strong prevalent rumour
that all these decisions that have been
taken by Government are at the
instance of a team of Russians which
arrived in this country., alnterrup-
tions). I merely said, there is a
rumour. In fact, this is exactly what
happens when there ig Presg censor-
ship. What evidence does Govern-
ment have of American instigation
for the establishment of this Sangarsh
Samiti? Have they any evidence on
it? g

SHRI S. M. BANERJEE (Kanpur):
CIA agents had meetings. Do yuu
want prool? (Interruptions).

SHRI H. M. PATEL: I have asked
the Govevrnmeni. I said, they should
tell us about this. Mr. Chairman. 1
have no information on thig subject.
I do not say either that this is true
or this is not. I would rather have
evidrnce before 1 form any opinion
on it Mi TIndraiit Gupta said chat
he was satisfied. I do not question
his satisfaction. But, I am not satis-
fied because I have no evidence before
me.

SHRI R. S. PANDEY: Do you know
anything about the activities of the
CIA in America itself?

MR. CHAIRMAN: Mr. Pandey,
please remember what I had said.
Do not speak without the permission
of the Chair. If you repeal that,
your remarks will not go on re-
cord.

SHRI H. M. PATEL: With all res-
pect to my hon. friends, I am suffi-
ciently well read, I read a great deal
and I do know about all these inter-
national organisations. I, therefore,
do not say that such things may not
or do not take place. I have asked
what evidence there is that, it was
American Imperialisty suspected par-
ticipation that necessitated emergent
action In this case., That is what
Mr. Indrajit Gupta contended. I have:-



65 Sty. Res re Approval ASADHA 31, 1897 (SAKA) Sty. Res re Approval 66

of Proclamation of
Emergency

not said that Mr. Jagjivan Ram hinted
at it, although there is a reference
in this leaflet to the externa] influ-
ence. It says here:

“Did these elements receive en-
couragement from outside the
country? The answer is, there is
enough reason to guspect that these
elements were receiving such ecn-
couragement.”

This is a very cautious reply that is
given here. If they have reason to
suspect, they should have gone on so
spell out their grounds for something
that there was reason to suspect?
What evidence do they have with

them? Mr. Indrajit Gupta has of
course for morec evidence than the
Government.

13 hrs.

W TN walg O¥ 2 U CATER
HIT ATET & | TAF AR FYo Mo o
F1 X% WY 747 R FHga A & qdt =
1 AT TF AT TH FT /@ T AT
¥2a 9 R & Yo Mo To &7 TR 2
g

MR. CHAIRMAN: There is no point
of order.

SHRI H. M. PATEL: I can only
say that he hag no sense of humour.
All that my colieague Mr. Piloo Mody
was endeavouring to do was to say in
a picturesque way; do not allow
your imagination to run riot and
consider that the CIA had a hand in
everything that happened here. Let
me say that I do not approve of that
kind of demonstration... (Interrup-
tions). I do not know why I should
be interrupted like this.

The second reason given by Mr.
Gupta for this emergent action was
that they were afraid that some
Members of the Congress Party were
beginning to be affected by the Op-
position Parties influenced by various
considerations, and there wag appre-
hension that this might grow and,
therefore, action was called for to
scotch the incipient revolt. I do not

1119 LS4,
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know how far there is any truth in
this, Perhaps Shri Jagjivan Ram. will
throw some light on it when he rep-
les. I think I have said enough on
this point to show that none of these
reasons constitutes sufficient justifica-
tion for the Proclamation of the
Emergency.

Let us look at what they have done
since the proclamation of emergency.
Ag far as I can see, the action taken
includes: arrest of some peclitical
leaders, a larger number of political
workers; arrest of great many smug-
glers, hoarders, etc. Ordinances were
issued. One required prices of essen-
tial commodities and their stocks
shall be displayed daily. Then there
was the announcement of an econo-
mic programme. I do not know if
high prices and fear of inflationary
forces were in any gsense the direct
cause for the declaration of emergency.
They have started clearing up the
Secretariat., Circulars were issued
requiring officeg to remain clean, that
the officers should arrive in time in
their offices and matters should be
disposed of promptly. I woader why
an emergency was necessary in order
to issue such circulars. I have here
some of these circulars in front of me.
It is of course desirable that Govern~
ment offices should function efficiently
and dispose of matters promptly and
expeditiously. But, was emergency
necessary for issuing them?

Let us take the economic programme,
It is possible that through its exami-
nation we may discover the way in
which the Government’s mind is
working. It is agreed that though
there have been many plans, the
failure to implement those Plans effi-
ciently was very largely responsible
for much of the difficulties that arose.
If inflation became fairly rampant, if
prices rose, who was responsible? Is
it because the Opposition came in the
way and obstructed any action by the
Government? The Opposition did not
come in the way. It is because you
yourself showed no particular keen-
ness for seeing to it that the various
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.egonomic plans of yours were iropie-
‘mented promptiy ang efficiently. Take
the power crisis. Why did that arise?
Bid the Government only asuddenly
hecome aware of it 'when power
became scarce in aimost every Siate
in the country? Were they pat aware
of it much earlier? Did they take
any steps to avoid it beforehand? [n
one Plan period alone implementation
fell short by sixty per cent. Yet no
one took serious notice of it. Why
was it s0? Was it necessary to pro-
claim an emergency to make every-
body wide awake and realise their
respective responsibility? What is the
guarantee now that everybody is going
to remain more wide awake and more
efficient in a sustained way and after
the emergency? I would very much
like to know, One does not need
emargency to be efficient, and if one
does, emergency will have to be a
permanent feature! In fact, what has
been absent and what is cailed for is
greater efficiency in administration.
(Interruptions)

Consider the question of corruption,
The Prime Minister has admitted sub-
sequent to the emergency, that there
1s corruption end Government was
takings steps about it. Why, being
aware of the fact that corruption was
fairly rampant, not sufficiently worth-
while steps were taken bhefore the
emergency? It is well known that
one of the most basic and important
causes of corruption js the licensing
and permit system. As part of the
20 point programme, you are going to
improve and simplify the litensing
system angq you are going to remove
some controls. Why could not have
this been done hefore? If you make the
system more efficient and if you re-
duce the number of controls, you
straightway refluce to a very large
extent 8 major souree of corruption.

MR. CHAIRMAN: This bag been
often said belere. Please eonclude.

SHRI M. M. PATEL: Mr. Chair-
meh, fhere is Hofliing W 4n Wiat
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the Prime Minister herself said and
even in her economic programme
there is nothing new.

MR. CHAIRMAN: She said what
was new was the new atmosphere in
which you could implement it.

SHRI H M. PATEL: And what
I am saying and what I want to em-
phasise is that what was lacking in
the past wag efficient and timely im-
plementation. It is not enough to
say now that you are going to imple-
ment. What is necessary to know
is what machinery you propose to
set up or ave going to sat up in order
that the implementation is carried out
efficiently.

MR. CHAIRMAN: She also asked
for your co-operation.

SHRI H. M. PATEL: Certamnly
my co-operation will always be
there, But do you want that co-ope-
ration with the sword of Emergency
standing on our head, with all our
fundamenta] rights suspended, with
the Government having the right to
take any kind of drastic action and
myself having no right even to ques-
tion it? Anybody could be arrested
today. You are issuing more and
‘more Ordinances. I may not even be
told why I am gomg to be arristed.

Is this necessary in order to have co-
operation of everybody in this coun-
try? Mr. Jagjivan Ram says, not until
normalcy returns, not until the situ-
ation is clear, no violence. ... How
does he satisfy himself on that scope?
He himself is going to decide. He is
the one who sayd that this situation
exists, which I guestion. But let us
say that there exists such a situation.
Emergency is declared. He is to
decide when the attustion returns to
normglcy. Is it that no normalcy
existed before hut something other
than normalcy existed? How o de-
cide that? ‘We know, for instance,
that the emergency, which was de-
clared in 1871 is still continuing. Gov-
erniment i3 still df the view ‘that ex.
terfial datiger exists sand the danger
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now is gimilar to what existed in
December 1971, That js why presu-
mably that Emergency is still conti-
nuiing, So, we have the experience
in the past of Government’s attitude
in regard to these matters. But
‘there is need for flexibility in these
matters, if 1 may venture to say so.
To my mind, it does seem very neces-
sary that Government gives serious
consideration to the revocation of this
Proclamation of Emergency at the
earliest possible date, not at some dis-
tant date in the future, This coun-
try is not |basically violent. While
taking steps and above al] by the
press censorship that you have intro-
duced, you are creating a situation in
which instead of normalcy returning
at an early date, you are creating a
situation of uncertainty and possible
violence. Thig is my apprehension,
this is my fear. You may disagree
with that. But I hope you will re-
ally give serious thought to what I
am urging. May I say I have some
knowledge, some experience of ad-
ministration. I have also some ex-
perience of the people of this country
and I have workeg both in office and
out of office—in office meansg not as a
Minister but in an office....

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
JAGJIVAN RAM): Adviser to a
Ministaer.

SHRI H. M. PATEL: So, 1 would
like the Govermment to give most
earnest though{ to what I am saying
that at least as » first step please
withdraw the press censorship and
conirol the press through the other
powers which you do possess. This
censorship gives rise to wundesirable
rrumours and creates apprehensions
and fears in the minds of the people.
‘Therefere, I would urge upon the
vGovernment to.give the most serious
rcopsideration to withdrawing  the
;press censorship. If you wish to be
ever cautious, you may do it jn two
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stages. Let there be in the first in-
stance a certain degree of liberalisa-
tion, say at least, by Jetting our
speeches be publitheq tomorgow and
thereafier proceed with further libera-
lisatiots, Thereafter the Government
should consider seriously an early
revocation of the Proclamation a ge-
nuinely early revocation. Thank you.

SHRI FRANK ANTHONY (Nomi-
nated Anglo-Indians): Mr.
Chairman, Sir, the Proclamation of
Emergency under Article 352, that
security of the country was threaten-
ed by interna] disturbances, wags an
extreme step. The measures that fol-
lowed were not only severe but dra-
conian. As a practising lawyer, I am
aware and many Hon. Members of
this House perhaps are alsp aware
that the Supréme Court has repeated-
ly declared that Prevention Detention
without trial is the gravest of inva-
sions of personal liberty. Admittedly,
press censorship is also an  ultra-
draconian step. For a person like
myself, a practising senior advocate
of the Supreme Cour®, the choice bet-
ween normal democratic freedoms
and their serious curtailment during
such emergency was necessarily not
only a hard one but, if I may say s0
with all humility, an agonising cho-
ice. For some time I have been deep-
ly perturbed by what I have descri-
bed as a steady esclation of the
country towards chaos, violence and
disintegration. = Both in this House
and outside, I have sounded repeated
notes of warning, On the 25th Feb-
ruary, speaking on the President’s
Address, I had referred to what 1
described as a national crisis of indi-
scipline. I underlined, much to the
annoyance of my hon. friend Shri
Shyamnandan Mishra—he is not here
todasy—that norms of  discipline,
norms of decorum and even norms
of decency in Parliament and several
legislatures had been ‘steadily eroded.
I referred to the fact that because of
this, the term ‘politician’ today had
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become a dirty word. 1 mentioned
that zero hour now expresses the
new parliamentary syndrome, that
it epitomises new techniques and new
methods which I at least, as the
Father of this House, found extre-
mely unedifying. I referred to the
press and said that the condition of
the press reflected the growth of indi-
scipline in the House. There had
been a precipitous decline in stan-
dards of the press, co-equal with the
decline in the country. The press, at
least at that time, wag competing in
cheap sensationalism. The press
placed a premium on lack of decorum
and indiscipline, even on rowdyism in
this House and outside. In the edu-
cational field—I have got a little to
do with education, though I am not
an educationist—indiscipline was
rampant, Hardly a day went by
without students looting, gheraoing
and insisting on their new-found
right to cheat. Many hoodlums were to
be found in the colleges masquerad-
ing as sfudenis. Professors and tea-
chers were not far behind. On the
slightest protest, they were out on
the streets. Much to the annoyance of
my friend, Shri S. M, Banerjes. I
underlined that labour and trade
uniong were concerned more and more
with exacting more and more emolu-
ments—not a bad thing up to a point,
but they were less and less concerned
with work and production. Because
of that, production had taken a ter-
rible beating.

I also referred to the fact—I have
been closely associated  with it—
that in the railways, strikes were al-
most continuous. One sgection of rail-
waymen after another was on  strike
or incited to go on strike. Of course,
there was the major strike in May.
Failure of power and energy had be-
come the order of the day, largely be-
cause of indiscipline and sometimes
because, of suspected sabotage. Gov-
ernment servants, if that was possi=-
ble, had become lazier and more in-
different than ever before. 1 said
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this that for the oppasition parties and
some groups, nihilism had become the
new Gospel—tear down everything
and precipitate chaos! There was the
invitation not only to college
students but even to  school stu-
dents to stay away from their studies.
There were worse invitations espe-
cially in places like Bihar to students
to gherao MLAs and MPs and if ne-
cessary to humiliate and beas them.
The latest exercise wag an open in-
vitation to mutiny. That 1 described
ag “Nithilism gone mad.”

Mr. Chairman, this was what I said
in May when I spoke: Parliamen-
tary democracy posfulates respect
for the rule of law. But that res-
pect had disappeared first from
among the politicians and then from
almost every important section of the
nation. And I felt that indiscipline,
lawlessness were in the air. Some of
my friends might say that the coun-
try has practically reached the end of
the road so far as India was any kind
of a viable democracy and I have seen
the screen unfold at the Centre longer
than anyone in the House and that is
what I felt in February and I said
it and I said it again in May. More
recently, speaking on the No-confi-
dence Motion on the 9th of May,
what did I say? I underlined the
supreme imperative for the country
was strong centre. I have always
been an un-compromising advocate of
a strong centre and, if necessary, a
ruthlessly strong centre. For some
reason I had the confidence of a
great Indian, that was late Sardar
Vallabbhai Patel. I often discussed
matters with him and he would argue
that for fifty years if India is to belic
its history, there must be not
only a strong but a ruthlessly strong
centre. I pointed out that the day
the centre weakens, that day will be:
a signal for chaos, indiscipline and’
disintegration and a  repetition of
Indian history—let us be quite frank
—it has been a history of tribalims,
a history of disintegration. That is
why on the 13th of June I was in'
Bangalore spending rather a busman’'s
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holiday because I was working till
four or five in the evening. I dead
in the newspapers the judgment
from Allahabad disqualifying the
Prime Minister. 1 have some exper-
ience of arguing election matters in the
Supreme Court. I read the judgment
as was reported and I promptly sent
a telegram to Mrs. Gandhi. I have
been often critical of her; I have
been often critical of the Ruling
Congress. Now, I sent her a telegram
to the effect that national interests
require her continuance as Prime
Minister and I said: “My letter
follows”. In that letter I dealt with
the legal aspect. I will not repeat
what I said except that I commented
that the adverse findings were highly
technical and gave my view after
analysing them that they were not
likely to be accepted by the Supreme
Court and were likely to be upset.
But the more important thing that
1 said was that if you let go, the
danger wag that a vacuum was bound
to ensue precipitating chaos and
general violence. Because I feel that
the stark issue wags not between
continuing democracy and its dis-
qualification. The stark issue was
between qualification of democracy
being what it is under this emergency
and its complete disappearance
without a semblance of an ordered
society, fhe complete disappearancc
of any hope of restoration of normal
democratic 'functioning. The stark
jssue was between this emergency
and the qualification of democracy
on the one hand and certain chaos
and disintegration on the other.

‘Having said that, I would like to
make an appeal to my friend
Mr. Jagjivan Ram that those who
are charged with supervising and
exercise of preventive detention must
be ultra careful., Mr., Chairman,
you are a lawyer, I do not know
how many DIR and MISA cases you
have argued. I have argued not
a Yew—some on behalt of some
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smugglers—but I know that under
DIR and under MISA the freedom of
a citizen has often not been worth
more than a cyclostyled order blindiy
signed by some fairly senior official,
the detaining authority. That is
what it has been worth. And 1
know, Mr, Chairman, from actual
experience of the cases that I have
argued, how for utterly corrupt,
utterly venal motives, police officers,
customs people and revenue officials
have put innocent people under
preventive detention, because they
could not get bribes. Unfortunately,
that has been so; and that is why
I am asking, because you have taken
draconian powers and I say that is
all right. The emergency was there;
you have draconian powers; but
recognize that there has been and
there will be abuse by officials in the
matter of preventive detention. I
have argued cases where the courts
have been outraged by the motives,
the ‘carrupt motives, utter venality
of officials who have been primarily
responsible for putting people under
preventive detention. And now we
know what is going to happen.
Earlier, the grounds were supplied;
now the grounds will not be supplied.
There will be no right of represen-
tation, there will be no right; there
will be no advisory board. Whatever
littln scrutinv there was by the courts
will now disappear; therefore, I am
making the plea, while T am saving
“Yes: emergency is necessary to save
the country from chaos and disinte-
gration”, that you owe a duty now,
a duty to tell your officials in the
lower echelons that if you find a
single case of abuse of authority, if
you find a case of corrupt motive
indeed, even if you find a case of
negligence in putting some persons
under preventive detention, then
those officials would be sternly

punished.
DR. HENRY AUSTIN (Ema-
kulam): Mr. Chairman, Sir, the

esteemed mover of the motion
marshalled facts and advanced cogent
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arguments to justify the action of
the government in invoking Article
352 of the Constitution to withstand
the on-slaughts on the country’s
political institutions and economic
progress. Sir, after Babu Jagjivan
Ham's speecn, Shri Somnath Chatter-
jee—whom 1 respect tor his legal
acumen—has raised a new issue. He
was questioning the legality or the
justifiability of prolonging the emer-
gency which was proclaimed in 1971
up to this date. Earlier to-day
Mr. H. M. Patel also had made this
point. Sir, students of current Indian
political affairs and of events of
history during the past few years
know very well that even after
conclusion of the situation created by
Pakistan in Bangladesh, the efforts
of international and certain disruptive
national forces, to create conditions
of de-stabilization in India still go on
unabated. A number of instances
would show that a deep-seated
conspiracy has been here, in this part
of the world, to see that India comes
under a situation of de-stabilization.
Sir, the continued bellicosity of China
even after the solution of the
Bangladesh problem, continues. A
high-power military mission of China
was despatched some time back to our
Kashmir borders on the Chinese
territory; and a high-power Pakistani
military mission also went there and
had prolonged discussions—and it is
evident it was not directeq against
any other country than our own.
Sir, the withdrawal of the embargo
on the supply of arms to Pakistan
by the USA is a reminder that the
forces which were hostile to us, are
not dormant. In the wake of this
withdrawal of embargo on armaments
to Pakistan, the United States has
sought to create more baseg in Asia.
It is said@ that USA and other Powers
have at least 27 bases from Cape of
Good Hope to Australia; and to add
to that, you know what is going on
in the island of Diego Garcia in the
™dien Ovean. It iz hardly a
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thousand miles from my comstituency.
There lethal wespong are being.
stored, against whom? Anyone who
knows the situation knows the
answer. The de-gtabilisation activities
going on under the auspices of the
CIA are coming out every day in
various investigations ang reports
published in the US itselt. Again,
arming in a very massive way of
Iran, just across our borders by the
Unitea States, 1s not a happy omen
for this country, although our
diplomacy hag been able to establish
a better rapport with that country
in recent years. Western propaganda
continues 1o be bellicose and every
observer of the international situation
knows that China and the United
States are colluding eagainst India’s
efforts to consolidate ourselves in this
part of the world.

When these situations are there,
does Mr. Somnath Chatterjee or
Mr, Patel want this country to be
quiet, to ignore these things and
pretend as if these are not happening?
Unless we want to be a party to the
collusion between China and the US
in this de-stabiligation process no
country can sit idly by ang ignore
these serious international mano-
euvres. It is in this background that
the Government was hesitating to
withdraw the emergency declared in
1971. Sir, at the internal level,
however, we had given considerable
freedom and allowed political parties
to operate. But what wag the result?
We have found that foreign unfriendly
powers have been trying to establish
links with some of our political
parties. This is clear from thig book.
Why Emergency?, put out by the
Ministry of Home Affairs. Pages 14
and 15 contain the statements of one
of the most veceiferous leaders of the
country, who hag been claiming
himself as a tall leader, aithough his
popularity base among the people is
negligihle. We know what a dele-
terfous effect. nnm, strike has

Had on the nn a'
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ship of this country and the tactful
manner in which the whole sitnation
was controlled, the railway strike
last May would have been enough
to plunge the country into chaos.
Mr. George Farnandes seems to have
openly said that a seven days’
Railway strike would make all our
Thermal Power Stations close down;
and, a 15 days’ strike—*the country
will Starve”., Such were his pro-
nouncements which one has to view
in the background of the international
situation I have referred to earlier.
This gentleman wrote a letter to
Mao Tse-Tung, who seemg to be his
mentor after Sino-U.S. understand-
ing. I am reading from page 15:

“In a letter addressed to Chair-
man Mao Tse-tung in December,
1974, Mr. George Fernandeg com-
plained of ruthless repression in
the hands of the Government of
India of the Indian railwaymen
when they fought a glorious
struggle for justice, which hag been
denied to them for several years
now ....

Substantial amounts of money
were received in May-June 1974
by Mr. Fernandes from abroad
through a foreign bank. If money
transfers took place through banks,
more money must have flown
through other channels to him and
to otherg.”

This was the kind of situstion with
which the Government of India was
faced. Although superficially it
might appear that the activities of
some unfriendly powers have ceased,
US and China are obviously trying
to have some links with some forces
in our country. I have come across
a pamphlet recenily published by the
People’s Sector Publications about
the work of the R.S.8: entitied
“R.S8S.: Reactions Sword Arm™
Bveryone in titis eoundry knows how
We were emotionsily
herole struggle waged by the people

imvolved in: the
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of Vietnam against US aggression.
Everyene admires the unghakable
courtige of the people of Vietnam.
Viet Nath became the symbol of the
irrepressible sgpirit of mankind, and
that was expressed by Parliament
and almost every political party. As
against this admiration of courage
the valiant people of Vietnem against
a mighty Power by every patriotic
Indian, in this pamphlet it is said
that during the Viet Nam war, the
then RSS Chiet, Mr. Golwalkar, sent
a message to President Johnson of
the USA through a person whom I
do not want to name, describing
USA “as a leader of the camp of
dharma” and the U.S. aggression in
Viet Nam as a “dharma yuddha”, and
pledged full support to the U.S.
And the RSS organ, The Organiser,
had the cheek to proudly publish this
message. That wag the attitude and
the conduct of one of the organisa-
tions now under ban. Ags everyone
knows, the Jana Sangh is only a
political front organisation of the
RSS. ‘

In the background of this inter-
national situation and the efforts of
the international Powers to have
links with some of our political
parties, how can any responsible
person, a Member of Parliament or
an outsider, maintain that we should
have withdrawn the proclamation of
emergency made in 19717

Coming to the point of threat to
internal security, and causing internal
disturbance, can anyone hold hig hand
on his heart and say honestly that
there was no ground for proclama=
tion of emergency in this country on
thHese grounds? Mr. Frank Anthony
is no partyman. He has been a critic
of the Congress and its policies. See
what he has said, We of the Cong~
ress knew of the deep-seated and
broad-based conspiracy that was go~
ing on. As Babu Jagjivan Ramspoint-
ed out earlier, thig was ggirg on eyver
sihce 1987. The main reason,was that
tHe Congress, as an instrument of the
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aspirations of the people of this coun.
try, was able to establish such a broad
base in this country that no party for
long years to come can dislodge it
from the hearts of the people. The
reason was that from time to time we
rose to the occasion and taking into
consideration the aspirations of the
people, we evolved policies to up
lift the down-trodden from the posi-
tion to which imperialism ang social
reaction had reduceq them.

13.38 hrs,

[Surt BrAGwWAT JHA AzAD
Chair,]

in the

Sir, you will remember the cpeech
made by Mr. Jagannathrao Joshi. He
was trying to justify the existence
and activities of the RSS and said
that it was organised for noble pur-
poses, I have a pamphlet here, from
which I can quote extensively, to
show the nature and scope of the
work of the RRS. From the moment
it was organised in the early twen-
ties, its only idea was to give an
organigational form to its nefarious
political ideology. It is a Hitlerite
organisation aimed against the mino-
rities and the weaker sections of the
country. It believes in crass-national
chauvinism and Fascist authoritaria-
nism. Anyone who believes in the
authentic culture of this country
would know that there has been a
certain duality in the cultural per-
sonality of this country. If the RSS
want to justify {heir existence as a
cultural forum, I would like them to
have a bird’s eve-view of the cultural
unfoldment of this country. Sir,
Mr. Joshi is not here: I wish
he were present here. Even in the
Vedic age, there was a great conflict
between ritualism and retrogression
on one side and liberal thinking on
the other and we know that the Indian
mind, ag a result of this conflict, gave
vent to Ubpanishidic thoughts which
among other thinks culminated in the
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Brihadaranyaka  Upanishad. Then
again we have geen its further unfold-
ment when in encounter with ortho-
doxy and casteism in the emergence
of Buddhism and Jainism with it
sweep of compassion and wide huma-
nism. Even after the Gupta Restora-
tion, it took hardly a few centuries
for liberal ideas of the Indian cultu-
ral stream to re-assert themselves.
Shankaracharya advocated the philo«
sophy of Advaita reflecting the cosmic
unity of mankind. Even the Moghul
emperors who wanted to 1mpose
another religion and establish another
way of life in India could not succeed.
Everyone knows that the Moghuls
were absorbed in the liberality, in the
tolerance of the Indian culture and
Akbar the great himself becamce the
exponent of a composite culture

Sir, even the British Empire, with
al] their efforts, with all their libera-
lism of 18th century, could not fashion
the Indian cultural pattern after the
European way of life, absorb the
Indian mind. On the other hand. In-
dians gbsorbed whatever was good in
the Western cultural fabric and cul-
tural leaders like Raja Ram Mchan
Roy ignited an Indian Renuissance
As against this cultural unfoldment of
enlightenment, how can Mr Jagan-
nathrao Joshi-—in the 20th century,
in this space age, speak of the cul-
tural heritage, speak of the role of
the Jan Sangh or RSS t{o uphold
Indian culture.

It is nauseating.

Sir, as everyone knows, in this
country particularly under the leader-
ship of the Indian National Congress,
under the Stewardship of Mahatma
Gandhi, Jawaharlal Nehru and Indira
Gandhi, we were consistently fighting
for the cause of secularism. My goed
friend, Shri A, K. Gopalan, yesterday
said that one of the reasons for the
proclamation of emergency was the
reluctance of the Prime Minister to
step down {from office consequent
on the decision of the Allahabad High
Court. 8ir, informed opinion will
agree with me that in this country
Congress faces no serious
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challenge from any political party
except perhaps in West Bengal and
Kerala where the Marxists have a
little hold here and there. The situa-
tion in West Bengal is well nigh under
control and in Kerala also, as my
Marxist friends know, the Marxist
party is fragmenting. So, the only
party which is trying to come up in
Northern Indig is the Jan Sangh. If
the Prime Minister’'s concern is only
to perpetuate herself in power, she
could have just had a dialogue with
the Jan Sangh or even with the RSS
and tolg them ‘well, tolerate me for
another ten years or so and then you
can come up.! She could have easily
done it.

This was exactly what Mr, Morarji
Desai, Mr, S. K. Patil and others in
our party had sought to do before
the split in 1969. They have grown
old and fatigucd; they did not want
to work among thc people and bring
in speedy socio-economic transforma-
tion. So, they wanted to have this
kind of alliance and accommodation
with Jana Sangh. But the Prime
Minister resisted that move other and
nail even at the risk of a split in the
Congress. Because she felt that she
was the inheritor of a great culture
of cnlightenment of great cosmic
unity which the Indian mind had off-
ered and she stood for the composiie
culture. So, how can Shri A. K. Gopa-
lan say that this is a petty considera-
tion of holding on to office for an-
other few years that impels her to
take al] these steps. Exeryone in this
country knows ‘that the destiny of
this country has become inseparable
from the leadership of the Indian Na-
tional Congress for long long years
to come. But the Indian National
Congress cannot fulfil this destiny by
aligning ourselves with reactiomary
and revivalist forces who destroy the
true culture of India and disrupt the
unity of our people. Sir, even in an
otherwise peaceful state, in a highly
political State like Kerala, the Jan
Sangh and the RSS have worked to
create communal tension and riots,

of Praclamation of
Emergency

The Vithayathil Commission whith
went into Tellicherry riots of 1971
hag observed as follows:

“It has been suggested by some
parties that the only way to save
the country from the menace (of
communal riots) is to ban the com-
munal parties; they include RSS
and Jana Sangh, There can be no
doubt that the RSS is a blatant
communal organisation. As for the
Jana Sangh it was argued that it
is not a communal party. It is true
that non-Hindus can also be mem-
bers of the Jan Sangh. But in actual
working it does not appear io be
free from communal hatred. 1 have
already referreq to the close con-
nection between the RSS and the
Jana Sangh.”

The Commission further
as follows:

reported

“I have no doubt the RSS had
taken an active part in rousing
anti-Muslim feelings among the
Hindus of Tellicherry and in pre-
paring the background for the dis-
turbances” and at another place, “I
have no doubt that the Jana Sangh
contributed in large measure to the
creation of communal tension in
Tellicherry which led to the distur-
bances.”

These are the activities being in-
dulged in by the Jana Sangh and the
RSS against the Muslim minority.
In thig country, there is g large Mus-
lim population. You ask anyone,
single or in groups, they are mortally
afraid even right in the heart of the
capital. They cannot live in peace, It
is the Indian National Congress which
offers then some protection because
we believe and our party believes
in Secularism and in the composite
culture of our country. They should
feel that they are the citizens of our
country like other citizens of our
country. This is what we want them
to feel. It is the Congress Party
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whieh has taken this great responsi-
bility. It hag to face because of this
commitment crisig after crisis. It 1s
not for any electoral gain; it is not
for any tactical reasons that we hold
to this commitment. It certainly is
for upholding certain high principles,
the principles being gecularism and
socialism.

Today, if we look at the interna-
tiona] scene, we find that all the so-
cialist countries have welcomed the
steps that we have taken here in con-
nection with the proclamation of
emergency. Almost all the countries
in the non-aligned world have also
supported the measures. During our
unfortunate tutelage under British
imperialism, we had to seek inspira-
tion from the West in certain
matters. Most of our intelli-
gentsia were trained in the West.
They were considerably influ-
enced by the Western thinking on
Democracy. But it does not mean that
for generations to come we are to stick
on to the Western pattern for a model
in Democracy. Each country will de-
velop its own political institutiong in
tune with the aspirations and gewus
of its people. If the Western model of
democracy works against the efforts
of the ruling party or of any party
towards socio-economic transforma=
tion of the country, we will not hesi-
tate even for a minute to change the
Constitution to guit the needs of our
people, This is what we are going to
do under the leadership of Mrs. In-
dira Gandhi.

We are al] sorry that some of our
colleagues had to be apprehended. 1
am sorry that pre-censorship had to
be imposed on the press. I myself
have a back ground in jounalism. I
have a vested interest in journalism.
But let us seg how journalism has
been conducted in the country. You
know that’ most of the nationa] press
ig bein nwﬂqdll;y monaopoly interests,
cagiw_&t; wanted to focus the

i&tas’ dan alities whp repre-
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sented reactionaries. It is against this
that this fight is being waged.

As the Prime Minister has earlier
said, no country in the world, China
or America or England, would have
tolerated a person like J. P, We held
him 1n high esteen when he tontri-
buted to the cause of freedom. But
asking the military to mutiny, asking
the policemen to disobey, asking the
Border Security Force not to obey or
crating conditions wunder which a
Cabinet Minister could be murdered
in cold blood or attacking the Chief
Justice of India are certainly not
situations which any country can
tolerate,

Sir, for your information, bulk of
the opinion in the Congress party
was to take action long long before
But only the liberalism, tolerance and
the expectation of the Prime Minis-
ter, that of Samity and rcason will be
histened to, that they would respond
to the call of generosity, liberalism
and understanding, that delayed action
While supporting wholeheartedly the
motion seeking approval of the Emer-
gency, I say, the Marxist party which
proclaims 1tself to be a party of eco-
nomic programmes is unabashedly in
collusion with the Right Reaction. It
is high time that they see that right
reaction 1s the greatest danger of the
times. As long as they are in col-
lusion with the right reaction, they
wil] be isolated. I was told that the
people themselveg had to leave West
Bengal and had to shift their head-
quarters to Delhi or other places. The
people will isolate them, On the other
hand, if all the leftist parties ecan
come under the banner of the Indian
National Congress which is fighting
against the right reaction represented
by the Jana Sangh, the Cong, (O) and
other reactionaries, we can pave the
way for socio-economic transformae
tion of the country which will ushey;
in an era that our leader, the Prime
Minister Mrs. Indira Gandhi, will
bring ahout, and lead the country to
the cherighed. goalp-af secularism and
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ol q®o Qo wHW (W)
ATHT ATFW, AT TH AT ¥ qgreA
&N fy foed T am ¥, @ ¥ @
datw ¥ g ¥ & w9 g} 1y
# Iadr wfEd o o § @ §) faw
®Y § Wi gafag  arasisra g
A AW § A1TA @I § W F) Fe
EEHT FY & < G & AT qF § AT
Wy 1 ¥ guwar § ag S& wrardt
®Y ¥ ¢ @t guA wow Mg oy e
e frar ) woeaaR el F @
ITA FT CAF FEAT g §, T 4
#1 wraT g & foed [ & & =
7 ¥ W FO A1 WT 91 qg axm
qrfes Hedy fediviet Y deaw & dA
Aarfas 7@ gar a4t & ¥ Ao
F£Y 491 9T 43 F T (@ FT AqAT
faar @y f& $8 i qrewET fraaat
FT AW F7& T4 W9 F, HYA
ZEF T TWETL AT & qEAET
fedrpet TwY ¥ | I FEA &
e & 2 w2 o, OF OF wEy |
gY 7§ ot oY ar€ fo¥ @i fowy 6
w@ gFar| A% famg 7 g% @
WA T A, AW FIA K wO0AH
gz ft afer T famg e dad a3
@ & 49 | § ¥ ey S w)
avg qew ¢ fr ag ok ot gTea
F3 foed o7 q@ T & oY fir T
W TR F AT A AW ¥ I
L ¥ FEr, 7T AR [ X F7) A,
fF g S Eew winele § awtie &
g agag § 5 v § s o |
afFe & 9 vAAT qEaAer e o,
wiFT N e ) 5 MR @ g
Wi g& o dF oy 9 g gu w3
37 Amrew & w1 o uw el
¥ AW 97 OAT ffaTeT qq aA
fie aro wattea fF dEATw € o

W g R At ¥y TR
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faw g% A *r gaE A fE wwaT
¥ a7 €% owar &\ TR A v Ay
fe waare ol & ST ehemew
fen”) a%T @e g9 At agi 1 WY
T faady waw w<aT &, qrewET
Ty #Y faadt  dgowdr s<ar &
JaAT Y qEIAT AT SEET WIAT
wifgr ) afew Y wighes e~
A 7, A garRreE A v Q@ ¥ IR
AT 7Y wre A\ Tl 0 ww 7@
ag AT 91 1 ag oY grav qv fF arede
¥ fufeersr #Y e @ oY A
FE I WTTH! AR TER XY g
T 2 oy sTAe § R e ore
fafaaer o oew #1 Ay T w T
a1 Ffgw 9w W ww  frfaler #Y
farereY amR T ATy TR FF TN
FZ AT HAA Y @ew F f af, vEd
1 0% A8 ¥

RET W9 SIAY § FFATH A7
# formar a5 Qrar AT 911 0% A7
G.!ﬁ@o@ofﬂﬂafm oy
¥ foafed ¥ fede W off @ &%
7 ar & wH g wW 12 A
weee & Afed 10 e g @9
feq § wowl ager agdt ) W

R SE T qEw A S |y
fF ag ordde o giAaC anmT g |
Tgt T @ 4w g adisna & T
T T @ W s S
afer agt ot dafai & aga &
@ vafre ar o ¥ fF 9 T
aret 1 wafat faadt oo It
off saar & aved ST awmar ot
AT ar | ey O Wi wff oY mf T
w & g wfearon § gae Wit

"3
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RN A€} T 79— FAF WA
g A wgfhad T@AT TR wEw
W AS ¥ gy i W, wEaw
qrafz ¥ Avroew wafwz feu
T Y JqF {F T WA T
ifge, IR gEATAY I QAT AT
ifgq | FGQ HT AHAT GWART Fre
wre wiior wow o & agA ¥ weAwd &
A qRY WY aexEq e g fF ey
wAr wrfg wifs  gAwr  amaTae
A &, T FIW N §, Aew H 7@
WATATH E | FY AL O grEey ?
frad ATIHT T QFT 9T TIF=ET T
qe ? Ffeq qra=dy ag

AR A’ AAEAr FAT I
¥eger w1 | R A wIEer w6
W FU I FZI A ANAT T} WA
was1 97 & ¥ w3 T wfze w7 2 fF
g I9% qrg  qA(6F § a1 78 AFA
adfqgy  wIwE, MEAWE AN A9
oA F a9 A 9, HIAAT F IA
|qEEqT F A9 TET G | I AT AT TIT 9T
TE qETHZ § AT FE AN F 97 0F
N § 9 IEY 9 5 qerdT arer w3
9 FIF Jq qUAdE G797 AWy
IART AW GATE AT 47 | ITHr 2
e 19T 1 W4T 91 AFT arf g
A W9 | [T &, AT {EF AT
& fis ol %71 agua 3¢ 9 gl A
g WHT | AR HZT §Q IHAID WT gray
¢ e ghwa § R a1 fader g
TS KA T | /Ay A fivo gfr
agae fear Ta9E wov 5 woriew
q 9t ¥ frar, 9 1§ oxqww rar
AFT WA AT LT THHIA TR,
~<a¥ ¥ W3 7 & | AT o7 AW
wNF W §, Y& wA ww 17
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Y& e § W ws av § {6
sy wig s & af w7 &
12 99, 1975 I% WY ¥9 T FQ,
e w8 7 S B Qo e A
g 7+ qarg € wa, shefafem &
TE—¥¥ AT AT WITH, §G HIT
97 WO, qEHET WINE 99 §, gEea
&% ¥ wa @ @ A6 12 97 B graww
&Y T AT 12 7 F qTT A1 GAL A9
WA 1, g & qEfedr 9wy ot
T FE ¥ qEaR IUAS g w0 )
Tomiafiaafrag 129@ &
a4 gar ? wra fow 4, 5 sefaay
7 fox gafefofam &1 fas 7 < 9,
TR Tk 5 o 9 =Y wrafaE #it
T ¥, gt ww fefafe & 97,
WA QA T 4 T AT AT
TH TAE A WueeE § OF e g
St 7Y Frea 4 f | @ S o
ag WY &/ 2 1 gnT @ F {5 afeqm a1
I FAT A, AT GF HEF FT a90 &
g AR wEFTEARE 7 ¥ rAr sred
nar ?

You should have hauled up those
criminals, you should have hauled up
those accused persons and not the
whole of the nation,

W WA TACHET F ATH 9T F9T
frar 7 o ¥ § sfaers @ g
fs groy T8 9 fr gt $feF A9
far wra =fgg 9, ¥ ag dfew
o feaw fasms s foar €
Efegw A9E WIYA AT A9 & faers
foy & 1 $few Rod WA AR faes
fory & 1 srad S AN F faar §few
Forer o & oy W 7w € ) e et
HTATEY €T A § W FTT FTOFAIH
FREIT e W maIas W
gk dw & w fs flt o
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7 X T g Y § S Wy AT 14. hrs.
8, g% oft e & | onferarie ® aRa et @ fafew o § frror
W AY AL FAT HA K, T 71 F IA® T A Y T WA 9T g fonar

WY W AT arfeat a9 @9 1 e
HvT & 8~10 WG, WT ITHT IX
%Y, IR S H @ HT A 9T W
2| Qe SRR FT T
qr fF ST $& WIS WYX TFT, ST A
At o vl | 99 & ae S
HUM TS TR 9T Al &Y

They would have been defeated. The

qaT 7 g | TR AT 12 JA7 N whole world would have known that
Atal Bihari Vajpayee and Piloo

qzr g 1€ "} 25 S F AT gATr Mody had their say and they

a% ogw wE guAr fafwee w=v § ? were defeated by the majority.
You have started a wur against Wi o8 Tl T ¥ | ww w@w

the people of this country. qTE WY ATt TAF AT IT HT ATH K,

fa< ®z a7, a1 & oA fae s for
" iR AT 0F ¥R 9% & §mAA
et YT et fo 3 w0AT qretwEY frony
# A WAA AW | W9 @
fF s ww & fee agwe &R
WX g @ & fReer | &

T 0 N Fgew A M
fos g & f&5 Aoy o @iy § Tt
Hgw fa afi grasar & 1w
fead T@ § ? worlew & oo &t
a9E & TTH ® wWifs WG A
¥ A AT waTe § A I 9Ty g
i fer e fead e & 7w o
qq% AEN A¥ 4, WOET €T
& g wifgw @ 1 s
2 AT ¥ §% AT &1 T T @
g T WY W & I w9 § 198 agw
HFEIRAE A g | W A ¥ g
wrm et ga s agigom a1 Q@
W Y B T AR R § wroa
gewa §1 fem ¥ § 350 & wrar

fafasr whfY, ag w9x qUN arq TATE
7 frar 8 1 fafew ot & w A
¥ o5 I IAEE W A, g TF
TTHRI TF AFEL AT GHAIT 9T |
1969 ¥ AFT AT TF FAT-Tq I
FOWI HT FIGT, {IR q&F & IT HF WA
¥ arferat 9518 | g1 AT 9N TA T
FY SaT & anferat age Wy §, % v
daT WA T & e 9% s aErd
d2r 2 € &, WX QW WY TN
A AT I wiera frar §— =g
agr A & 1 ag Sw & fF 9 AW A
T . & agg wiwar & § @feq s«
mfrii 7 & a6 o Qv o @,
TH TATHEE ®) & §T TAUT —

wTaR AR § 1 S w i srawy
fearkfer Amg oy ¥ fag ? wed

Yes, in a democracy, of course, cer=
tainly the opposition with all their
imagination and with all their efforts

TATET 4% AP X AE §HAT & | W
X WY AT 18 WO qrae & ff oy
T & sgm B g5t 9¢ AT agwa Wk
Bzg ¥ ATt AR O 8T W
ozt § 7 dga< oy § W wfET g
& AromEE § TN AgET & ag
a# war wey, ¥ W Ve 5t

cannot dislodge her.

Yl agw, & g o oW &
7 g W E | W W e &
M O WA & g A Y U3
WX gAPT WTEAT § | W R
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oy Y g€ Y, &% vw awer Forarr a1—
oTor @Y aga & sy fafaw aidt & ards
¥ e g @ & v fww e
¥ ¥ qufed aw ol v @ g
fr Fr o §, RN R A T E,
Aler gl & agy WX 12 9
# arz, ¥ WA wEAT A OF e
# ot fearar 3@ * qgwT wTEAT g
aifF S8 a1 $T GRTT AT AT
¥ ¥ fipdy wownwA St Y faerr A
F@—i AW & S @ § T W
o oY arfaw gE X | A oW ww wur
gi—fhfas ey, aow wow 2RI F
g TATE A FEr g ) O @
fF a8 WA OF TWIFL AP § TEL
WIRT §, T TIX FT AT FI FHFA
¥ | e QS Tag ) ey ¥
A HAART A X 4G & A FON—
B a1 FT T A AG1 91 | § Srear
g 99 wonew aded #  dew
grexdee u1, § wifeqt ag smaar oY
TR ¥ F WY BT A AGT FFAT |
ifer SN 97 & EEE
AARE T GIA | W I7 | fgaa
gt &t ity FE awRTE w7 SRR
<t | I ww weRiee 97 e
g % g w1 v foar, o &
gfar. #Y g sg8 # Wi foan
fadw midY 381 § faod @A s
§, I TR T OFGATN FW K AR
w8

o7 & WU PUAR ¥ TR FH
gATA AT @ E—-

“og dawr st Afvew & B
gawe Wt wafewrra ¥ ar wdgen-
fas wmay f-9yw & 1| fafaw R
it ¥ e woaw W wgfo
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frrms avel 1w feoe s
Teeg § e v & geren & gieoahh
T T[T T A4y Avewgar
TAR-TAH FT CERATHT qo@ FYR A
@l #r wgfe w g oifad @
w1 w1 wraT gon fe 9T 6 ¥ o
amr o} dar T ¥ fe fae 7 gaam)
gfage  woew o) fowwr  faarn
FERRIMRADI I
ot frew 39 @ & foumt d=w &
fodr ey & gral g3gY FEW 9
frwea @@ Ta7 WG AT wEA
Y & fr ae fomel #1 wgr & ot
gt ferlt |1 FFAR o e =R
T waaTamw £ fv o
g X N I WIH-GEETT § WY
faw Tt R I A 9wmeT &
qEraA F A @ "FA 7 fad ag
faacdt wret-orad & Tamw OF sETEAY
G S FT GEA AFT F9H T ¥ A2
g0 —fafew mi—= gz grfee
FLAT =Y § A fgru-gdwr a7 fF
qar w4 gq g A AET F Aq
zrgafeqa WX wrerd-fagmea S
WEAAME GFNTA F7A @AE | AT J
#% § 5 foq 3 ool fagr feem
F &fY 37 IGAT AT ¥EAAET w6
gzaua faar g ? Mrawsir g 7 oweEw
fagrd Aoy ? TroATOOr 7 ¥R
frart agwfay €1 am @ wd fow,
T &R & A7 AT 9T THTW ATTIT Y
#Y #Aifed, g ardy fomh feoer-,
gt ST gagdt aregy & faarw s
oY, AT AY wror gy aidt Wy e
fra ¥ o omde Wk O =g
¥qw a9 R wAAT F AW IR
W gepamnft &1 afefele 3 feed
¥ 1 faurdy gowfeam & o8 gaR
AT ARt Fark wr feRTe speTEa
At fe o wod oA § w9

2w g e T o 33
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Far g oaf s A @
W< for oy REqY A araradT frarer
AT W I IRIA § R gt s
gI-raae & fag s fewawnd w2
& waz it forg & faares sl
¥ oF a8 & 721 exarAm § Wi faa #Y
gRra ®Y frary & fad arere & Ao
A GTAT Mg WEWAT AT | §T WHIRA AT
ARIF & faaw T AT F /OG0
WG ST T A Y G 7T T B §
wewr fagrd aody & fagwa &
qarfeas T wIAT H AT 1 T
wiiea W gl # 37 WA &
w@Eg § 5 97 #1 aifgg awqg @
qEF T &FAX AU F1 AT 71
® gzt 0 feeg e Fmaw w4
TN W—-TAATAGT KA FEA LAY
waaRafaragagmamr g fe &
oy gfawdr aezfega & Wiy qT ow
FA% § ML 7g gt wegdy fawms A
FAAIT B 6 gh  FATU R SRT T FY
70T GarA F g oy 1 K
frgx arvaiw gt 7 agfaT-3%
wifaarAl faae F ggrs 37 a™ g7 adt
st % T F89 § orAar § w1
Yod rag sg a7 H &
o A €8 Frfae 38 7 9w & A,
Iq & BIF AR Iq F AR 9 AW
FI X I FY AT F7 TIAR Fowar sm@
¥ g7 A GHIAR & AIAT § W T
gra et ¥ fass ag faeraa & e ag
T ¥ WITGHA, 3T ¥ TS W wgE
BT IR F q ¥ T oH1aT § | garA-
qFETT WAL BT § g0 F ol 35w oY
AT ST TRAR [ A 9 A
X9 Friee 7 @ 5 agr 2 w0,
AT AT AT AT F &9 |

fafew it & A qF 51 g
Wt T o wwEAE Tew
Zw o wore wilff ¥ gwar 1 |
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¥ FgA &7 ATAq ag § fis ww q@
gfrgy et ¥ g@e ¥ geesr WY 25
A & FAII EY T, WA R AW
& v o fore & qre g fagmdt e
¢, " amva &, 9 w9 QAR w7
HETT HHT AN AT B ST FOA
g7 &7 g€ & | W9 * 3% ghm, A
988 fam &Y 5@ QA &, woNwE
JrF) F) g8 are feoy A Siforw Y
fF o 7 faam &1 wafegd o ww
AT T B AW FT @ &, W e
AT aF AR AT WAV T
g x qiwqmEIr (AAW §EgUE g
ar TEr & W mATaw N gI U
I YA X AW H1E ZHA ASAT
&Y frerer a7 FHAT | g qiiwETRRE
WIOE §Y {&F B wra Y qiiearae g
T F) wgea fafaw andy &1 3¢ WA
2, fr vy mar & fe s-guTaET
AR Wd arqw &Y O gFar, fad
®TAT1 33 wEqE @ § | frg gew
¥ uw weT haar s fF Ty #ar
T ¢, agdq T v g, WEew ;v
g 8, 98 7o & Fany o< feRz<ny
&% a1 ¢ | fafe i e @i &,
st fewdz< fory & e aX @ @010
¥ ferdzafng &) oo & Y gt =@
e ¥ 5 qE F gw & fau el &1
Té g ¥-aTW AT §, gAGE
HEBT & aTAT AGT §, THA-THEAT
AR #Y 99 § WA WA q@T g, G
faaa o T § W) T KT Fgq
s e I N agdaa F g g 1 28
a7 s agt & A€, & 7,
SHAF qr qHT qowi § Wy fewdaw-
frr & wom @R WM owgha
*t et 37 &, wghoga wT AR &Y £
fafaw widr & § or a@ ST |[TEAT
g—ag 7 AR wiee § W F@ WA
gt §——amif § wgft E o W
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dwr s ¥ fr ofm fam @
37T faware 93 mar & @d gy W
T Erft o 7 9% F e o faarw
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‘This country does not deserve a
parliamentary democracy. People
are not educated enough to under-
stand.’ 1 will say that in spite of the
fact that people gave you more than
what you deserved, only because a
few individuals did not behave pro-
perly, you are punishing the whole
nation. Did you not hold the world's
greatest rally after the Allahabad
judgment? Did not the All India
Radio and the Press say that the ma-
jority of the people are with Mrs
Gandhi? Then, why thig action against
the whole nation? Only because Mr.
Jayaprakash Narayan and a few
others misbehaved The whole nation
canont be punished only because a
few individuals have misbehaved. I
would request this,
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You should have hauled those

criminals. You should have hauled
up those accused persons and not the
whole of the nation.
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Yes, in a Democracy, of course,
certainly the opposition with all their
imaginations and with all their efforts
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Thig country does not deserve a
Parliamentary democracy. People are
not educated enough tp understand.
I will say that in sgpite of the fact that
people gave you more than whag you
deserve, only because few indi-
viduals did not ktehave properly,

you are punishing ,he whrle nation.

Did you not hold the world’s greatest
rally after the Aliahcbad Juagemert?

Did not the All India Radio and the
press say that the rmajouity of the
people are with Mrs. Indira Gandhi.
Then why this action against the
whole nation? Only because Mr.
Jayapraksh Narain and few others
mis-behaved.
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SHRI G, VISWANATHAN (Waundi-
wash): Mr Chairman, 8ir, I rise to
support the Proclamation of Emergen-
cy by the President and the Resolu-
tion moved by the Agriculture Minis-
ter, Mr. Jagjivan Ram. We also extend
our support to the twenty point eco-
nomic programme agnnounced by the
Prime Minister.

This is for the first time that ‘he
Proclamation of Emergency has been
made in this country due to internal
disturbance, Even though there has
been Emergency in this country twice
before, it was all duc to exteinal ag-
gression. But, the situation is different
this yesr and this time. Sir, those who
oppose Emergency oppose it also in
the name of democracy. The parties,
the allies of Mr, Jayaprakash Narayan
and hig followers op.ose Emergency
because they say, they want to save
democracy. But, what sort of demo-
cracy they want in this country? We
have to judge this from their past
activities, whether it was in Gujarat
-or in Bihar or in any other part of
India, Sir, it all started in Gujarat,
but it was more in Bihar that we wit.
nessed what <ort of democracy, party-
lesg democracy which the lgh priest
of non-violence s called non-violence
and the high priest of total revolu-
tion proclaimed that he is going to
form in this country.

Sir, Mr, Jayaprakash Naryan, start-
ed his movement in Bihar and there
were certain objectives which he
openly proclaimedq in public meetings.
He went from one place to another
place in this country and openly, from
roof-tops announced that these were
his objectives, What were they? Boy-
cott of gchools and colleges and exa-
minations for one vear by the stu-
dents; gherao ¢f MLAs to ‘orce them
to resign their Membership of the As-
sembly; social boycott of MLAs; for-
mation of a parallel Assembly; para-
lysing of the work of the Govern-
“ment offices; no tax campaign; boy-
cott of idurts; establishment of paral-
Jel Governments and pacallel courts;

Proclamation of Emergency

Janata Sa:kars anil J-nata A\ lzlat; and
incitement of (e Armed Forces, the
Police and Government servants. Sir,
I want to know from his allies and
his followers, is tnis the form ot wov-
ernment, is this the form of democra-
¢y that you want m this couniry,
where schools and ¢olleges will be
closed and the youth of this country
will roam about in the streets like
nomads and rowdies? He wants a no
tax campaign. Who will collect tax.
es? He says he will form his own Ja-
nata Sarkars and they will collect
taxes.

Already wg know what this move-
ment is doing. He has himself openly
confesseq that about Rs, 17 lakhg had
been misappropriated by his own
followers No account has been ren-
dered. If that is the case already, if
the taxes are going to be collected by
the Janata sarkars of JP’s movement,
who will account for that > Who will
spend that money? What will be the
modus operandi of these Janata
sarkars?

One day he openly said this at a
public meeting in Patna. T will quote
it. This will show his path of non-
violence!

“From thig day there would be
no trains running through Bihar.
Buses would be off the road. Work
in government offices including the
Secretariat would be paralysed.
Shops would remain closed. A
week’s paralysic would be enough
to end the Government in Bihar”.

What was his objective? He said
that the Bihar Assembly should be
dissolveq and the Abdul Ghafoor
Ministry should be dismissed. These
are hig two demands. Of course, he
had a ten-point programme in Patna.
But when he went to Xanpur, it went
down to seven or six points. When he
came to Delhi, it came to one point!
He said;

“I have just got one point to dis-
lodge Indira Gandbi fyom @ovérn-
ment”.
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When he bhad a ten-point programme
to fight out corruption in this coun.ry
we thought JP Rhad sfarted a very gsed
movement, but when he came to Delhi
and said “I have got only one point”
we concluded that this is just due to
a personal motive and there is no
welfare ¢f the country before him.

What is the alternative he offered?
He said total revolution’. What is total
revolution and party.ess democracy.
If the Bihar Assembly was dissolved
and the Abdul Ghafoor Ministry goes,
what is the olternative? Will there
be election or not? ls President’s rule
going to be there for ever? If there is
another election and the same MLASs
get the ticket and get elected, what is
going to happen aflerwards? Again
wil] there be a forcibe resignation of
the MLAs?

I know it hac been pointerd out
earlier, and it has also not bcen refu-
ted so far, that there has been a num-
ber of cases of coercion where some
poor Harjan and  Adivasi MLAs
were forced to vt their  signatures
on letters of resignation under threat
of physical violence. When he de-
manded that the Assembly shoulq be
dissolved he thought that at least the
Opposition party ML As, would resign
voluntarily, on their own, But what
happened? When the decision was
taken by the so-calleg Opposition
parties, Jan Sangh, Congress (O) and
other parties, the party MLAs them-
selves refused to resign. I would
quote the figures. Out of 24 members
of the Jan Sangh in the Assembly,
as many as 11 chose to resign from
the party insfead of resigning from
the Assembly, Out of 17 members be-
longing to the SSP, only 11 chose to
resign and 6 stayed on and elected a
new leader, Shri B. P, Mandal. In the
Socialist party, out of 13 members, 9
resigned and 4 stayed on. In the Con-
gress (O}, out of 23 members due to
the pressure ang persona] persuasion

-of Shyl Morarfl Desal—he specially
vigited Bihar for the, purpase—only
'@ memYers resighed Tn Moraril's
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party, out of 23 only 6 resigned and
the others refused.

What is the alternative? How are
they going to force the ruling party
members to resign? Then they resor-
ted to force. They went to the MLAs'
houses and forcea them 10 sign blank
papers. Is this the type of democracy
which Shri Jaiprakash Narayan and
the other supporting parties would
like to have in this country? That is
why they oppose this emergency,

Not only that. Qur DMK {riends
who are ruling a State also oppose
this emergency. They have passed a
resolution in their executive that
India has become a dictatorial coun-
try and Indira Gandhj has
laid the foundation stone
of dictatorship in this country. But 1
did not find the same tenor in the
speech of Shri Sezhiyan yesterday. It
has been watered down, I do not
know why, What is the purpose? Why
do they oppose it. If they oppose it
in the name of democracy they must
be practising democracy themselves.
Does the DMK Government really be-
lieve in democracy? Do they practise
democracy in that State? As to how
the powers entrusted to the State
Government are being misused or
abused I would like to come to it
later. A person who speaks about
democracy and opposes emergency in
the name of democracy, Shri Karu-
nanidhi, did not allow our leader,
MGR to address even the Assembly

of which he was a member, and
is still a member. When
he went to the Assembly and

wanted to speak, for one and a half
hours he was not allowed to speak
(Interruptions). If it is wrong, he
can correct it, It is g fact that when
MGR rose to speak in the Tamilnadu
Assembly ithe mike was switched off
and be wag nét allowed {0 speak; their
henchmen were askeq to shout ke
cats and dogs so that he will not be
heard in the Assembly. How can this
marn ahout democracy in  this
counfry? It i¢ a shame if such per-
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sons talk of democracy in  this
country, Wha: is happening in Tamil-
nadu? It 18 an emergency. For whom?
¥or what purpose? I do not know
whether the Centre is aware of all
that is happening. The Centre must
know, They have givan enough powers
to the State Governments for the im-
plementation. How is it being used,
or abused? Thousands of false cases
are being put up against ADMK mem-
bers and other opposition party mem-
vers. A series of mi~=:13 and vin-
lent attacks are being perpetrated
against the ADMK, Communist and
Congress party workers. There are a
number of instances The first ins-
tance already was discussed in this
House ang the Committee on Privi-
ieges also came to a definite conclu-
sion. Our leader Manovharan  was
coming to the House and he
wag attacked at the airport
and those men confessed that
they belonged to the DMK. In the
Dindigal Parliamemary by-election
Mr, Arumugham of Vathalakundu
spoke m a public meeting. He was
murdered, It was cold-plouded niurder
No action had been taken Again a
student of the Annamalai University
Balasundaram was found murdered in
the bath room, People went to his
room; his legg were mutilated. He was
murdered. No action against the DMK
men who did this had heen taken
Sukumaren in Salem dis rict and his
father were riding a motor bike; they
were shat decad near a viilage More
than a year had passel Non action has
been taken; not even a charge sheet
had been filed in this double murder
case. A student by name Lourdana-
than was killed by the police autho-
rities, In the Clives Hostel at Trichy,
hundreds of policemen wen! and bru-
tally attacked the people there; hun-
dreds of persons got head injuries and
bloody injuries. Udayakumar, another
Annamalai University student was
killed by the people, Karnan of Madu-
rai, a stalwart of the Anna DKM lost
both his eyes in an attack by the DMK

Proclemarion of Emergency '3&

goondas; no action had been taken by
the police. There was a dayiight yttack
on Venga, a member, of the Legislaiive:
Council in the MLA hostel. People:
saw and a constable was an eye wit--
ness; three or four men got down.
from a taxi and attacked him. No-
body had been arrested. Last but net
the least is the case of S.M, Dorairaj,
our party treasurer who is also an
M.L.A. He went to Chingleput to
participate in the blackflag demons-
tration. Lorry loads of goondans
armed with cycle chains and other
things were sent Irom Madras and
he was Dbeaten fike the worst
criminal He was taken to the
hospital but he was not even
treated there properly; he was dis-
charged within two days. Not even
proper hospital facilities were exten-
ded to him., Murders are going on.
But that man talks of democracy. Are
we to believe that?

Even though they oppose the emer-
gency, they use the powers under the
emergency, The reactionary and
fascist forces in collaboration with
foreign countries want to destroy de-
mocracy, According to my informa-
tion, the DMK executive met and
passed a resolution That resoluuon
was cyclostyled and it was sent to all
the embassies in this country and all
the consulates in Madras. My infor-
mation is that two or three MPs.
visited some important embass:ies and
had talks with them, I want to know
from the Central Government what
action was being taken.

An HON. MEMBER Name them.

SHR1 G. VISWANATHAN- It is the
duty of the Central Government to.
find out ang take action.

I am sorry that certain Members of
the Houge are not with ug to partici-
pate in this debate, Shri Shamim also
mentioned it. We had cloge personal
relationship and I feel very sorry that
they are not here. But when it is the
question of individual relationship.
versus national security, naturally
national security comes first, Not.
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that I love them less, I love the coun-
dry move. That is why we support
the action of the Government. When
individwal libesty versus national se-
cyrity is the question, I  definitely
prefer the latter, namely, national se-
curivy, Our late lamented leader,
.Anna ysed to say in Tamil: Veedu
trundhal than ody matra jpudiyum.
That means: if the house is safe, the
tiles can changed. That is why I say
that the country comes first and then
only the party and the Government
come. Hence we support the Procla-
mation of Emergency. Sir, the emer-
gency is like a scalpel in the handg of
a surgeon, it is not there to kill a per-
son but to save a patieni. Sir, here I
would like to gquote the famous jurist,
Alladi Krishnaswami Ayyar. He says—

“1 will remind the House in this
conneclion that ‘a war' cannot be
fought on principleg of the ‘Magna
Carta’. Freedom of speech, r.ght of
assembly and other rights have to
be secureqd in times of peace, but if
only the State exists and if the sec-
urity of the Stateis guaranteed.
Otherwise all these rights cannot
exist. We are envisaging a situation
threatened by war in 2 country
with multitudinous people, with
possible divided loyalties, though
technically they may be citizens of
India....Freedom of specch may
be used for the purpose of endan-
gering the States and resulting in
crippling all the resources of the
country; If only we realise that the
country must exist, if liberty and
other things gre to be guaranteed,
there can be no possible objection
to thig article.....It will be the
life of this Constitution, it will save
democracy from danger and anni-
hilation.”

Bir, yesterday Mr Sezhian spoke on
‘this subject. I would like to quote
here some portion of his speech which
reads like this,

*“What had happened to one of
the best Constitutions, one of the
imost libera]l Constitutions of 20th

1119 Ls—8.
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Century namely the Constitution of
the Weimer Repubilc? Hitler did
not subverg that Constltutldn .but
using that very Constitution B
dictatorship arose there. 1 do mnot
want to equate the Prime Minister
with him.”

Sir, may be Mr. Sezhian does mnot
have any intention, but what is the
intention of the D.M.K.? There is a
daily published in Madras. This ig a
semi-official organ of the DMK and
the family paper of the Chief Minis-
ter. Here he portrays the Prime
Minister becoming a Hitler. Sir, this
showg the intention and the objective
of the D.M.K. even though Mr. Sezhi-
an hesitates to mention ## in this
House. How these emergency powers
are being exercised in our State? The
Members from other States may not
feel it because we are in a  different
position. We are ruled by the D.M.K.
which is opposing the Proclamation
of Emergency. Sir, I am very glad that
discipline is going to be brought in
this country. It has already been
brought at least in some of the Gov-
ernment officess. This emergency
should be used to curb violence whe-
ther it is from the extreme rightists
or from the extreme leffists, Mr. T.
A. Pai is present here. He should see
that production both in agricultural
sector ang industrial sector is increas-
ed. We know of wild-cat strikes and
lockouts which affect production. Sir,
this cmergency provision should not
be used by employers and the capita-
lists to suppress the genuine demands
of the labour class and the labour
unions. There must be a machinery,
the Government should create a
machinery in which the real grievan-
ces of the Jabourers should ke redressed,
The Prime Minister has announced
20-point economic programme. 8o
far, we have not had any benefit of it.
In our State prices have not come
down except one or two items like
sugar. I think this programme should
be strictly implemented in all the
States. Even though the programme
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is announced by the Prime Minister,
it 1s for the State to implement it and
the proof of the pudding is eating
the same, the common man should
feel the result of the emergency. He
should feel that the essential com-
modities are available and the prices
have come down, The Central Gov-
ernment should see that proper im-
plementation is done.

The Chief Minister of Tamil Nadu
says “l have implemented 15 out of
the 20 points of the economic progra-
mme.” I would like to know how these
are being implemented, He says, “I
have given so many pattas to so
many poor people.” There are a do-
zeyy families in Tamil Nadu who own
more than 3000 to 4000 acres. I would
like to know from any DMK member
whether Shri Thyagaraja  Mudaliar
who owns more than 6000 acres has
given one acre to the Government or
whether Shri Manradiar who owns
more than 3000 acres has given one
cent of land to the Government.
When the ceiling was lowered from
30 to 15 standard acres, according to
Governments own figures, therc
should have been three lakh acres of
surplus land, Not even a single acre
has been taken from the landlords
and distributed. The State Govern-
ments should be pressurised by the
Central Government to see that the
20 point programme js implemented.
More bluff is not enough.

I feel the censors are active only
in Delhi and some other States but
not in my state, As far as Pondichery
or Tamil Nadu is concerned, I do not
think any censor is working. I will
give an example, While addressing a
public meeting in the beach, the Chief
Minister read out a resolution adopt-
ed by the DMK. Executive, saying
“This resolution will not be printed in
any newspaper because the censor
will not allow it.” He has himself
appointed the censor officer and he
thinkg the censgor officer will not
allow it to be published, But the
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Chiet Minister himself reads
the resolution in a public meet-
ing and claims to be a democrat, This
is the sort of democrats who are sup-
porting Mr, Jayaprakash Narayan!

I have already pointed out the
disruptive forces in the country. In
the name of State autonomy, seeds of
separation are being sown in our
State, Even though the Chief Minister
and other ministers do not speak
about it, they openly encourage the
third and fourth rank DMK speakers
to speak about it. No. action is being
taken against them. (Interruptions).

I want to know how the Central
Government is going to utilise the
emergency powers to eradicate poh-
tical and official corruption. 1t is
there throughout the country, but
we are the witnesses 1in our State.
where politica] and offical corruyp.-
tion is rampant. Official corrup-
tijon cannot be curhbed because
the ruling politicians are corrupt.
When we point this out, they
foist cases on us and put us in jail
Many of our friends a1e still in )ail
facing many hazards, When honest
officials, including IAS ang IPS
officers are harassed and punished
how are they going {o be
protected” MISA 1s being misused.
The police is almost immobilised in
our States, because they cannot take
any action against corrupt elements.
For example the LIC building, the
beauty of Madras, has been burnt
down to ashes. 10 days have passed
and nobody has been arrested, What
is the Central] Government doing? I
want the CBI to take over the inves-
tigation and find out what kind
of sabotage it was and to take action
against them,

Really if you want to make the
emergency work in our State, to save
the people of Tamil Nadu from this
corrupt Government and really imple-
ment the 20 point economic progra-
mme, you should immediately dismiss
the Karunanidhi Government , Alr
the corrupt ministers should be made
to face the charges against them. We:
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have already given the list to the
President. M.M.G.R. has presented the
list, No action has been taken on it
80 far I think it is time that the emer-
gency should be used to curb these
elements and put them at the places
where they deserve,
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g T T fF 1942 ¥ W ww W
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HAWl & B W T | T W qTT WY
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FT, §HC FT &, doar & S F
forr T 19 57 57 51 @ § | oW TN
o' i s sy e w1 femed
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S AT ¥ Yo THo To I ¥ 4T, AT
gE &1 QY P F ST FFY 78 AT
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= % four 1 g fag o a¥Efe
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FYTH T, IT 6 W 9FT FLAT § T
&3 foar mor 1w 9wE g AR
Y 99 & wrf #Y Y 7 Sver wLr

& qw are O FEAT ITEAT F—I7
SHTH AT I A ATAT FATGT S g F
IEA gfere ok fafedi wr fade s
¥ forg wegr | Afes & gm0 A FFEET
g §— g gor e }, aw Erh
-gegfa ¢ fis witfs 2 moq srut &
TR G AT AT | TEI T I
1T ¥ G , 39 A wifaw A a9
T F qAN AR fwar ) qw@ 9w
s oY } ¥ o we S faa,
IR @At §f #g wifers W Ew
WTET FY 7 HMAY, A9Y AW & AT ARRIL
@ | § A f HFAT ATFAT WU
qF AT AT §, qw @ fer ww ag
aaa fe g ot anlt &

aarfy v . wiy o
¥ 17 T AW /AT ATES & | AUL T
erwrag e ey oid v 170 fasz
iy , sl 6 IX & aTT HraT T2 HR
qfag Fuamg e i 10 famz gr =
A1 ¥ 8faaz arz 9% awEm 617 10
farz # wiy fafews wwer w5 )
o HemE |

wo wwmw  (TwErg-xfer)
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F ¥ fagaergar § ) 87 s ggo %o
e it A gofe o, ot
AU et qar s qfqa) wr
T¥ SATAYAT AT | TH qg QAT o
e for wreo § qued=y o o
¢ W fm ammaTer ¥ W awr
R TR oawr w1 gg  wfeRew
& @ g Fardnedt ot oY W
WIRHT #T Y q9T g I9T WYX Gyiqal
G | w4 wE
amaa &1 |E IHF IFY IFE
2 W@ E) WrFaw ¥ fadw =
7 W% T §few Twow e
g W1fge ? %@ TEIC #T ArarE
4T A HIHT $Y AG TEET AT qHAT
g SR WE® § I A TR
T G FT ATH FAAT FI FiSA47 *Y
T H qT—y a0 am w7 o
™ g & &, ofew sk oo w-
afi St evad fs s Fmr 7 F% )
&1 a0 T F1 QYT FAT AT ZaT
& fr somgrare gr€ W1E & fvig & a1

20 fev &1 waw gy g2 i & Trgafa
® A AT F AT FL 7

15.30 hrs.

[SERr IsHAQUE SaMBBALI in the Chair]
g ®3, AR gihw FE N o
A & AT WA VAT & qraT-
e #t gz awer & af f s el
B srfrer Y oY sror avgaT g7 9w W
wifeer @ &Y ;4w wra w7 gedd oy Ay
firer v o @ T ¥ | wav ag w1
i devr qr ? 2w ¥ o gy wfeArd
o @, o= Y it @), woer oF
g FEQ g ARG T A EA @Y
qY T T A FT ATATALT HATHE FT
R o f5 X w7 S sA AT e
TR ? TR agon gfe
wHHY Tdor arar & 1« § o o WOy S
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® AT IS AT FIAT F AT ITA
7 &Y &Y, IARA FH FA Y K0
N @AY, @ feafy § a7 "N
T T AX | CEET & T AT
was Wi q@ w9 oAy
oAl oA I X 4y Ay aE
afew gt et fo aHo Fo ¥
Far o afrar oY I8 WrEATEE & &
faariEr qE ¥ AW @ ¥, q§ 9
¥ W@ 4 Fig oA §i W WA A
Fr 39PR W T T WTREY, W
Fo To qT FIAT FT TATH T FT
Ao A A O | W
W TR ¥ A @ ¥ A IR A
78 faQedy o= &7 ot g9 e A
Tt F W wg e R SHrRR
% I &1 97 w9 § ) AfET @ T
%g ¥F | I S Ay /K qE
ardrs &Y f5 o THo o A F7aAT #
oW ¥ | wewEl o gwda
¥ firdy o W §F T rAHw F AHF
¥ 1 Afer wTor g #Y o ¥
T 21 T S ST QT 8, A %
[T TEA W7 AT ARG 9T, WA A
wrew  aTow W1 g § w4y ag faamdt
g F ER A N IA R @
T T qHUA g W A FQ?
Tearey Fuy Trey € 7 s ww
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dad fF 21 A% 25 qa & ey 3
T AT, AL FTIHR ST 10 TaAT A0S
qUTE ¥ FATAT 9T, I9H Y O A &
AT AT f

(i) setting up of agitational com-
mittees at various levels in order
to launch an agitation:

(ii) convening of joint meetings
of Opposition parties and organis-

ing massive programme in al}
States;

(iii) setting up an office of the
People's Struggle Committee 1n
Delhi and initiating steps for col-
lecting funds;

(iv) suggesting that if the Sup-
reme Court gave conditional stay,
the Opposition parties should orga-
nise Delhi Bandh to demand the
resignation of the Prime Minister;

(v) meeting the Prime Minister
by 21 MPs of Opposition parties to
demand her resignation ang in case
she refused to comply, to start an
indefinite dharna outside her resi-
dence;

(vi) processions and demonstra-
tions by students and youth, in va-
rious areas of Delhi gherao of in-
dustrialists and businessmen sup-
porting the Prime Minister, gate-
meetings outside mills and factories
in and around Delhi, lunch-hour
meetings of Central Government
employees, damonstrations outside
the Prime Minister’s residence by
various sections of the people in-
cluding teachers (doctors, lawyers,
students, Jhuggi-Jhonpri dwellers,
businessmen, women, scooter and
taxi drivers, construction workers,
thelawalas etc,, beating of Thalis
from roof-tops in the night and
bringing out handbills against the
Prime Minister.”

Do thege things fit in with a demo-
cracy? I ask the gentlemen in the
Opposition. I would further ask: let
us all search our hearts and correct
ourselves to bring normal time.



181 Sty. Res. re
Proclamation of Emergerncy

[%o v ]

™ W vy @ fs Sww w R
W T W sgauwer frad ? &
1973 ®Y & WA FHA T@w@r § N
e o & fagre % wff 1 @R
7 FT W § oW fodlt 3w & W R
weera ®) gefad A gwoa fw aed
TE § ZHCAET FmE wg )
(1) Boycott of Schools and colleges
and examinations for one year.

wurafa @, & = ¥ @Av g
§ fagk M o@ifadun =g w1 @
FaTafa @ o1 gUIR For fage &
S 1 IEAT g | WRTEYR, g
wiT H{AT & A R o wR A qgt W
qow Fs9i w1 arfawr waq & o
R fag i @ o, sTd == &
Tifew Fom fag ¥ =W a=% 9,
TR 37 F, T4 F1 ThET ¥ 7Y 57
lEC e U IR CHE D I SR
T FEE AqE |

(2) Gherao of MLAs- to force
them to resgign their membership
of the Assembly.

(3) Social boycott of MLAs.

(4) Formation of
Asgembly.

parallcl

(5) Paralysing of work in Gov-
ernment offices,

(68) ‘No-tax' campaign.
(7) Boycoit of aourts.

{(8) Establishment of parallel
Governments and parallel courte—
Janta Sarkars and Janata Adalats.

(9) Incitement of Armed Forcas,
Police and Goverament gervants,
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sty &) Sixufe & ara #<qr Hifgg
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SHRI C. H MOHAMMED KOYA
(Manjeri): Mr. Chairman, Sir, I rise
to support the motion before the
House gn behalf of my party and the
community. In doing so there is no
leviation of policy on our part as it
has been our consistent stand to
oppose lawlessness and unconstitu-
tional methods. We have been giving
unequivocal support to the Govern-~
ment during earlier periods of emer-
gencies at the time of Indo-Pak War
and Chinese aggression. Now the
country 1s facing internal gnd ex-
ternal aggression and no patriotic
party can take a different stand. Some
of the extremist parties were secretly
collecting weapons, arms, lathies and
bullets of foreign make. Those
weapons were intented against whom,
I do not know. Open instigations
asking the army to revolt, the police
to disobevy and the services to strike
were made Indiscipline among the
students, the labour and the services
personne] were at its height. Econo-
mic situation of the country was in
danger and no Government worth the
name could tolerate such a situation.
In this background emergency was
declared and we believe it will nnt
be there for a day more than it is
necesseary. Of course, many of our
precious fundamental rights are cur-
tailed but in an emergency we have
to do that and I hope it will be for
the shortest period possible angd the
provisions will be used with caution
and impartiality. It should not be
1éft to the mercy of the bureaucrats
alone some of whom are communal,
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and some corrupt. There should be
impartial verification befora we take
away the sacred fundamental rights
of people.

The Muslim League has always
been supporting progressive measures
from the time of Qaide Millath
Mohamaqd Ismaijl Sahib. We support-
ed the Bank nationalisation and the
abolition of the privy purse in this
House. Most of the measuregs sug-
gested in the 20 point economic pro-
grammes were implemented in Xerala
like the progressive land reforms, the
land ceilings, minimum wages for
agricultural labour and the scheme
for constructing houshes to the agri-
cultural labour. We have gone
further. We have constructed for
them houses alsp under the ‘One-
lakh Housing Programme’ We are
proud to say that our party is a part-
ner in the ruling coalition there. In
Tamilnadu also we are with the rul-
ing Partv who introduced many
reforms suggested by the Prime Min-.
ister in her broadcast to the nation.

But, in spite of our progressive
stand and peaceful methods, a few of
our workerg are arrested, perhaps
based on false information and I hope
they will be released soon. Poliical
rivalry of small people at lower ‘cvel
should not influence action under
emergency. Police should rot be
allowed to misuse their power and
harass people. We are giving support
to the curtailment of fundamental
rights for a tempnorary period. 1t is
our hope and our belief that it will not
be misused. The mentality of bureau-
crats officialdom has not changed ant
they should not be given a free hand
Their mentality has not changed 1n
spite of the fact that we have bean
free for 27 years. Therefore we
should not leave everything at the
hands of he police. We have no other
way of ventilating our griqvaneea. Th.e
press is practically non-existent. It is
just giving stereotypefl news. We
cannot express our grievances “{;
cannot addresg meetings. So, it shou
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be seen that these: powers are mnot
misused in any way.

‘Sir a month before this emergency,
the National Executive of my party
met at Ooty on 27-5-75. May I quote
from the Resolution? It said: “The Na-
tional Executive c¢annot approve of the
violent and agitational approach to
problems which may lead the country
to confusion and chaos, ‘This was with
reference to the movement led by
Mr. Jaya Prakash Narayan. Therefore,
long before the emergency was dec-
lared, long: before there was talk of
this emergency. we were the first
to express our views against the
programme of violent’ anti-constitu-
tiona! and illegal means.

The Prime Minister’s Economic
Programmes are very welcome. As ]
have told the House earlier, mast of
these programmeg are implemented in
Kerala. We in Kerala are going for
more progressive action, But 1 should
like to mention here the emphasis on
one point. I may mention about the
Apprentice Scheme to enlarge the
employment opportunity and special
training opportunity for the weaker
sections of the people. What happens
is this. These sections of minorities
and weaker sectiong of the country
have got no opporunity for getting
apprenticeship training for training
themselves in various occupations and
therefore they are not being taken in
for jcbs. They cannot be taken in. it
is said, because they have w0 training.
So. this is a vicious circle and this has
to be removed. We must give the
training so that they may be taken
in. 1 am really glad to see that the
Prime Minister is well gware of the
fact that this thing is happening in
respect of the minorities, in respect
of the weaker sections of the popula-
tion, that they are being denied the
opportunity. T hope necessary reme-
dial mensures will be taken in this

. dlrectmn

Please take the example of the Na-
tionalised Banks. Also, you may take
the example of LIC and Industries.
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What do you find? )0 you go into the-
statistics, what you will find is this.
The representation given to minori-
ties is nil or negligible. Therefore, I.
am reallyv very glad that the Prime
Minister has included this in her-
Economic Programmes and I hope-
and trust that this will be imple-
mented very soon and justice will be-
afforded to these sections ~of the
minorities.

1 do not wish to take much of the-
time of the House. 1 support the-
Motion. I believe and I do hope that
the emergency will not be continued
even for a day more than what is
absolutely necessary. Economic pro--
grammes can be implemented even
without emergency. Conspiracy of the-
rightist reactionary forces and acti-
vities of left adventurism are some of’
the reasons which have prompted the
proclamation of the emergency. I*
hope that we will get back soon our
opportunities to express our feelings..

Kindly see the Gallerieg which are:
empty. Still 1 hope our voice wilt
not go in vain. With these few:
words, I support the Resolution.

ot zearwy fag :  (Fifore)
garift  warew, sfF @T AW
gt & ooy ool o qF FE R
IFT A 77 g0 | Aeghoaa &1 "=
a7 7% & f5 FrAl Y A orEeE d
Iad w2y 3 N w8 w1 Gear
w1 7T P ¥t 41T T FIT FT
sfgsre g1, Sy &1, [@aq F T
1 |qifx @@ T w0 wfgsre &
21 g = wgfoad %ga &1 97
foreft mfrsTe o7 QF e & FALHEY
& ary g ar ey AR A T AR
wirsre Y @ frog amar 3O IEET
fadrg gy w@rwfas § 1 @9 AR
¥ gz el AN a1 w § ) e
& g & wo g o A g fE W
A A 4% ¥ q§ FT o7 A wgfEw

wY "y dar g T § 1 WNT TR
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fr wIe & g afeardz &
0% FEw W W Af wah Ay
wWY Y el et ¥ A BT
g Y 1 gw gy ¥ fr dwat w@
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g WX amia @ wrd @ 9w
Lk '{H’qﬂ'iﬁ'ﬁ we'q H@'@Tﬁ' \
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g, WEINH: gaA fgmmaa wf w1
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% drd #F A AR o Wy
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wifag 1 W ogfer ol w1 wEA
g & T ¥ T AT o ank § e
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AR ¥ AWk T HI8T )

us wga w o A owdy w3, s
wa e & 5 smew fefae & aud
AP AR TE TCLOGAT ] | O 7
fred AT W17 & IR AW A A )
wror f6d §, wawr Y feoare @ &
IHET AL ¥ N qg FIF ISAT WL
W O ETSE W AR T8 fan ik
AT WY Y g & grena 9= R | w
sefife ® e 2fed fis wfee
qrdfa ¥ e ¥ g ¥ o OF ao
o wer § 7 ¥ 8 vt @i f ¥ ferm
wfgd st =g grr aifed 1 =W uw
Y AEY e fis e T f A Nwww
e & FHuT we & TN | SR
7z wrx vy sEfed A8 &6 wife
srewra ¥ A FE G § 6 IR
o AWt o1 wET FATT 9T R
(swgars) =G @ AT R, TTAT-HRI-
TromEt & o gra o7 AgAa & Sewaa
QA T & 1 7 39 gafas @ | He
Ao W9 ¥ AEY @, afew  FreEmil
YT e F w1 T A Aog K )
zw wgd & f5 3 Sl #Y FadE dd-
ot s AET LT W T |

WY ATHT AT 7 of ey v Aw-
wd A wed AT e gE ¥ sk
ITHN T FT L &1 TgA A T 4T
pereret w1 foldew @Qar @1 s
&g wraw av 5 B W oeeT € ) W

Proclamation of Emergency

wre oy % wnwe el fiv qafms
witfedry & wiw fat § o =t 7. W}
ot v N W @ &1 oW e Ay
q 5@ # wn Y ¥ o1 foh a8
wigd & fie vaard # wowr sy ?
R A W ey far  fis g At
agt wifanie 7@ Wy W Wi s
& N wE F

wfer ¥ Fag sesrargar g s
TS B EH A & W9 67 RO
oW g ¥ 5% sw fim mr @
Y 4% o fRgiaT weer s 3

off gowR Trm (YTRR) . AR
wEw, & fodee & ama oy s
&, a1 aY ==l F7 T wEw we A
WT ZTSE FT €T% agn il |

vt RE © T T ETE =T
HITT )
Shri Trnidib Chaudhuri,

SHRI P. K. DEO (Kalahand:1): It
wag decided in the Business Ad-
visory Committee that the Comgress
Benches would take only 8 hours
including the Prime Minister’s gpeech.
So kindly regulate the time accord-
ing to that (Interruption). Shri
Raghu Ramaiah would bear me out.

ot TErRrRT TTM : : WT9R AT @i O
feefrarer 71 foar 7 #v8 drear fear
Jrafy ?

aafa AT SHET ST @l
TN TER FET FAT Q&7 e

T

SHRI TRIDIB CHAUDHURI (Ber-
hampore): 1 rise to oppose the Reso-
lution moved for the approval of the
Proclamation of Emergency.
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Yesterday and today we have been
“hearing the obituary sung of parlia-
mentary democracy and the demo-
-cratic way of life, as we have known
it for the last quarter of a century
in this country. We all know what
kind of blanket ban hag been im-
posed all round, with not only arrests
-of leaders but a total ban of news in
‘the name of emergency. Even Par-
liament and its report to the people
through the press has been stifled in
the name of emergency. But up till
mow exceptng what has been stated
about an atmosphere of violence and
disruption of national life being orga-
nisesd by Opposition parties for the
last four years, no proper explanation
has come forth either from the
'Mover of the Resolution or from the
Prime Minister or in this brochure
Why Emergency? But we are entitled
at least to know what the real
reasons are for this Emergency and
this total obligation of democratic
rights of the people. It has been
stated that there was a conspiracy.
Our friend Shri Indrajit Gupta, the
leadzr of the CPI who is a know-
ledgeable person, deplored 1the fact
that he was not taken into confidence
by the Government. But he had his
own source of information and he
stated that certain foreign embassy
people met some of the leaders of
the Opposition and worked out this
conspiracy. ‘The name of the CIA
had been mentioned time gnd again.
"We know that CIA and multi-national
corporations have been at work in
"this country. I may refer you to a
recent report of the Public Accounts
Commitlee where it is stated that
the CIA and the Pantagon sources,
through our health organisations and
WHO sourceg had carried on experi-
mentation on germ warfare in this
country. That is a report which has
'been placed before the House. If
‘Government was sSo much concerned
about CIA conspiracy what action
hag been taken with regard to that?
"Till today we have no information.
‘Shri Gupta also referred to one
other fact about which no explana-
%ion has come from the Government
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side. He mentioned that two wvery
important members of the ruling party
had been arrested. are MPs;
one of them is a Member of this
House and was the Secretary of
the Congress Party. This year also
he was elected, I understand, with
the highest number of votes. He had
been detained under MISA. Then
again nobody has accused Mr.
Chandrasekhar of any corrupt prace-
tice or any kind of conspiracy or any
disloyalty to the Prime Minister. He
had his own views agbout Jaiprakash
Narain’s movement, He pressed for
a dialogue between the Prime
Minister and JP. Is it for that reasom
that he had been arrested? Why
Shri Ram Dhan had been arrested?
Why? Of course, he has been sus-
pended after his arrest, from the
Congress Party. But no reasons had
been advanced from the Government
side about these two arrests, not even
in the brochure which gives so many
details.

There is no mention of the name
ot Mr. Chandrasekhar or that of Mr.
Ram Dhan. Mr. Indrajit Gupta has
given an explanation of his own on
this. Yesterday he had said and 1
quote—

“Within the Congress Parliamem-
tary Party there are certain num-
ber of people who were vascillat-
ing or weak elements or partisan
elements or anything you mayv call
them...."”

But it seemg that there was some
kind of incipient revolt inside the
Congress Party. We are entitled to
know whether this Emergency was
imposed because of that. 1 do not
have sufficient time to quote the
whole paragraph, but Mr. Indrajit
Gupta had also demanded that a po-
licy of hush-hush would not do and
an explanation was called for.

Sir, thege are not the only unex-
plaineqd things. Government has
now come forward with a 21-point
economic programme and the Prime
Minister had stated thig morning that
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p emnue, that s d1snripuuon aof
to the . Iandless, economie. w;ges
to the lanaless labourers.and s0. many
‘But, may I know why
Call” these 25 years, when the Cong-
"‘Yess Party is in power, this program-

. “yne could not be carried throush? Was

3 it because of tﬁe opposmon of some
-'I_;Members .who ‘planned to launch a
-"__'-movement--a Satyagraha mavement-

‘that this Programme could. not be
" implemented? Sir, 1 woulg like to
" tell the Members sitting opposite,
" particularly the Congress = Members,
‘that as early as in 1954 this House
_adopt'ed the programme—the prog-

‘ramme of socia'istic pattern of so-
~ ciety. Twenty-ﬁve years have passed
o and now we are as far frnm 3oc1ahsm

as we were at that time. All these
" years we could not do anything. This
Government came to power on the
promise of removal of poverty, on
_the promise of doing something to
the down-trodden. Some six years
back 14 major banks were nationali-
sed. Some of us, on this side of the
House, supporteq the Government on
that measure. We supported the
Government on the Bill for abolition
of the Privy Purses, - We supported
the. Government on the Bill for
- nationalisation of Banks. But what
is the result? During thig period of
six years, one can very well know
from official reports what has been
the proportion of advances made by
‘the nationalised Banks to the weaker
“sectiong of society. Is it not a fact
'that in spite of the pledge taken for
‘removal of poverty in the country,
after bank nationalisation "a large

: prqportion of bank advances has gone
to the big business houses?

- You now call for a new determi-
nation for fighting monopolists. But

 what has been your record these four

years? I recall, Sir, that Shri Chandra-
- sekhar, who 'has been detained

‘Under fMI&A. a member nét of the
obpouitlon ‘but of the Congress, was
“ the iuan who in the ‘ather House

. ;;nately Govemment

.of Birlas

~of the

_ ministers.

law

" StugRes. o dppravoiof
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s led the - procession - :of
of monopaly ' houses
chambers of commerce :to the Prime
Minister’s house-to express solidarity
with her programme? The spokesmen
houses of Tatas and
Birlas and the varioug. chambers -of
commerce have greeted this econo-
mic programme. Even after the

proclamation of emergency, is it not
a fact that layoffs, retrenchments and

closures are still taking place? The:
other day, the Prime Minister addres-
sed a meeting of the State labour
The only thing she said
peremtorily was that in order to pro-
vide employment, the apprenticeship-
should be implemented within
one month; but she said not a word
about against closures, lockouts, lay-
offs and retrenchments which are
continuing merrily.

In the name of new determination
and urgency, you haye started enfor-
cing punctuality in Government offi-
ces as if an emergency was needed

for that! In every office 3 number of,

as they call in Germany, little
“gauleiters” are watching the people

and a pall of fear is hanging over not

only government offices but in towas,
bazars and marke{ places. where
people are afraid to talk. This is the
position. We do not know where we
go from here. We do not know what
is in store for us in future and what
would be the political shape of things
to come, Whether it is dictatorship
or something else, we do not know.
Perhaps Government also does not
know! An atmosphere -of uncertain-
ty and fear pervadeg the whole coun-
try. ‘That is why it is necessary for
all of us, who value democratic rights
of the people and who want 1o build
up a new. society, to come forward

‘first to restore the democratic rights
of the . pepple,

‘Whether you -call * {t

carnad on._ uiq;h—hnnded SR nﬂtude.
amst t-he ‘Houge - cpt mxﬁu wad.

.canumssmn We do pot know. "whnt'
,'has happened tfo it,  Is it not'a fact
that Mr. K. K. Birla of the House

and of the

]

narmale,: or abnorma‘]cy, I ‘do hot.
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know, but for much of what has hap-
pened, Government also casnnot es-

«cape responsibility.

This situalion of emergency must
be ended ag soon as possible and the
way it is being implemented, it has
thoroughly demoralised our people
and that is why, we, on this side of
the House, are totally opposed to it.

st wawre wqe  (ofewram) - war-
v w@es, FAvRAY o7 T wawT w40
& #T n fam aw & g 2w
AT, .,

st feAm wazrad (HivAgT) ¢
o e g 7
it AT YT B, B WY W

&gy o wevg & 1 WiT TATRA
sraliae T g, fres 25 @t | &g
aAal gw W v @ | AT A
7T Ty A SAIFA T HAAT 9 WK
ATLE I T | SARAT FT WAV Gg
sTraT oM A R wTg 7 ge. AeaT
¥ 9T u7 o1 A FeRgue #3, 97 B
917, 97 & a4 A B¢ A7 FE 47
fir siTq et ¥ TEAYET @ | ERYERE
T QS S Tmar Sy s fy g
ST MR T, WAT T, AR IT &
s s g 49 AT A SrfFae
¥ ag G atw v gW & ) e ¥
fum™ fom ¥ oo fuar § wAeRz Aman
qr A ¥ gar €@ N ow Ay 6 Ry
fordr, e fagrdy Aoy dY WX saTAEs
fasr, o A J wET fv 4@ wdvEn=
ef wrE g wgr §7 1 fex IAvRA
waerr wg W & fF mw Emed
QEFRE g1 & | SAEdT T Ko
g W & fir vy g3 @at S | A
WY T ooy 5g Wt § fr wpew o wET
&, mafer afrem ® gfame ?
W 7 % faars ST Ia
o sy w1
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W SRTH ATAZN FY T 9T AT
T AT T AT | YA, whew srrrwre
Freree vy qrédy qrivrfEy st & ax
fore arg & g < ? gmooIw T Ay
wifafew Afoy @ oF ar@ v A
AR S B s R LR
wigfewin” | & zg wrom § e @
T ¢ 77 wrw wzfewns” | &fam o
ara N wRfeww 9w ¥ WY ¥ wd@
gt v8r 1 1952 ¥ fefle @t & =,
@mfee ot orgw & @R, SETww
RIAAD & wan QF qrey q@6@r g of fip
™ Tw ¥ e e & wfg
wee fanr sl 1 =0 & w7 wew fpar
ST AWAT § | WY I FY drew former
WIHE TATS ATHT ¥ aww #Y 9,
oIS & & aaw I ff, 9 A e
qrfeear & o faeew §, wga &t ¥ 79
3o fa=n w5y Ifgr eMvEd « w9
% 3R iz fran, 980 w71 fe &
aifefern Blg T &, Flww Fif ot W
ag) srar fa ogi Aififraa 3% o1 warar,
T STEWT RA KT FATT WT4T Y
W B 9 a8 wdr O ¥ wge fawr
¥ smfedes & wfowr 7 frg 3F o
a7 fag e Y IR Fwifase
feqr ag wror T AR &

agT FT wmar g & Aante SarRfes
HFEWAT FT WY ¥ §GE FI famy |
WrE |TEa, WY A AT SHrHEE wowr-
fer &7 AT TREE € S far
FIT AT ATAT FRATT TG H,
oY TRRGT ®I ETERAT ¥ A’ qu
TRAWT FIQX AY 35 ERYRAT FT R21T
W FT TE@ TET AT | AT SHRAY
aefe 7Er g€ |y SNvRfew wawla
e 29T grar dl o Wo MWINA U7
4 9 o a W @ gichwa ot
I XL (vt ) WA
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qrdt & st &Y Wi ag Ty § fw e
for & wrw faw w7 whor o amae
QT & WA TE 0 W qEAREAR
T Y A HT /T AT TFaT §, N A
FsRA A @HC T v § a7 K Ay
Tt AHE T T TE@ G

&t g wrfear : (1) war e
Ty ¢ ? guew ¥ W fear ar ?

o HAYTH HYL : THGT A AR {9
q A fsar AN Fo fto LT WK
W T W & ATy fRar wr ag faege
S fsar |

qwnefa #geg, WA #T §EY
waew. ... (waww) ... fow few
¥ favara @ § @7 I w , WIS 99
Wdrow T 7 @ F AR o
wIfaEe QEATEANT &, WO % FgT
@ f& WA= wn wifeee aemrgsw
§, & wroftew ®Y wry Ay« §, f
& Yo Fo ATTTEA ST 7 QIAT & 7
wgT 6 W I F1E w w1 o
M I ¥ g T 3T FT IR W
wodY Y, I G AARHAT TET AFAT 9T
W a% I T €T W7 G, WA 6
1 ¥ @ @ 5@ qRwE
qT AT Q|

qTHT JTET §qT TET AT, QT
TEE WATHT B g | AfwT 7 @
F qrady saTE O SuHr wEIa W W
w01 & #X @ § | e Dfvfesa 23
wr§? (wEarE) o & @rodtoqHe
¥ fag 3o @i wyT WA R Sww
e far & s frame  fear
& av Y e §, Wt Ot wr At
¥ R ¥ gt Nt WEw T T

22, 1975 Sty. Res. re Approval of

Proclamation of Emergency s
& AT AT § | 1w ord & wod e
¥ at ¥ Ay ave A W A
T 9T ¥ QW e ar @ @ fr og
W ¥ ® owwgE fedr aar o
Wrodtouno ¥ fufwmr v @Y & f ug
N T wrw fwar @ ) Sodte A
R oTHoqH o, HARHR], FTTGT— adqTH
s far oidfa &Y g s wsfe
T HT ®Y RN 7 W7 77 @odyo
UWo &1 wifws A1 wifgy, 7@ @wr
AfGT—3TF IR 7 oy 7 gz
[T T@r g%\ (vmaww)

Tl REI ;. IH QA w7
WZZ &, W19 I7h! qrera Afan | grgis
foelt sgew #1 37 fagr s@aT &t
qMq | FLZq AT &4

S1IRI MOHAN DHARIA With your
permission, Sir. He has every right.
to sveak. I would not like to stop
him. But he hag made some wrong
statements. That is why 1 interrup-
ted. Otherwise I would not,

et wgte o o, s
T qe9 ¥ difay 3T 2, wrw arer
ST T § W e i & ar
¥ 1L wrsrae § a1 04T S5 g W
¢ Y €50 & gU &, W7 qdFer nagey-
AW  THA § | HIY &9 F qAfa® w0
FLHFA § | gAfa0  A9AAT § T8 9T
3= FA FE q7Y7 a7 ) Ao
grft &1 & guir wvar § W wgreErga
&I BIAT TET FGT |

it Q¥o Qo IR : 4R fad gz e
fewrm & f& wro @@ agr qudsy §
& ag W QR FE E

MR. CHAIRMAN: Please, Mr:

Sehamim. You are interrupting eve~
ry time, every minute.
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SHRI MOHAN DHARIA: Mr.
Chairman, sir, a statement was made
by Mr. Sat Pal Kapur that action
taken againsy the Cougress members
was right. I am also one of the
Congress members and I know the
ruleg very well. If wrong statements
are made, they will be challenged.

Wﬂﬁlﬂm IHFT IRE B |
WY WS qA%E § FT77 & f5 ®°q §
T qAT(@ £ OHAT NFCTINT Fi WAA
¥ WY A, A FE TFA § |

e wge: & wg w@roan
AT AT oY STy T S § g8
%51 fF STTe UHo "Ho Wl § T
Fead AIATEANT & | 98 79 fHew &7
OEMATISREA § Wi i Fwrar far-
47, fevaarty de7 Foar Femmds ?
aeafefts & fem @gu 937 99
wiv W ¥ faaq ardg ¥ IA%
T@T, W TG 7 gfawT vET
®zT TT 6 gUIT 9T F1S FT JHEL
A gumr fRFeT # @Ev v
G & IO AT AT SFT I AT FV
Wfsw 1+ ®rf FIEIEH W TATAwT
7 ¥ oo & U EAW T AT
f& agt ox s F=rr faam, fees-
TR T JAT FL AT AWH JE W
WG FoE ! wgTEs A 5 ufs-
Sfaer # et foam s nar & o=
FTMFEA R AR TIAIF ) Fo
dto arEw Y& & Tavasa o7 waT
fr =rew %1 @Ay s wfew
w91 gfee ®1 @ T g g
AT Arfge | & 9w ofwr & gt §
faestqary g3 § 1 awgfar s
¢ 9y wr iy @ SEh wWT OE-
IMq PN & TE A W @R AN
& ooEt o ¥ qWW awY & W
oy e Aot arr W 92§ fag
off qra & o7 T AT QWY &

I
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Davar &1 ek ax wiw whwr
Go Hio HHWA F9TEY | X9 & WA
TTEH FHTL. AT I FHAT &Y wwaT & 0
ugi W A wGT g qr w8 e ?
wWifF ag & a0 o9 AT H WA
£ o gore ardw ofcay & Wis aomaq ®9
2 A SHET ®T AT R 1 Yo,
YT, fgwra® so-aii g & &r
THAT W A | qIT AW ¥ 2w
few &Y G & @ Wi IES fau
uTY g % ag gara fenrifew e
g A FIT I F1 ITET F AT IwGWET
TWHE qze § 1 = wenAr faa,
T FET I & 7 WAy
T § TFT § @fear fey &
gg WY WAT HEA@ TEE FOU ¢
HCAE WIS, FoaTA THIG, TodAH
afrefadter gaat feeem aar € aY gn
WY qay 57 fF 3w &Y ST avE A,
g FeuY W ogH wr wr fowrn
@21 W g W T &Ry
% g% feamar war § sewT fasga wee
qg AN FT g § | AT wEAH §
fFrrd ®1 9K 98 w@r, qre-
fdiar &t W FE F7 qI @
afe =7 Fea F9 @ &, Wy
FEAL T T Aqeq ¢, I8 AT §°W
¥ @ aET

st SeTSITY T W ¢ (9 STYR)
qg 7 HATH FYL AT THA g, T QWA
YT I a6 § |

oft T YT © g WK WSS
#T d@fEw, JoU qEET Sy "@E@q !
7 @Y uy feadd | amww WX
FAUE W FH AY SWT AR AT
Afer A9 W I T TEW AT |
w foe fF oo et T g
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g § 1 &Y wwr ¥ ol wew v
weude o) w1 v woAw 4 WA
g 1| wrT T S At el W ouw
aq &1 w7 gferm gead w feaed
§ W oy wfew ¥ 58 i oo wwed
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AT &YX qT F IAAEE TEH
7 fo e ad g A T sgA
O3 a § BN | qHIH TRIRWAT
ez fogrwa o Awaw ez frgaea
st &, wifearcll R, 7= W0
AYTEY # ATT HX, FoAw gEfET
ar femft 7 @23 Y W fee w3
fir faquaw agg T €, a9 dagw
¢ gna famgw & &, o7 g8 @
3@ TR

gark wiftw Wi Fr aga @ &
3¢ g ¢ e g sov geew &
I ® gwe A fare fear 0 g
" 9F% W, TE FE F wwed
F BT fRar | 99 I e w7 R
QT AT &Y §B A AT I gaadt
WAy, g Few ¥ d a4
gu | dfem,manfy wgiza, & ag wwmar
f B ooy oS R W o F
afreew ¢ TEfmarsw I E
frg , 5t WFg MW F e W F
e § AR sqRT |WET -« fo,
it gWIT &1 SEETE oW @
I9 FT FTAYE JAAT AT A% |

Yo YHo Yofo WARAT : ' WGTUS-
fw) . wwEE @amEfa fY, 30 9,
Y & o wlY Fr & foerr a7 Al #R
gAY w7 6 2597 % | 9% A g
grr at, & 39 & By wwar ar, afea
26 9, ¥ ¥ W g e FH ar =
frdes wet | w9 fiT wod dred
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oY oy dep vy wew wefear | el
WX WO TRt Y e W) fermr
afwew et & wrw & gy 1 T oo W
fear | IEW w@ TwmTy &) wifew
1 9gH wgr fremm avy @
A, g wmgd ar ) TWIggw
TR W GT R far A wg e §
WY & 7 FT4 &7 GO AET FT qFaT,
¥ "En ¥ fr ag e 1 Fedfraer @
fotr oft a1 gETE s g fF ww
AT famg v Howw @
W I® AT F wEE ¥
Afeg 1 39 S § fao sifew
fe forg & &g A wr w7 vE R
HEATE F1 T/ FIAT, FTIAT HT &H
Fifag, 3Im &Y N g0 g 2
TR I FE & AU T & A
w7 | IF Fe——&F I Arm
NFEsfAga S gl W
qg # Jofree A & faqr, 59 7
Wt TE * T |

AFT Hus Q@ Qe HFAT JTEAT
g8 WIeW T AT TET THFA | WEH
WEH gMT AT IR L T A TEA
FT AITRY 4 W7 7T 5 F AT Ao
IE@E ) TWIAEF 21 ATEE T
Faudws &1 IF¥A AU WU F
g T ¥ fFoweg gEEw T ow
ag &rF & 1 Afe AaTe ag § e wage
AT T FTY §, IT T AT FA
FT oOE AR 21 we A Ao
# arq 1 g F fog, W Y &
# favit w7 Sv &1 fgmad®t @ g,
AT ¥ F IT WY TATIT FRATH T
¥FAFgug ! WA AT g ?
wq Afgg—eryr @ IEw § weer
firfraer 9 435 TYaT &, WA HE
¥ 435 vy §, Swnea & 429 w9
§ @iz oe 92 suEr ¥ 400 T
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¥ few wmT & ¥ 212 T &
A s g ey A ¥ 4 ¥ 6 WEA
aw € werdr § | Q&) grea § A ggar
FeiArErA | Femmar e
e F TEEASO AT AT
AFFT W aF T ET g AT 9T 9%
FAA TN = A JRATG F1 T YIRY |
amy 6 femway, 1973 AT & fFOT
TR WiHw ¥ FraE fFur war g
e & oF ratz T ge,
I H ST AT &9 9 5% ag W
dran, SfFT 37 qI A T, @ FRE
T g | & = g 5 S wegdl
F 9T THIE & | 'NT 91T ARG ]
fF gzt Fgrat @ & Fa9 w0
awIET |

wft gt awt e W b
¥ A9 9 g 8§ qOgIT &Y Aq€Ad
T fret & N e wee £ geATw
Fgt w9 AR Tay R ¥ oy
FX | § I w1 T g 8, Ave faan
B AT RIas T AW ¥ gEA
Q% G | WA TF ga I FEd
§ v Ag & gaeag q&r A £
Trgldl F1 15 919 &9 fAer 97 awm@r
3| S FAX AR FT 28 W@ ®JAT
A § AR g feqeama #§ 50 ]
FATTRATR | & AT E TH Ry
o USHAHW I A ag TRy g3
g a% |

o wqA faarde § gwR 9
TR TRIAFTATNE I gWED
ge ¥t A4l ®%Q § | T ®T AT qg
guT  §——Tr AT UET AgE e
FHEE W Y & @l A AN
¥ qavg 1w & yEwduE g ok §,
A o AR § . e
& O OIS W AR andd o

Sty. Res re Approval ASADHA 31, 1897 (SAKA) Sty. Res re Approval

178
of Proclamation of

« Emerger.cy
ag wifearie W ww & fams &0
¥ 9 ¥ 3t 9% N 99 fear @t
@ g, |r w5 oAy § Jwaer fer
AT T F——¥YT g o7 AT W Ayt A
FZ ar wgF KA | TV § Y o
SO St T W Y 5§ g o
9T SATQIT gRAT gor aifgy o &
wrgar g fF Star araer frar i §
FroU FX &MY, A wawy frar o7

EATR g FT S ATy
g1 9 FrAT ¥ freeary frar mar @ ok
FErar g e fF & & @A ¥
aff mww § &7 a9 & frcgare
forar svar & Forr oY gfermar=it & gowet
qv 1 JQ ardgest § § A7 wrafig)
N wAar F—e Tom frard, i
SR FEIE—F A A F qA
¥ wine wee & fasms w¥ ¥ 6
qrEr FET ¥ T A ¥ ) gfermny Wi
w7 Bz I ¥ foares ¥ @
fo 57 # gwe fomr W@y 1 & W
ATy §—T7q7 AT W FATEY A~
& & faoms &g o g I faew
ﬂgt I A Ao QAo o
% OR-AE " &1 oA gfew
ardt #Y qur wiawe 2 faar & fe Faer
® AE T F——Iqg qAIET ad @
& AR A ww AR arw @
Trfew |

T 7 3§ Nfearde § 9T @
faar 3 5 1 sy qRL T q¥ |
a7 s § fe R 5o aeew &
% qot Fefagw & fa¥ on nivde
T T 91, N A ¥ AN fead
aitxg T a1, dfew meR o9 W qOw
fear | 9@ & agt W @y o, @
fax @ , I By, fel W yrk
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g QR I W gNT & | %W
FEswRUSTETOw & ? & wgar
g fr O& dam9 & F1q7 7 g 9@
N AT § A IFTATC @ I W
aYer fifeg 5 & A3 gAY Sy AT AR |

W AW & IR W ST 9
qET w9, AT ¥ vy @, F SN
g AN A TS & fag gar g
TG E | AR 9 Sre 6% fag ¥ ag
fagst o 3—3sEi fram ¥—

“TFI dgAt & aEEg FEE
gzedt ¥ AQ famaqEs ygAT @ &
graraaree feafa gwa=t searr W
T # §oF A g &7 oy FE W
SH A & afaw A9 & oo soer
qIHFTT FT qT85 F | gfy g7 7 qAT
T e wY myawem faafy
grafY weArq #t i #T 0 I %
faqg amamEY W A Swar 9 A
&« & FATT FIW  FATGAETET HI
TEHUTA FEW FEATAN | STHETAT
g fav & sfvaasae & 3w fad)
FRq W RO% AR §Ed@ AEad
X gt ® qETE fEar S o@sar
T

ag sto W fag wag famy &

FET 9@ AL NF qgT O Aqrdy
= qgrw &, W TR W el w
% ERR ) N FHFAT L1 IEA
ot faedy § foar 32—

I am reading it out:

“I am not approaching you in
your capacity as a Member of any
political party but as a duly elect-
ed representative of the people.
The Parliament is the guardian of
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the rights and liberties of the
Indian people. It has also to safe-
guard the Constitution which gives
the Parliament jtself the power to
function as the Supreme Will of
the people. While it is true that
under Chapter XVIII, the Execu-
tive is empowered to assume spe-
cial powers to deal with extraordi-
nary situations it will be destruc-
tive of the powers of Parliament
itself 1f, in the name of emergency
provisions, the executive is enabled
to destroy the essential values and
the main principles underlying the
Constitution,

The rule of law, freedom of the
press, the making of the law by
Parliament and State Legislatures
constituted through free and fair
elections under the Constitution
are the foundations of Indian demo-
cracy emobodied in the Constitu-
tion.

The rule of law is being practi-
cally nullified and the Constitution
is being shattered through the mis-
use of the articles in the emer-
gency Chapter by measures which
were not even remotely contem-
plated by the Constituent Assem-
bly,

To contend that any emergency
had arisen on the 26th of June, 1975
to upset the country or disrupt the
functioning of Pariament and State
Legislatures, the judiciary or the
administrative machinery, iz totally
without foundation. Imprisonment
of all Opposition leaders of Parlia-
ment and a very large number of
political workers, not for any
offences they had committed but
because their activities were per-
sonally embarrassing to the Prime
Minister, is unconstitutional.”

This is what Mr, Santhanam has
said, He is one of the most respected
ang learned Congressmen whom we
have had. He has welcomed the use
of emergency provisions against
smugglers. But he has asked that
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there should be a comprehensive law
for the purpose. Even a murderer
hag the right to defend himself.

Further, he has said:

“The freedom of the press is
necessary not only for democracy
but for any civilised society. The
present censorship which has im-
posed a complete black-out of all
factual information regarding poli-
tical and economic events except
those permitted by the censor will,
if prolonged, completely demoralise
our public and social life.

This 15 what he has said about the
press.

Apgain, 1 quote:

“The status and functioning of
Parliament depends upon the sanc-
tity ot the person and hberty of
movment of Members of Parlinment
except when they are convicied by
appropriate courts of law for off-
ences involving moral turpitude. If
the ruling party can place wunder
detention Members of Parliament
belonging to the Opposition, then
the integrity of Parliament is lost.”

Then, he has gone on to say what
this emergeney will lead to. I quote:

“It is also a dangerous jllusion to
think that any dictatorship can con-
trol this vast country with lakhs of
villages and thousands of small to-
wns. A centralised dictatorship
will have to get rid of federalism
and establish a centralised admi-
nistration which can never reach
the remote rural aress ang small
towns. It will necessarily pass into
the control of the local gangs of
adventurers and the dictatorship
will have to come to terms with
them. Then, Tndia will drift into

) chaos. It is easy to destroy demo-
. cracy and orderly Government.
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But, it is a herculean task to res-
tore them. It was the spirit , of
patriotism aroused by the struggle’
for freedom under Mahatma
Gandhi that enabled his immedijate
followers who took over the Gov-
ernment of the country in 1947 to
have given stability, peace and
orderly government unutil now.”

“When once they are destroyed,
it is difficult to forsee what will
happen. There will be all kinds of
movements for separation, caste
conflicts and class war. Neither
the Prime Minister and her party
nor even the¢ Indian army will be
able to save the sgituation.

So, dear Member, please do your
best to prevent further deteriora-
tion. Both the proclamations of
emergency should be revoked and
all people detained on political con-
siderations should be released. This
should be the first step.

The enactment of comprehengive
laws for dealing with economic
offences should be the next step.”

So, T hope the Hon'ble Members and
all my friends will consider this, and
use their conscience and vote accor-
dingly.

In the end of I wil] draw your at-
tention to the jdeal of Freedom which
Post Tagore announced for India and
which has inspired me in all my
struggle for freedom:

“Where the mind is without fear
and the head is held high Unto that
Heavy of Freedom. Father let
my country awake.”

This emergency is the very negation
of the ideal of Freedom and cannot
lead to it.

gawfy wgrg ;. wrA I X
arn & a1k F 3o vy °v, & wrg f
dedir wrd Wy g0 orEk ¥ & aad
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THE MINISTER OF WORKS AND
HQUSING AND PARLIAMENTARY
AFFAIRS (BHRI K RAGHU
RAMAIAH): 1 find that there are
some more Members both on that side
and on thig side who are anxious to
speak. ]I have discussed with the
leaders who are there and they have
agreed—and those on thig side also—
that we may extend the time by one
hour, So I suggest that we may sit
till 7 o'clock and let all the Mem-
berg flnish so that tomorrow at 11
o’¢clock the Minister may reply.

wamfa wglaw : T@ ANEA &
Ava® %7 7€ wEAr ¥ fw 7 @ ¥ 9
fer a8 agr Tfed 1@ ¥ ag v
f& 7% aw worc &)
SHRI K. RAGHU RAMAIAH:

Once that is accepted, it is your duty
{0 regulate the time.

Wt arg T faed (awie) -
awmafa off, 26 arda = dfaurr
g 352 & wefw Toeafa ¥ wrane
feafir oy Swory #7 1 o oy Tl
7g wege #2 fF W 7O T wwT
FEEmEN W O F AN
TRTANT ST FT THT 8 |

1658 hrs.
[Serr C. M. STEPHEN in the Chair]

Ty o< &1 wrara feafs £ wror
1971 % g€ o 3 5 ool oF 97 &
1w # 3w § 3o Al grena
w¥ g4 fomif. wogafa ot & 7 weqw
fipqr e Ty fewrae soT w0
1 F @ T ¥ T AW F owmar g
aug w9 9 83 qAAT qTei § wwyr
fir' 78 AR W W WAHEAT W AT
FT qIY TGT I & W qq W 9
oar o ward & fe o Ewlexw
g ¥ @R @ B ¢ whea
ﬂmm ¥ aw &, frwin
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AT wfgd forad g ¥ & W %7
vORT ¥ Saf%r weAT wTAE |
7 feed oW & qEi & o7 g
¥ v waw ¥ ¥@ @Ay, AN T IR
g @ a7 fr 7w oo O et & 3%
wel @y fear @ ¥ fawr aal & Y
W fgr Wi ww fgw ®1 age o
AT qew AgY fowr gur a1 oY WY
¥ 1ER AW Y faurr el § @ 3w
TEIT ¥ T W@ gU WY AN &A1Y
AT H E§ g F T LAY A
| g W7 fomay s sradia avg
T WIT TAT I 57 FTE AT 7
fear a7 =@ Ji7 Iy TrE Y
qATE A AT FAY AT 7 B A megw
T T 0T 31 feafa a1, fomay
T9E A g9 qg We A o w7 -
qfs ot & a3 wegw faar f& zaaw
¥ groa § $9 glEaa div Wi A #y
gELT & T Fhfew w9 s
fefaar &t oo & a1 | fow s
Y ANEAT 9F &7 suvar w4, o g
q gaar &t afefadt ax qrawt st
TE RN G O @NT AT F T77
frar TT—58 FUT HARTHAT T7 W F
g & yar 7 fF famy 1 a2 foar
74T HfFT TG FINT AT FIET AT F
T fear sar—3walt a9 A AW ¥
T AT AR A €1 R FHFT
@) & gfic 7 go O-fafer &1 3
arneewr gAT &, § gumar g aw WY
& Ay 8 gl g a9g @
oy ot afaww & g ¥ s
§9 W ¥ AT ¥y g @, 9uy 9w F 37
A FT AT TEATS TGT IR0 L, A IT®T
gAY FTAT STEAT § |

17 hrs

g WY g HIT T FAAT TEAT AR
farovarrr st off X wgr & s paRm Al
e ¥ e § ot wfal g,
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% wrewr fear &, 20 g s
far & o 3uF w4 ¥R ford ot
AR GRA OF W3 W & fe aw
OF A7 IEET WYCADT AT R OAE
RE Y wvr AT & fog §3 17 97
F® w1 forgd O 6 HEa0 778 @ §
TN ZW M F wq I F I |
# g wrrww 7 e ¥ 78 AT s
#ifs a7 aa feeq #r g8 o< fors
FET GT A § W 7§ wg W
ATRAT §, T¢ A& &9 A9 ¥¥ § fr =
= 3 99 faur & 30 & g9t w2w i
T84 wrfgq 1| waw welr A 7 fadnft
qeT & ST & T ATA BT STAT ¥ §
f& § WY 39 FIw|T A ITHT qPAW
1 1971 & 97T F X A fow ww<
¥ fame ga AT O war § frdeh
98 F FOT HTH WYC RO AT AT K
| @ A OF agd a7 ATET AT
aret &1 fear, fadedy qer &1 fasigrd
% wrg w1 foag 0% & w97 ) &
41, s wgA wfaar & ¥ ag
ot wrAar ¢ fa g aew & ot fart
9t F Fw@ Ry AW KT OTAET A,
oaF wT B wfugi vE 2, ¥ wAW
IIAEI T ANE § WI AT TS I
F AT TTEIT T, INE ¥ W WY
TH AT Hr AR AT Araver® e
HT 9T, JeH! A% FA F g v g
§ o wsgr e gefy | AT Al ¥
QU & AT H% TH FH(C & A0
I I T T FI G T AT A4t
¥ oTq GT fir Frardi 9T ;Y aqvar i
a7 "o qEXy” ferar TEAT 97 W IR
wE AR TiA F AT T HL A B TE-
TR €Y a1 @ ¥ I @ F W AW
ART @ AW X AT WY ¥ wH
® AT O BETH ¥ ST QT AT ¥ A=A
T2 W q9F A ANT a9 T §@
NI A, @ q, I H TR £98 ggaar
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a1 o T & O §I BT
forr s w1 I3vw 78 & wrewTTo Uy o
T o AT Wi Fa w4y Zher & any g%
Faga®i & faurr waw 7 €, forg
3 g357 FAwr g =t 999, 97 9%
UF «FAT 316 7 31 & & epai
q17 FEAT § 9E 8 LT
FITIEE & g 9 FI3 Ffag
w9 F@ AT A A frafed
o gL ® qEmEor 7 Q¥ €
fat ewdw s ®E wax g Imr @
o, Agoarg iy T faa 17 fasdare
2\ 8% fqu adfy vy fasdar § o
WA HIT AT 2w wgd & 71T w37
¥ & gw gagd o fearl & grid
2| ITEMTAFA ANH FIEA B/
% wm Ag fmr s smE
vl ¥ ofy wFr R oswao @ s
AvedTy [gEAT AA | IFA TAT §
%1 f g5 qu @i &1 S § sha
JIETE I3AT WIT Tad 94 "9
gg= ara famn, @ sqafai #
AEATg 9@ & foa AT % 9% o
F WAL FICATAL § IATGT G RTE &1
g 21 @ & MT AN § IORTE @
& AT AEY, ST qAwATE agAr «ifgd
1T Sar ok qasae & a § A
% ariiw g2eqt ¥ fwar 6 dar
fa sty "y ot ¥ WY g ¥ {5 oY
TIT@Wl § &6 #1 aH@RE 500
H¥ 700 T %’ ey Uqo ﬂTﬁ_o Hro
¥ IO F AR TUUET BT ATEATH
1200 ST 1300 ©i¥ & wafe gt &
gA &% vy #y, 5 i v fam dmAa
FLT §, 80 UT 90 Y AAGATE gl
faradt | AWM F wRIMAATIIE &
aagT § &% wAA IR J A E W)
®eauTr A % AW A § HIT 3% Argt
#) FAGTE ¥ & Saf® TS T A
waaet ¥ gTar M § 3O wrEw

186-
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35t oy § o< firet 7 et wY vy

Wt T AR y IR ) T
@ ¥ A & we ¢rAAT wer fwar
a7 § AR firw ao & wToaTAl w7 IS
agraT wTr §X Sl ¥ Ieran @
1T, IR AT & Gr 9T FT IJAY P
TR @I §) TwEH ¥ O
2T A X ¥ fog I Qg wIE
YT IhH 17 IAE WL FOE AW =
R Tgr WX & FT qri-EgT fAd-
furgeg e WY W& F9F 1 K AW G T
EREG B TAGCRT a7 M ar wR &

At awAar g fif 8 oy & aRTsa Ay

F1H ¥ ®TE BF TTN Q0T A § 7L T4
HTATATIT AT qg 47 I AL §H FA
w1 a8 WA W Id aw w1 R
@7 &1 eT TWar g a1 3§ QIITA-
wre feafa & smev v aga sarer
qw FTWETAR 77 oEa | afer wre
17 F W I § Wi 3w gaA
FIAMATY WY FTA T FEA | o
IqF W M Y F2% ITF wfed,
A I WK | CERT PW WX WA
¥ ol wara wadr oY F Wit qger gy few
Fgr & Fr gy gavat v w1 W
7§ aF 4@ w=A E ) mEe %
AT ¥ W I A1 A4, A WS
 Star 5 3 11 T 2@ Y qra WA 2
R RrgmEl gerg v ¥ Y o
Bar s v vy & fed o &
7fl, ag At I w1 & fod wd
#t ¢ afer gaw a9 Dzq g graTE ¢
& fir formr w12 & 2w o A w2 wA
AT T, TEHY GIEAT IET qT WX ITHT
qIFT A]AT FET 9T 1 gH T 99w qA,
WX T 2@ F TR ¥ A/ g
rgfa & W mar 7% faar B ow A8
faf, op A4t A=, N4 757 S
o A7 W% IS5 %1, 9WE fad gw
& Wt ®Y of¥zasdr wzatr  weAr
afeld 1 x7 3w & w3 I fae g

Proclamation of Emergency -
g F, I gErr  wwew § 4
S Winrarg fegrraddm & v
g @t § fr gr for 2
® w18 war AK, WYEFx N e 7 @By
1 TF HifRy AN o w7 A W
FTR w1 Fit, A & aran § fe dar dar
wTarT A€t ¥ 1 THET LW A W owqrer
wArwifgd e e or ars § 8 a
¥ TIT A P g Nz ¥ & fay SNy
¥ TR ATAT qEAT | FAGT ¥7 AT F4YA
2 R Y eMR N Y ag gfaar A Axa
TETARN F g @At & 17w Aw ¥
gAAST B WA § Wi 3ET A WY
wagA TAYRAY vwAr § fiwa wsar
% g1 "% | gAfefgms oy fgar
AR Ty KT FTEAISE T 2 A0 AN
TEA A A A TR, § I AAT A QA
qgragaTd Maar g fo g7 =2 &
grera o A 7 fawrs 9% & 3w wawy
@Y F A&TT T AW T4 F AT I
® "dl qrafy mEEdY 1 gHE W&
Y9 § AgERT £ ®Y amE g
Tt ¥ v oF " fardy zw
T AR IAN frivea A <7 S
gf, TrErET g1 gas & aR
q a2 et wifgy fx gw wedw
ald&i @ &f w1 = F AW
qX AHAE AET F W7 TE AT FET
frag e @EAR q25T 7 &1
FARAMET & AT A/ e
RIS A1 W w98 § Famdr gf |-
feat frsc) gad ga = sar ar
f& wrareRnit Fa1 ¥ WIwes 7 faady
g o g @fafeqi fat & waer a7 om
¥R ) KT BT W1 w4 F Wk
AMEFAAAAMTFAY ? 77 &
Wax & a1 Wpwt & 7o Aan §
REA w1 W X ¥TO A oamer P
urTRE W IEAAY 4 AT g,
F¢ TAT @ ST & 1 Ew)
wdr area @ & ok g arde,
fawrr ok Zwtarl & gr & fawe
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'R BTt dw et area )
vay € gwra W gfaut & o sar
e a7 et & 1 e AT g i W
§@ sefeal #1 71U 917, W IGX 5§
7 a1 Y & WK TEW ' W wiwo
wY o afY fat o wwar & 1 wufE
g W AAHEAT § | ST STdATdy Y
wE g ag wed &1 R F ww A A
ATAFATI FAT HTA B AT frernd o
g g e IBTgT W Wil
YW WHATIT S & R F7 | 2
T (EETW JNTEA AT CRE( wyfww
gidl wifgd  Sfew vy & ae
agn 4 T § foaa am g WY
TE YWY E A @S 59
FTN Fr wFA § 1 A "ear & g
g TR §T T & vgr ¥ et
T @Y RET B | GTATE AR g AW A
AT & FuTRT FT &Y Fowar gom § ot
YT UT | 9T T T Y [T §THA §T qq77
I ) IEET T F & Ry gwd
9w ¥ T agr fa7 1 wfewmsa &
H A §F TN § W 4% v A%
famr & IzmT Wy B0 wiEmmEER W
RIEWG R IV TIT AT Fifw afra
FTITTETT §AAT wfm  efrmese aw
AET W AT 97 ) RV AT H AW 7
TT 1850 ¥ & vOT 5w farad &)
a7 w2y qAY famr & I3tar wErd
Afew o & arw 73 § fai=& a1
g W & & 918 qarerefrars
& 5 § forad arwr a3 &1 9fgw
el ® g 3§ F oeTwr war
adrar ghm ? g afrardr SAF ¥
T AgY § A At A/ st ¥ ary
o @1 | OF A7F AT wA H g
# Al § W gt 7w ww gy AwF
WA & TE AR gaEAr o
W wx omd AY 9z Ag T8 ¥
v ¥ & fY fogd g qrat # ga
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@ o ff v ¥@ A, Mg A
dir v frar g Frrar o @ &
WL EH HFFU A ST g w
73 v Euit 399 Janad wiaw
N i zwmad XEfr
WRATETE YaT § W1 Wy & 59
TR AT A fur o AwAT gAY
5% Aff 1 wA W Wl wW
IR QU G 7 A Ay ag dw Al
2w Nt T S 2y A
I H a¥ TRAAAT E, ITEr HNE
qnr ogm ) Frewi &, wegd @
i A F, T FHOhE
A AAEATE W TENAT & THRT WTUEY
frer grr s R e & e
WA A AT E I T TR
HT.A WRE 59 TR ¥
BRI ) "Was @Y UET W
N TAT AT | HET WA &%
o N o aT g a FE 7
o T A Jaer Wy Al ¥ 4
@i a ¥ gaTa feam faspa ame @
TEmT qIR Qa9 §2E
&% 1 s feafa sy wifea & of
FEHT QT [T W AfGAT FrEww IS
T wfgg | & que §57 e ¥
frde vwm fs agw a3 aw @Y
FHN I ATIITE | @ W & AT T
T N g A & fg ew £ Prraa
AT q FET qEN WIT IA® GTET
qrEaEcer  F fwte $TT o gE )
W A WU & Jg wTH @Y g,
frorafeat  ®izd & wvw 4@l gnm,
wE o fearadr & @ $@r & ar
AN AE IT A, Ty FHAE AT
& Q@ & @7 ST § S ad |
R garfaeiear § a9 5@ § ¥
wigt ¥ o7 F AW wT HE g WA
g St A By @ gy § 1 § s
vor g fe @7 ot T W 9T W
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firer W garr Rewr mamdt daw Er
wora Y graty @ ag Pedr A et
oG Erar & warT HEY F ¥@
s s e &1 F Wt Aar g
e aurd ¥ w7 qureraTy ft 3 WY
WEHT TG AT FRATE | AT EEI w9AT
AT R | W7 s gl wrE
F], FT AT ®Y, T AL T TATE
frar oY o a@gd v wver faear o

TR wSE) & @19 § ™ wEATT &7
TR FTE N

MR. CHAIRMAN: Hon. Members
will kindly bear with me in arrang-
ing the time of the House. As was
announced, we will adjourn at 7
OClock, There are quite number of
speakers who want to speak. Ten
minuteg is the; maximum they can
be allowed irrespective of the persons
who are speaking. When seven
minutes are over, I will ring the first
bell, at nine minutes, the second bell
and at the third bell, whatever be
the stage of the Speech, kindly con-
clude.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): We have been
listening yesterday and to-day to a
ceries of speeches, some irying to e¢x-
plain why there is an emergency and
some others questioning why there
is an emergency. I should sav
quite franklv that I am most
disappointed with the speech of the
mover of the resolution and many of
those who have supported it He
gseems to he trying to avoid what is
really the problem. Spesking in a
very general term, that there are
many sinister forces at play in the
country s all very well-known, but,
here, In Parliament, when you have
called an emergency  session of
Parllameiit, why don’t you put your
cards onh the table and tell the people
who are the enemieg of the country
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and where they really stand. I think,
in that the mover of the Resolution

and the Prime Minister 'dlso have not
been gufficiently outspoken as I
would have expected them to be.
Because of emeérgency there is res-
triction on the press., 'We ate aWware
through the press that in the various
R.S.S. hide-outs, in the various
Anand Marg hide-outs so many arms,
lethal weapons have been discovered.
At the same time one is talking about
the conspiracy. What was that con-
spiracy? Surely, the proof is there—
enough material is there to put before
the people. Let us not make hush
hush. Tt is there that people are not
taken into confidence. Prime Minis-
ter stressed the fact that if demo-
cracy is to survive, if democracy is to
flourish, then you will have people’s
participation along with the elected
represnetatives. 1 appreciate it very
much But if people’s participation is
necessary, why emecirgency hac heen
enforced upon this country?

I would also like to add my voice
to Mr. Sat Pal Kapur who did bring
to our notice all kinds of weapons—
lathies, swords, army boots, socks
and all these things which were
found in a large guantity from the
R.SS. hide-outs ang offices of
course, we have heard Shri Jagan-
nathrao Joshi who said that R.S.S.
was » verv culturu! organisation and
that they had for playing a few lathi,
and the like why should we object?

Shri Indrajit Gupta had said about
lathi and so on. Well, this is the first
time T have heard

SHR1 VASANT SATHE (Ak~»la):
said Wooden swords,

SHRIMATI PARVATHI KRISH-
NAN: 1 said lathi. Let it be ‘wooden
swords’,

But he failed to tell us about the
U. S. markings on the cartridges. From
where did this come? When we talk
about foreign interferefice in our na-
tional internal affairs and call on our
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people to be vigilant 'and say this is
why emergency had to come, it is
because, we feel, ithere is sometihing
in it. U. 8. amunition, ffom where has
it fallen? as it fallen from the sky?

SHRI VASANT SATHE: Wooden
sartridges,

SHRIMATI PARVATHI KRISHA-
NAN: Shri Jagiivan Ram and the
Prime Minister too told us about this
and you, Mr. Sathe, here was obsessed
with the Railway strike, Why do you
not go and find out about the R.S.S.
hide-out? Why it was not necessary?
You said about the kind of accident in
the 14 storeyed building in Madras—a
very suspicious occurrence. We have
all seen on the films how fire breaks
out. Byt hecre strangely enough fire
starts on ong¢ floor, It sprcads to
another floor and third floor and sud-
denly the whole building is gblaze and
with that electrity is cut of telepho-
nes are cut of, water is not available
in the water hydrants. This is what is
happening in the DMK Govt,

1 think it is very necessary and 1
support the demand of Shri Vishwa-
nathan that CBI should be entrusted
with the task to find out the cause of
fire, It js very interesting to know
which are the partites responsible for
it. It will be very interesting to know
which are those authors of the lecal
leaflets—with are circulated in Tami-
Inadu particularly the authors who
are directly concerned with someth-

ing, nothing short of an act of sabo-
tage.

MR. Sezhiyan yesterday made a
point and he said his party supported
the 1971 programme and he claimed
that 15 of the 20 points of the Prime
Minister which she announced have
already been implemented by the
DMK  government. It is perhaps
implemented only in the diary of Mr.
Karunanidhi and company but not in
the public eye, not for the benefit of
the people. If anything, implentation
has only swelled the bank balanceg of
Ministers and memberg of the party.
Pertapg the implementation hes hel-
ped them. But the people of Tamil
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Nadu continue to face the very same
problems. Land reform is the key
problem there and what you have
done, will not benefit thege sections of
the exploited rural labour, Implemen-
tation of land reforms is the basis and
it is the best relief to the most ex-
ploited sections of our people—parti-
culary the Harijans, the poor peasant
the agricultural labour ete. And, I may
point out this, that even as late as
the 15th of July, if 1 remember corre-
ctly, the Economic Times Correspond-
ent has pointed out that whereas af-
ter the emergency, and certain econ-
mi¢ measures which have been taken,
the prices have pegun to show a
downward trend in many States, this
is not go in Tamil Nadu, Why is this
so? Mr. Sezhiyan said yesterday that
merely keeping the form of Parlia-
mentary Democracy is not enough, I
agree with him. Regarding the form,
we have seen how this hag been dis-
torted in successive sessions of Parlia-
ment, how oftentimes we have been
allowed to discuss the problems of the
people, how we have not been allowed
to discuss how implementation of eco-
nomic policies take place and so on.
There are some bureaucrats standing
in the way of implementation and
we should overcome thesce tendencies.
Therefore 1 agree form is not enough
it is the spirit which is importiant; the
people stand for implementation. One
of the reasons for non-implementation
is this, There are some officials today
who are there in our bureaucracy who
are trying to sabotage the economic
programmes and the economic policies
of the Government. And I wish to say
that strong action should be taken
against them.

Mr. Sathe often talks about the
railway strike. He does not understand
that the Government has said that there
will be vacation of all cases of victi-
misation. But what happened? Only a
few days ago 81 workers of
Southern  Railway have been
involved in a case by the Divi-
sional Superintendent of My~
sore. T would point out to Mr, Sathe
that there are persons not only in his
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party and in some of the opposition
parties, but also in the bureaucracy
who are tiying to sabotage these pro-
grammes, You have also got those
bureaucrats who are responsible for
corruption in Dhanbad, for corruption
in the Railways. Why don’t you take
action against them? Let us take ac-
tion againgt those who are trying to
disrupt our national independence.
This is what we should do.

Then, one last point and I have
finished. My last point is to my friends
on my right. Mr, Gopalan talked
yesterday about socialist countrmes be-
ing misled. Vietnam is also one of
those socialist countries Vietnam
has the experience of driving out the
Americans. Let us learn from them,
Let us keep out the imperialist forces.
We should gstrengthen our national
independence and distroy those who
are enemies of our peopie and ene-
mies of democracy and enermies of our
nation,

MR. CHAIRMAN: All those who
want 10 speak should restrain them-
selves to the limit of time. 1 am ap-
pealing to them all to kindly cooperate
with me. Kindly remember that there
are other speakers who are waiting in
the queue and they must also get the
chance to speak. Kindly cooperate.
This time limit will be very strictly
enforced. I shall can upon Shri M V.
Krishnappa to speak.

SHRI M. V. KRISHNAPPA (Hos-
kote): Mr; Chairman, Sir, first of
all 1 would like to make it clear that
I am to support wholeheartedly the
Resolution moved by Shri Jagjiwan
Ram after the emergency was decla-
red. We hail warmly the timely and
bold action taken by our Prime Mi-
nister in promulgating the emergency
by putting down the evil forces that
were springing up in this country.

Sir, in a democratic country like
this, democracy was <ried since the
last twenty seven years; some of us
were in this House since the last five
Lok Sabha elections and we have
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seen how the opposition people are
working or conducting themselves
from the very beginning. Qne thing
that happened in this country—it is
not their fault but it was a historical
coincidence—ig that gome people who
had to play the part of the Opposi-
tion and all those freedom fighters
who had some experience of the Op-
position in the previous Central As-
sembly all went over to the other
side. Of course, in the Opposition,
there were stalwarts like Shri Shyama
Prasad Mukherjee, Acharya Kripa-
lani and Dr. Ambedkar. All these
stalwarts were there for some time
but some had died or disappeared be-
cause they grew too old. And ulti-
mately, the Opposition everyday be-
came weaker and weaker both in
quality and in content as well as in
number.

For the successful working of a de-
moceracy a strong Opposition is neces-
sary. A strong Opposition should be
like the one that exists in England—
a responsible Opposition who respect
for the law, There are only two de-
mocracies which  were successfully
working in this world—one is the
Mother Parliament in Britain and
the other is the U. S. A. We have
got the inspiration from both of them
and we wanted to follow a parlia-
mentary system. In this country
when the Opposition started, they just
exploited the miseries of the people
and then started building up their
party but they never tried tp build
the party on solid grounds like the
British Conservative Party or the
British Labour Party or the Ameri-
can Republican or the American De-
mocratic Party; they were parties
built on their own by their sacrifices
and they grew in strength. Although
we have a democracy in this country,
unfortunately, these parties from the
very beginning started exploiting the
miseries of the people, There was
first the refugees’ problem; they ex-
ploited that for some time and then
came the linguistic States problems
and various other problems. These
evil forces started long ago and they
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‘were working in such a way that their
magnitude became a bit visible only
in the lasi filve or six years. That was
because their numbers gwelled. The
vested interests in thig country swel-
led in their number since the last six
years or so. When Shrimati Indira
Gandhi wanted to have a radical
programme by bringing in bank na-
tionalisation, many vested interests
were added to our army of Opposi-
tion. After Bank Nationalisation, the
Monopolieg and Restrictive Trade
Practices Act and varioug other mea~
sures were undertaken which depriv-
ed the vested interests huge profils
also added to the army of Opposition.
Nationalisation of Mines, Land Re-
forms and other
Amendment laws also went on adding
to this number.

Yesterday, Shri Joshi wanted ¢to
tell the people that the programme
announced by the party led by
Shrimati Indira Gandhi which came
into power with their massive man-
date was not being fulfilled that is all
what they want to tell the people. If
it were s0, in this House for the sake
of the people, when we came up with
the proposal of either amending the
‘Constitution or nationalisation of
Banks or nationalisation of coalmines,
why did they oppose them? It was
only for a purpose. They only
opposed them but they did not come
forward for implementing them.
They obstructed in the Parliament
and wanted to create trouble in the
country Mr. Joshi knows that Indira
Gandhi had to think of it at a stage
when no other country would have
tolerated this type of Opposition
parties who want just to enjoy and
build up their party without any
responsibility and duty. They just
treaded over the miseries of the
people. Indira Gandhi tolerated it
and did it at a proper time and now
there ig some discipline jin the
country. There ig some order. There
is no lawlessness, Students are dis-
ciplined now, First time I saw officers
and staf coming to the office at
Krishi Bhavan in time. This is the
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type of order I wanted to see in this
country, I had been both tg China
and Russia long back. I saw how
they do the things there. Though I
differ with the ways of those coun-
tries yet I wanted to borrow certain
things from them. The firgt one 18 dis-
cipline In China before the staf!
enters into the office everyone has to
take exercise. When I saw this I felt
why not our people do these things.
In this country indisciplined vested
interest combined with Big Press
starteq abusing Indira Gandhi thus
misleading people, and still you want
freedom. 1Is it not over-dosing of
ifreedom and mis-use of freedom?
Mr. Patel, a man of honesty and
integrity and with whom I had an
opportunity to work together in he
Minisry of Food and  Agriculture
twenty years ago, said that there was
no need for emergency and the occa-
sion did not demand it. Indira Gan-
dhi, according to him, should have
waited for the right time. I remem-
ber the incident when the entire Ca-
binet of Mr, Aung Sen of Burma was
killed by one young Ccan carry-
ing stengun. Like that he wanted
someone carrying stengun to march
in  and kill the Cabhinet. Was
that what WMr, Patel woanted?
Was there not an attempt on the
life of the Chief justice of India?
Was there not such an attempt
on the life of one of the Cabi-
net Ministers, Shri Mishra, who was
Killed. Even when the Prime Minis-
ter entered the court room at Allaha-
bad there was some such attempt.
So, I feel what Jayaprakash is doing
is wrong. We had followed him. Now
because of his age he has become a
little senile. He preaches what pec-
ple like Ram Nath Goenka and Biju
Patnaik want him to say. These are
the people who have swallowed pigs
and elephants, what ‘o speak of rate
and eggs. They are highly corrupt.
With them he marches to the Parlia-
ment and wants to show to the coun-
try that his Governmen is corrupt.
Jaya Prakash Narayan should not
have tried at this stage. He should
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not have believed all these people
and it js a wrong thing. I congratu-
late thé Prime Minisler that she has
done the right thing in bringing this
emergency and the only wrong thing
she has done is that sghe had not

brought it earlier.

o T wgwg otf : (qIAEE)
gwrafy wevaa, % wrarawrE feafa
& wrey ¥ weary 7@y g oft Sl
% ¥ w27 97 f5 yramaw & fag IE
ag7 wravaw ¥ fis aw § 37 &1 wfsr
/T arw g wifgg | & fadet 7
¥ ag yoAT e ¢ R awaa & of@w
¥ o gaadey fag i e
g€ 8, 99 & wvaew § g w1 w0 faa}
21 F¥ET AT § o T gor T R
¥aT WTe g3 gAwA § f Sead goA
arm wAufedy, fagra, a_bwa, wifa,
nfew, ufasst ok arF & &g wiaw
Tz ¥ | SR Fer i gade A
FATT § TTHAA g4 g 3W aF
#1 frafor 7 orf —arh g8z A
gwz 97 gmar, fgar ¥ afgmr a7 s,
fagror oYt agha #t gaqwfa = &
wa g WX RANE W WET g,
T & FEAd Fgy & afEw
faT oY 72 afew G adr &)
IR FE F g grasar & v
T WFAT ¥ qon-2 =Eg o) HeEa-
aqrdad w1 gEIA G |

T WA F & wex AT T g
g¥ qfeq Age & wex avz Wy 2
T T u1 fF swag ¥ ghae
fogrs  wtv axter o3 i g,
a5t fagr W aivw @Y 3, aer o
da 7@ few awar &)

mﬁmm %7 HTaT ¥
wmqumaﬁg

T FY AANR qET W1 erdaar #t
@7 & fag

qot wrafer fegfy & a &
RAWT ¥4 9% T3 fe Awaw 9 N6-
qaT ¥ I(AT A T AT ¥ qIF, T
i IR 9T FAAT FIA FT ABAA
fagr war | a7 N 0T @Y qwar a1 ?
YT AT Y FE AV ERT ATy A AT R
fr zw g9 207 #Y g7 g9aay & graeg &
fadndy a1 & @wrw fa=rg, Terww,
AT JAAATEATH ¥ AEA R
mS o IFA g9T v F gy 5
# a%% arv o fror & warw faear, 9%
e WY A A & arae fRogrer
aard &, WIS B, WAT 20 UFEA
¥ gHEIAT S 8§ w1 s wr
T &, N IAF ArFyeg [ fpeAy o
q@Ta T @AV R S e
#r greafaw WA WY INE a0
& oA 48 ggard faar amm &0

# fainlt 29 & g7 ox safeq ¥
GIBIEATE R T w H Frgror
FEN F AT AR, U .47 FEY [
fagrra, s s & av fadg Q&
WEI & T WYY, 9T AE § AT I
F1 afgeFT7, WEATT FEL § a1 wHWEA,
gImET I8 §oar gy, dwe
wed & a1 INT, qifegrae w& 0 § ar
I w1 AT g7 e s WY
wfxar, &9 wwd § 41 gy, €W
ol § ar g5, Wi ey & ar figar |
ST IT FT AT 4y Wi 8 AEE
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T "t A %gr fF TEeret At
g & 9% guTa Siw  fawdr g
fegfs = g W wEwEmE
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fastg g1, @t %o ® ¥ fegfa
Far gt 7 AT Hv A it Foor,
X $gT & 9¥W ¥ gHo WTEo Hlo F)
14-dfger fafeewr oor & o€, 2o
o wfeat &1 uF dwow ar fean
T | T g YT fanig @) faerd
g @t , @ T AT w WA gu
fe =t wq gww aroger ¥ gfew Bl
qUHT T TIRW FT qTHA T F HT WG -
arv foar, faenfagY &Y wesmT T,
TR " afqgrd & @& oo
Tq qATYT § TH FIF q9T FT §0 T8Q
2?7 WYY U BN AT N T A §F
¥ 98y AT @ w7 I FAr
grew fafaeet &1 afr a7 qoat fr
wTT N4 "qlT oY, g0 T dfex AT
1 &1 fear, arq # agna faar, afs
K, wrg 1 wfassr A, w0 F@WT @
1T ? AT {TF q9F AT WP Ig 99
gt W 7 ag ITEfuET IT §F T
q1 | g AqE J[T qAT IT FT |
wfe W& g fF 7 Fq e
fY, faig &1 W wewdT |, sewRe
ZTAT, WINGY &7 ¥9qTH A f&ar Jrar
IEA TF IF[ YSBT FIW WY FIH
err fom #r wfawreq a1y serae
o W F T Fosrar §, € grmar
* g fear w4t fe ag aifaer s &
FIT 1 ISOWAGEATIR T
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T#T &, I ¥T OF & favarg 8, oF
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T g 9 131 AT W FJI
fa gfeT #1 g2 1 4 OF FIE
7 Oqre ST UTT AX w GHRS! fwar
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#\ f gardt dfes qwar dfr 1 §FT
9 & faars IEN T4, GTET FT
OF A9 ¥ a1 qTOT Y& gl 9 97 fF
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Y fw gz drfraw sar § g4 Fr AET
AP T T FEET 0§
forg ®1 o § 99 faydr | STror SRR
¥ WE A A FOE | WY &

g #r faedt fodl | 99 gwaw w0
gagw for S 3w og @ fwar
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qreafe Wz AT, 9 91€ 9T 947 |
Wz a0 g AR AR TE | AfeT
qafew ot W | I T FUW HAT
¥ Ty &g 91 F 90 5L IR/, T
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(vwemwr) . ... & oF e & gt
FEE1 WOCH aE ¥ FE R
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SHRI P. G. MAVALANKAR (Ah-
medabad): Mr, Chairman, Sir, when
1 rise to oppose this statutory Reso-
lution moved by Shri Jagjlvan Ram,
I must say I am speaking with deep
anguish and agony in my heart, but
with definite convictions g5 well. 1

stang for freedom, democraey, social

justice and also for secularism. But
when I heard the speech of Shri Jag-
jivan Ram yesterday, wherein he
tried to defend the Proclamation, I
must gay that I could not find oqut
where was the emergency and what
exactly wag the nature of the emer-
gency. My feeling and my charge
are that this emergency is unreal,
that there is no threat to the security,
that the threat is all imaginary, that
this ijs a wanton abuse of the consti-
tutional powers and that this is a
fraud on the constitutional power and
so it should not be approved by this
honourable House. That is my re-
quest and appeal, not only to this
side of the House but to that side of
the House as well.

1 am sorry that Shri Jagjivan
Ram’s speech was far from satis-
factory. After all, what is this
Parliament meant for and what are
we here for? The prime purpose of
Parljament is the preservation of the
liberty of the individual, and 1t
carries out the function, or should
do so, by insisting that the Executive
or cabinet produces it must give
adequate reasong proving that it
cannot carry out its duties unless it
is given further legal powers. But
the Minister while moving the
Resolution yesterday and the Hon,
Prime Minister while intervening
today have not given us adequate
reasong as to0 why they want these
vast extraordinary blanket powers.
Therefore, I maintain that the power
conferred under article 352 of the
Constitution on the President is a
conditional power, and that power
can he exercised only if the
conditions preseribed in that article
are in existence. And, I maintain
turther, that the proclamation of
emergency once made can Dbe
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continued only till the conditions
prescribed in article 352 are in
existence. The moment those condi-
tiong disappear, the proclamation of
emergency should be revoked. As
a matter of fact, many of uz on this
side of the House as well as several
outside were saying time and agaim
that the external emergency should
be revoked because there was no
threat or trace of external aggression
nor tangible proof of any outside
aggression, but Government dogmati-
cally and rigidly continued the
external emergency. The executive,
once having tasted wvast blanket
powers, finds it very very difficult to
part with them.

Then came the two fold judgement,
the Allahabad High Court's decision
on June 12 and the Gujarat Election
verdict on the same day. Soon after,
the Supreme Court’'s Vacation’s
judge’s conditional order came, I
want to ask specifically this question
to my esteemed elder, Jagjivan
Ramji, “Between 24th June afternoon
and 25th June evening, what precisely
happened which prompted the
Government to resort to this
Constitutional provision of declaring
an emergency? Is this an internal
emergency or an individual's emer-
gency? Is this an emergency of the
couniry or an emergency of the
ruling party? T can have sympathy
for the ruling party, but this is not
the way to use the nation’s Consti-
tution for finding a way out from
the very difficult situation in which
the ruling party found itself. Then
I want to ask further whether the
emergency was declared on the 25th
or 26th June. All India Radio said
that it was on the 26th morning.
Now we are told, it was done on
the 25th. The founding fathers of our
Constitution, I am quite sure, could
not have dreamt that such an
extraordinary provision of emergency
powers in our Constitution would be
used in such an atrocious meprée!
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Just near here, outside the Lobby
in this very Parliament House, we
have the Central Hall, a place where
the founding fathers made the
Constitution for us, to which we have
taken oath. In that hall I see the
portraits of Mahatma  Gandhi,
Gurudev Tagore, Jawahar Lal Nehru
and many other national leaders. It
was Mahatma Gandhi who taught us
that truth, non-violence and liberty
are values for which not only
detention but even death is imma-
terial. Mahatma Gandhi said that
liberty can be preserved only by
people who are prepared to suffer
and he has gone on record as saying
that jails are the places where liberty
is manufactured. If Jagjivan Ramji
and the Prime Minigter want to send
all of us to prison, the whole country,
let them do so because liberty will
be produced there in 3 much stronger
and more effective way. The Prime
Minister's own father, Pandit Jawahar
Lol Nchru suid: “Freedom is  in
peril, Defend it with all your
might.” T am sure the people of
India will remember this slogan and
they will not forget Gurudev Tagore
whose portrait also is in the Central
Hall. Gurudev Tagore work “Where
the Mind is without fear. and the
head i3 held high, where Knowledge
is Free,—Into that heaven of freedom,
my Father, let my country awake.”
The country t{oday temporarily has
gone to sleen. Long nights are ahead
and there is darkness everywhere,
but I am quite sure that it will be
a short spell though it was a bad
beginning on 26th June because what
happened on 26th June was nothing
short of the beginning of the end.
It is the beginning of the end of the
rule of law. Since that day the
Constitution has been cleverly and
continuously used to destroy every-
thing that we wvalued in our
Congtitution, more particularly the
Preamble. and the Fundamental
Right<. and the democratic values and
nractices for which this nation has
stood for hundreds of vears. Indeed.
T am sorry to say that the First
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Republic of India is dead! Constitu-
tional dictatorship hag been launched,
and that is why I say that 26th June
marks the saddest and the blackest
day in our developing country and
democracy.

Now, Mr. Chairman, these last
27 days or so since the declaration of
emergency have been used not only
to curb and curtail individual liberty
but to eliminate it lock, stock and
barrel! There have been large scale
arrests of leaders, arrests of MPs,
MLAs and arrest of our colleagues
on both sides, arrests of political
workers in thousands, of various
parties, and, what is more, in the
name of fighting against right
reaction, so many leftists, socialists
and other progressives have been put
behind the bars. Sir, what was the
fault of many of these people? They
said the truth as they saw. The
Government may not agree, but that
was the truth as they understood.
But at least, they said the truth and
for that. they are being deliberately
humiliated by giving a bad treatment,
whereas in the dependant India the
detenus were freated more liberally
and humanely! But as Thoreau
once said, “when injustice is all
around, the only place for just man
ig prison !”

I am, therefore glad that these
people have been sent to prison. Let
us all go to prison! I recall Pandit
Jawaharlal Nehru’s words in this
regard. Tn the “selected works of
Jawaharlal Nehru”, Volume 7 which
I got only last week and which is
edited by Shri S. Gopal, son of late
Dr. Radhakrishnan and there is a
very interesting letter, not letter, but
an interview, given by Jawaharlalji
in London. He was coming back to
India in 1886. He said, “my friend”
to an Englishman who was a reporter.
He said, “my dear friend, I am going
back, but T do not know where T will
go back.” Panditji said, “Whether
one goes to a little prison or a big
one does not matter. One is always
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in a vast prison that ig India”, $O,
what difference does it make? He
gaid further: “Soon I shall be going
back, entangled again, in spite c_;t
myself, in Indian politice—That 1is
not a profession; but an urge. You
get caught in the coi 2

The British never subjected India
to this kind of humiliation which
the rulers of Independent India are
inflicting in such an atrocious manner
on all of us! Therefore, I feel that
this House has a special responsibility
to see that these detenus and leaders
who are arrested are given a fair
treatment in the jail.

Then I come to the question of the
freedom of Press and the present
censorship. This censorship is
peculiar and extraordinary. Even in
British days, worst days, when the
British were fighting a Second World
War 'and they were losing battle
after battle, they never subjected a
dependent India to this kind of
censorship which the rulers of
Independent India are now inflicting
on us'

Sir, when Winston Churchiil was
ithe Prime Minister, on 1st and 2nd
July, 1942, he replied to a debatie on
the No-Confidence Motion in the
House of Commons. He said, to the
effect that all things have come out.
The whole world has known what
the weaknesses of the Government
were in the midst of Britain losing
battle after battle in Africa, in
Furope and cverywhere. Still said
Winston Churchill to the effect that
I am for this freedom, because this
freedom is important. We are sure
that if the world knows what we are
doing, if the country knows what we
are doing, then all is safe. But if
the world does not know, if the
country does not know, all is not
safe with democracy.

Therefore, it is the free citizen’s
right to be kept informed
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continuously and freely about what
is bhappening in this country.
It is a very elementary lesson of
democracy and that lesson has been
so crudely destroyed by the Govern-
ment,

Therefore, let me conclude by say-
ing that these last few days, 27 days
or so, have seen a complete black out.
There was one way traffic all the time
on the radio and television, in the
Press, on the platform. in the pulpit!
Al) over the place only one choice, one
point of view, one voice is being relay-
ed and all this is done typically, dica-
torially, arbitrarily, with 3ll the fas.
cist methods of propaganda constantly
going on. Then, Government are
talking about economic programmes.
As a man believing in social justice,
with socialist convictions I do not be-
long to any party, buy that does not
mean that I have no conviction.—

MR CHAIRMAN: Please conclude,

(Interruptions)

SHRI P. G. MAVALANKAR Sir, I
want to fay my points I want urgent
economic reforms, but, who opposed
these economic programmes, let us
know? Who prevented the Govern-
ment from implementing, let us know?
Finally, T want to ask Mr. Jagjivan
Ram, is there any point of return from
today? Or, are we heading towards
one party rule and then on to one per-
son’s rule? Is this not the beginning
of a naked dictatorship, From the
cracking of the democratic mould, are
Government not erecting, brick by
brick, totalitarian system? Because,
as I sec the present scene the spirit
and content of the Constitution have
crumbled down judiciary has been
smethered; Press—the Fourth Estate—
has been gagged; dissenters have been
silenced.

John Stuart Mill said in his book
“on Liberty” on page 23, as follows:

“If all mankind, minus one, were
of one opinion, and only one person
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were of the contrary opinion, man-
kind will be no more justified in
silencing that one person, than he,
if he had the power would be justi-
fied in silencing mankind.”

This is the freedom of liberty, thought
and expression. Therefore, in short
citizens today have been cornered from
al] sides.

This morning what did we see?
There was the Constitution Amend-
ment Bill. It is already before the
House r.ow, 1t is no wonder, this majo-
rity will pass it tomorrow. But the
Preamble ot the Constitution says. ...

MR. CHAIRMAN: I am sorry. Please
conclude it. It is not possible to gave
YOu any more time,

(Interruptiony).

SHRI I' G. MAVALANKAR: How
can you :top an  individual citizen
Itom zuing to a court of law when the
Preamble ~ays about the  economic,
social and political justice? Not just
“economice and social” justice, hut also
‘political justice’,

Let me conclude with gne quutation
from Sardar Patel. It is 3 sad specta-
cle that Sardar Patel’s daughter ig on
this side and Jawaharlal Nehru's
daughter on that side. I am pioud to
guote Sardar Patel, while his dau-
ghter, Kumari Maniben is with us on
ihis side, what he said on October 10,
1949 referring to the guarantees which
had been given to the convenanted ver-
vices. I quote:

“Have you read history? Or, igs it
that you do not care for recent his-
tory after you have begun to make
history? If you do that, then I tell
you we have a dark future. Learn
to stand upon your pledged word. ..
Can you go behind these things?
Have morals no place in the new
Parliament. Is that now we are
Boing to begin our new frecdom?

Do not take a lathi and say,
Who is to give you a guarantee?
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We are a Supreme Parliament.’
Have you supremacy for this kind
of thing?—To go behind your
word?—If you do that, that supre«
macy will go down in a few days.”

MR. CHAIRMAN: Shri Kartik
Oraon.

SHRIMATI T. LAKSHMIKANTHA.
MMA (Khammam); We have given
our names, You may tell us whether
we will get a chance or not,

MR, CHAIRMAN: I have got a list
of Members with me in a certain order.
I am following that. I have called
Shr; Kartik Oraon.

SHRI KARTIK ORAON (Lohar-
daga)- Mr. Chairman, Sir, I welcome
the declaration of Emergency. Emer-
geney could be declared during war
and peace. IL is rather unfortunate that
there has been  a proclamation of
Emeriygency during peace.

Everybody has full freedom to have
his vwn opinipn but nobody has the
right to be wrong relation to the fact.
The fact js thail the political and pub-
lic Iite of thi, country has come to
such a pass that the normal life of the
people has been completely disrupted.
It is not to be spoken; it is to be seen
in the villages, in  the cities and
everywhere,

Before it is Jawful to declare a stale
of Emergency. uctions must have been
taken or threatencd which were cal-
culated to deprive the community or
any substantial part of it of the essen
tials of life by interfering with the
supply and distribution of food, water,
fuel 'nr light or with the means of
location,

To appreciate, why this emergency
we have to po back to the year of
1974, I» 1974 {»1¢ vas an agitation
We are well aware of what happened
on March 18. J P. had launched an
agitation. He wanted to gherao the
Asrsembly. They were trying to get the
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resighations from the MLAs forcibly
and this resulted in loot, and murders
algo. I am unable to understand how
in'this country anyone can say or do
anything he likes and yet go scot-free.
What was the stand of J. P. Let us
try to understand, not J. P. but any-
body. What was his stand? His stand
was, dissolution of th¢ Bihar Assem-
bly, closure of schools and colleges,
fight against corruption, black marke-
ting, profiteering, spiralling prices and
unemployment. Has he been able to
dissolve the Assembly? Because the
MLAs belonging to the Opposition
parties did not want to resign, this
coulgd not be done,

Coming to schools and colleges,
under certain misu.aderstanding some
schools and colleges were forcibly
closed, but later on when the parents
of the students came to know that Mr,
Jayaprakash Narayan h.mself did not
leave the college at the call of
Mahatma Gandhi but chose to go to
America, they asked their children to
go back to schoolz and colleges. One
must not expect other= 10 do something
which he himself could not do,

He was talking ahout fighting cor-
ruption and other things. There was
no justification for the dissolution of
the Ministry which commanded the
majority, He could not fight corrup.
tion black-marketing ang profiteering
because apparently, he was getting
fupport from the corrupt, the profi-
teers and black-marketeers. He went
on to say thal he had no dearth of
money for launching agitation of that
type—illega] tvpe. T was thinking
how a responsible person could say
that-—with money he could buy and
sell justice, with money he could get
the assembly dissolved These are
the things before us.

Another brilliant chap came in May
1974, Mr. George Fernandes, who had
planned the railway strike, During the
strike period, there were many people
who were stranded; people hag to
suffer a lot; many marriage parties

Proclamgtion of Emergency

were stranded in many stations; people
had to face untold suffering and hard-
ship. What was the force behind that?
At one time I thought that he wag like
a God-father, But what was that
force really? Now it has come to light
that he got 68.000 dollars from Tokya,
Japan, and another 17,000 dollars from
USA. These were the forces which
helped him....

SHRIMATI T, LAKSHMIKANTH-
AMMA. On a point of order. He
should not mention the name of a
person who is not here to defend him-
self. ...

SHRI KARTIK ORAON: There
should be no discrimination. In the
eyes of luw, nobody is big or small. .. .
{Interruptions )

MR CHAIRMAN: The hon. Membe*
may avoid mentioning names of per-
sons who are not here to defend them-
selves.

SHRI KARTIK ORAON; Yes Sir.

Under the circumstances, when
someuvody has been asking the military
officers and the police officers to dis-
obey the orders of the Government,
such a person can also ask the judi-
viary or the executive to disnbey the
dictates of reason while dispensing
justice.

I remember what Mr. Churchill had
once said: ‘If you cannot bark and
bite, keep a dog to bark and bite’, It
is true that Mr, Jayaprakash Narayan
was a Sarvodaya leader. He or any-
body. for that matter, gshould behave
in a responsible manner, and if he does
not behave properly, he cannot and
should not go scot-free. If I had done
the same time which he did, I would
have been behind the bars. There
should be no discrimination in the eyes
of Jaw....

MR. CHAIRMAN: Please try to
conclude,
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SHRI KARTIK ORAON: He was
trying to create disaffection among a
section of the people 66 (Interiup-
Ttong),

MR. CHAIRMAN: Please try to con-
clude.

SHRI KARTIK ORAON:....and in-
dulging in Sedition. If somebody is
slipping over the slope, you never
know where he will go. We have
come to such a pass. Some of the
Opposition Parties—I would not say,
all——have over-stepped ali norms of
decency in public life, They do not
want to see the democracy function-
ing in our country..,,

MR, CHAIRMAN: Please conclude.

SHR1 KARTIK ORAON: 1 would
].ke {0 sav that our Prime Minirter has
shown the greatest sense of judgn.ent
and has. pioved herself to be the
greatest coleulator, In 1870 she dis-
solved Lok Sabha. At that time she did
rot know that there would be a war
in Bongladesh in 1971. But she knew
ihat, if it had been left to the Opposi-
tion parties, the country would have
gone 1o dogs.

The Opposition is not only under
no obligation to carry the will of the
people, but under an obligation not to
carry it out. It is our responsibility
and we have to see that we deliver the
goods to the people of this country.

® Some hon, Members have said that
this emergency is a virtual surrender
to the executive. I would like to ask,
as to whom would you have surren-
dered the destiny of this country; ob-
viously not to the people who do not
carry the will of the people. I would
therefore, tell the Opposition members,
that if you were sensible enough,
please do not behave like Opposition
party members, but behave like hon.
citizeng of this country who have
‘iremendous responsibility to discharge.
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It is only fit, proper and necessary
that a state of national emergency has
been declared and 1 wholeheartedly
support the declaration of emergency.
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qqT AR gTElAE  qaEt wir IR A
FagreT 5 @t sw g5 faar wepA
frarv & ay w8 | mw A Y aeT
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fegfr 7 w1799 @A &, ww @Y QAT

ot fo s a1y o A wa
“She knows the selection of

Limit.
I § ag fawaow afg @
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Tt WY AT & o
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WAM T R AN g
faar + o @Y, 1975 ¥ T A
a0 GFAT F fwar | @ 9w w2 A
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o7, off 7T WA AT S A o 83
& q WY WYd & 2 TETH 97 ¥ AV FTAR |
4 wofaa 9w fow Wi & "7 # W T,
afera arg wHL MEE I FI _S TG,
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gq A1 g waar fgh oqr & 2
ey, 75 ¥ AL 26 A FY T AAT
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¥ wrgo FY ) q ad F A7 Ty fE o

“It is never too late to mend.”

THAT & G, gAY UHET ¥
AT # FIL I GAAT AF ST H
Tror & Ay wiferer &Y, aw oy Frdveft frer
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MR. CHAIRMAN: I have with me a
list of certain members which was
given to me by the previous Chair-
man. I have with me about six or
seven speakers more, I have to put it
to the House so that they may sit
for more time.

I have called Mr. Dhote, The
Minister will begin today and will
conclude fomorrow. Now Mr, Dhote.

Y wigAT NE (ATTIR) AW
HgIeq, gATR W § HrarAweT fegfa
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I A T ARG I & W & AR A
g Tax & wifea) & g § 1 gefaw
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MR. CHAIRMAN: Mr. Dhote, you
will kindly it down. I would like to
know the wish of the House because
1 have gix speazkers with me and, if the
House agrees, we might extend the
time of the House by half an hour so
that each one can avail of this. What
is the wish of the House?

SEVERAL HON. MEMBERS:
Please exiend it by one hour.

MR. CHAIEMAN. If you can cut
down your speeches to seven minutes,
we might finish it within half an
hour,

SEVERAL HON. MEMBERS: Please
extend it by one hour.

MR. CHAIRMAN: The wish of the
Hcuse is to extend it by one hour. All
right, The iime is extended ky one
hour. Mr. Dhote may now continue
his speech.

AT wiza® 91T : Awfy wgEm, &
FZ W a1 fF 28 g feafa s
FIF3T 38 39 & To9fa AR SH F IATS
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of Proclamation of
Emergency

SHRT MOHAN DHARIA (Poona):

Mr. Chairman, Sir, the 26th day ot
June 1975, the day when the emer-
gency was declared, when my collea~
gues, several political workers and
leaders were barbarously put behind
bars, when the frecdom of the press
and civil liberties were surrendered
to the bureaucrats, that day will be
treated as the blackest day in Indian
democracy and in the history of our
country.
L]

L

I would at the ou.set like to con-
demn this monstrous operation. I have
no doubt that it is the Prime Minister
and a few of her colleagues who are
responsible for it. I am not charging
the whole Cabinet because I know
that even the Cabinet was told about
it after the operation was already ini-
tiated, I am not charging all of them
because even though they are not
under house arrest, all of the party
is under mouth arres. including her
Cabinet colleagucs. Therefore, I am
not charging them,

A systematic propaganda is being
carried on that it is because of the
Opposition parties, it 15 because of the
right reactionary forces, it 1s because
of extremists that the economic pro-
gramme could nol be implemented. Is
it true? It was posjible to implement
the economic programme, the assu-
rances made to the people in our
election manifestoes of 1971 and also
of 1872. Even though there was a war
against Pakistan, even though the
Bangladesh issue and the refugee is-
sue were thére, it was possible to ex-
ecute geveral programmeg including
land ceilings and ceilings on urbhan
properties, programmes for employ-
ment of youngsters well linked wup
with development and similar other
programmes, When 80 many progra-
mmes could have been implemented,
why was the hesitancy? I was in the
Council of Ministers and there was a
struggle there, I will not go into de-
tails, My recent book ‘Fumes and the

1118 LS-11.
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Fire, indicates all my struggles that
I had while 1 was in the Council of
Ministers, I have also attached
coples of my important Jetterg to
leaders where 1 have on many
occasions insisted on the im-
p ‘m>nauon. [t was the hesitaney,
reluctunce and the faltering of the
leadership that created the present
situation in the country, If at all any-
body has to be blamed, it is the Prime
Minister, her colleagues and the party
in power who ghall have to be blamed
for the present crisis, In 1971-72,
are wWe not aware that because of the
right approach by the Prime Minister,
the right rcactionary forces and the
extremists were on the verge of death.
How did they emerge again? It s
because of our own failures, our own
faltering, our own hesitancy. Why put
the blame on the Opposition and
absolve the leadership from itg sins
of omission and commission?

The agitation in Gujarat was not
started by the political parties, It
were the students who s.arted the
agitation. It was only afterwards the
opposition political parties joined that.
I am not here to defend any act of
violence. I must make it clear that
any.hing that prohibils the progress
of the country, that halts or hinders
production, that breaks down the
discipline of our parliamentary demo-
cracy is not at all advisable and it
must be condemned. I do condemn
such sort of violent acts; I am not
here to defend them,

Why did this agitation start? The
Prime Minister made a reference to
incidents of the last two years. Hag we
acted on our own economic Programe.
me and our own social programme to-
day you would have seen &n alto-
gether different India., 1 know things
from close quarters. In 1069 in Banga.
lore my amendment was supported by
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170 members of the AICC, amendment
to nationalise the banks, it was not
then accepted and I was persuaded to
wait. But no sooner the political life of
the Prime Minister was at stake than
the banks were nationalised within a
week, The party welcomed it. The
party did not split on programmes;
the party split for personalities. But
even then we welcomed it because we
fel. that it would accelerate the whole
process of the politics of commitment.
Unfortunately it did not happen.
After the massive mandate nobody
prevented us from implementing that.
It is we who altered and we are the
fathers of the situation that is insist-
ing in the country today. Why are we
forgetting that? So far as the econo-
mic programmes are concerned, it 1s
being said that they are the program-
mes of the Prime Minister. I can un-
derstand the programmeg of the party
in power, the programmes of the
Government. But why are they creat-
ing the personality cult? It is also the
way to develop dictatorship in the
country. Let us not forget that.

Even then gs an ardent admirer of
economic programmes, I am here to
welcome those programmes, I can as-
sure this House that whatever may
be my differences with the Govern-
ment, all my endeavours will be to
see that those programmes gre a suc-
cess and that all possible cooperation
is given to them. I should like to have
that constructive approach. Let me
be allowed to say that when I look
at the ‘21 Point Programme’, the basic
decisions are not there, Keeping the
planning process on permanent holi-
days, it will not be possible to imple-
ment the programmes, Except the
two programmes national permits
and raising the limit from 86,000 to
8,000 by way of income-tax, there 1s
nothing new, I will not say
it is old wine in a new
bottle; they are old vitamins in the
new bottle, nothing beyond that. All
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these programmes couwld have been
implemented without declaration of
emergency. To say that an emergency
was necessary is a blatant lie, if" 1
may be allowed to use that word; no
other word could be found fit for it.
Was this emergency necessary for the
implementation of the programme?
We had amended the <Consiitution;
the 24th, 25th and 26th amendments
were passed by the Parliament. If
some obstacles were there, we could
have amended the Constitution. We
are going to amend the Constitution
to say that an order by the President
or the Governor declaring the procla-
mation is non-justiciable, we shall
discusg it tomorrow. We could have
made geveral such amendments neces-
sary for the programmes and made
them non-justiciable, What prevented
us, There also we faltered. The rea-
sons for the present state of affairs
are very clear. It is the non-imple-
mentation of the programmes It 1s
the politics of convenience, not the
politics of commitment which is the
main cause of the situation that exists
in the country today. The Joint Select
Commi:ttee of the House unanimously
presented a report against Defections.
Who had prevented the Government
in putting a permanet stop to defec-
tions? All political parties, no doubt,
contributed to defections. But the
party in power had a special respon-
sibility in ending this free auction of
elected represcntatives so dangerous
to our democracy. Sir, was it not pos-
sible to stop this horse-trading? Are
we not responsible for raising hopes
in the minds of the people? So far as
corruption js concerned, I want to say
that the time of the House should not
be unnecessarily wasted. When 22 MPs
were involved 1n a scandal, should we
not take into consideration that we
were responsible in forestalling the
discussion in this House? Sir, I myself
requested the Prime Minister on 7th
October and then through g letter
that the corrupt practices should be
stopped.  Had the Prime Minister
acted on the suggestion which 1 per-
sonally made to her and had relieved
Shri L, N. Mishra, it would have
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saved both a precious life and the
prestige of the Party. The Governor
of Bihar, Shri Bhandare, a  senior
member of the Congress party had
openly stated that there were five cor-
rupt Ministers in Bihar Cabinet and
he was not prepared to administer
oath of office to them, Why such
Ministers were allowed to continue
after this statement? Sir, these are the
various faults which we cannot for-
give. The situation in the country is
very clear today. It is because of
the Opposition parties coming to-
gether with more cohesiveness and
they had not remained only a grand
old alliance, the prospects of the rul-
ing party have suddenly. changed.
Gujarat elections had amply proved
that with all use of money, power
and p=1sonal prestige, it will not be
possible for Mrs. Gandhi to acquire
or retain power through democratic
elections, Grand loyal exhibitions were
organised through meetings and ral-
lies to convince the people that con-
tinued leadership of Mrs. Gandhi as
Prime Minister was indispensable
for getting the contents of the petition
filed in the Allahabad High Court.
Without bothering much for the jud-
gement of the Supreme Court, it was
announced in unequivocal terms:
“India is Indira and Indira is India.”
“She was our Prime Minister yesler-
day, she is our Prime Minister today
and she will be our Prime Minister
tomorrow.”

Sir, June 12 was bad day for the
Congress Party. The rude shock came
when Mrs. Gandhi was unseated and
disqualified to contest any elective
post for six years by the Allahabad
High Court. Though the judgement
wag unfavourable, it was perhaps the
golden opportunity for Mrs. Gandhi
to establish moral leadership along
with her political peadership in the
country, With a view to respect the
judiciary by the highest executive
personality anq to create idea] con-
ventions for healthy democracy,
voluntary declaration by Mrs. Gandhi
to step down till the final ruling of
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the Supreme Court would have rais-
ed her prestige sky-high, Sir, I would
therefore like to request the Govern-
ment to immediately withdraw the un-
warranted emergency, to release the
poli.ical leaders and workers and to
resume g national dialogue, I hope
sanity will prevail and the patriotic
Congressment and the Bhishmachar-
yvas in the Congress Party will no
more tolerate any further vastra-
haran of the deity of our demo-
cracyity. Sir, it is the way of looking
at democracy? Is it the way of
creating judiciary in our country?
This is not democracy but hypocricy.
How can we say that there is a love
for democracy?

Sir, when I look at the series of
ruthless undemocratic measures ini-
tiated by the Prime Minister, I get
a feeling that Mrs, Gandhi has gone
dipsomaniac with power and has been
planning to be a magalomaniac to
prove as the greatest lady in the
world. She would not allow the Par.
liament to function so far as she is
aware that she cannot retain and
continue that power. That is the whole
tragedy today. I hope and I ghall be
happy, if I prove to be wrong. That
is the whole tragedy today. I appeal
to the Prime Minister to please think
of the democratic traditions that her
father Shri Jawaharlal Nehru and
other great leaders have taught to thig
country. I have no doubt that if she
reconsiders, there are chances of
getting the present situation' rectifi-
ed.

No sooner one enters the British
House of Commons one finds a plague
fixed at the entrance which reads:

“I have grealest detest for your
opinion. But I  shall fight unto
death to preserve your right to ut.
ter your opinion, —Voltaire’,

In thc context of the existing cir-
cumstances, may I through you, Sir,
reques: the Government to put =a
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plague at the entrance of our Parlia-
ment House which should read:

“We have greatest detest for
your opinion and we shall fight unto
death to destroy your right to ex-
presg your opinion. Indira Gandhi
D. K. Barooah”.

and with the permission of Shri Indra-
jit Gupta—*S. A, Dange’” This un-
veiling ceremony should take _ place
at the hands of our President. The
Speaker should preside ang the Vice-
President and Chairman of Rajya
Sabha should express a vote of thanks,
bidding farewell to our democracy;

Sir, may I appeal to all sections
that even today the time is not lost.
I can understand taking action against
hoarders, blackmarketeers gndg anti-
social elements, But so far as political
leaders are concerned, please release
them. Let us re-think about the
emergency. Wherever it is necessary,
1 shal] stand by it so far ag the socio-
economic transformation and the pro-
gress of the country is concerned.
That is the way of dealling with it.
A national dialoguc is necessary.
Through this we could evolve a
national programme of action, Let us
involve the millions of our people in
its implementation. By these dictato-
rial methods, Government may get
some satisfaction of retaining this
power in their hands, but it will not
last long. The people are bound to
rebel. My call to the millions of peo-
ple of this country ig this: Please be
patriotic and express your resentment
at those atrocious measures through
peaceful, non-violent and legitimate
means, My call should reach the
people. I hope sanity will prevail and
I hope the patriots among the Con-
gressmen will see that our democracy
and independence is not destroyed. 1
grateful to you for giving me this
opportunity,
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9T HHAG Ao O ofr & §Y seaw
wege firar § % IwT aaga w4 & fom
e BT £ | W Yo7 favarm o1 fR
gary faddl aw ¥ v Jw Y S
sffeafaqy & oo swwmaaet ®r
e F4, dfrw Ia% frard wr gw
R Fg e g 5 & 7 A -
WIEATAT HT AW 979 & WX T 747 &
T TEY § | SRR I A Ay
a7 ¥ g &t § W1 0F Awa wway
# weY a.fam 3@ Y frforw wcar ¢

R "gw aifar st 9T Wi 5y
A}, AW WA & wfad iAr
Vs 21 AT A oF U7 "y A
A Fg 9HT §—F 9« aF war afeag #
% v oy AN A WA H
feare A g/, 7 I AWTAT 9@
H Fo Fgr AW A& Gl & dfew #
O FE | WWTE A AWT WY I
Tq 9d 9v Ar-ad fear g gar W
1A Ao faedy 7 agr fomr ) we
grfvar St famr agw faar @ & 2w
FT FGT FT WIS FAAAT AR FT @
§, AEWT & ATAET F7 @ F
IFAY OF A1 g9 Aged @dY afe guwT
AT W FB FEAAT & HAX 97
qTAT AT I AT WA & 9ree
oA PR A A ITET W MR F@T
AfFA "I qET AN A FTE QAT HgAv
%15 fame W@ 7@ w@ar Mwg
fazd fama i AT afagr s @ &
AT WY WY X 9 IO qRqiw
Aar foar @ § AR AT W wEy &
e & oy 93® & fora v 97 1 grfcar oY,
M ] qG A F AT W7 ArAE
fear 8. . . .

SHRI MOHAN DHARIA: Mr, Chair.
man, during my Ministership, I never
addressed even a single letter, (Inter-
ruptions),

ot Teey fawwr (IFOR) o
AR gumfe fY, s feafy
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MR. CHAIRMAN:; He has every
right to say this. You please sit
down. You know the rules.

oft < wx faew . qumfa S,
wae W gErE | A A el A
WIgE 99T AE % @ &1 & arar
TR ¥ WA I Fg @ a1 fF mrgewr
WA Y & 98 HAR JF T AT
AT GRTATEC-qAT A Y a9 & FF
Q| W w9 A Fw A%g w7 Wg A g
fear @ e st ¥ &1 & ST & A9
¥ wm g & 37 afedt w1 &g Srean
g fr Fenfaal & g9 @7 & =9
wr g § for zaf § 7 frnd¥ e
WX ¥ I-g Fer & & W gwrQ
37zt & wrd favara w8y & 1 o7 Pt
qAE X WW N WT T g, AR 97
SFTw S & ww § 5y a¥ g7 ar et ok
et & g, 7Y% AoAE 7 T Ry
% FAHT w7 eI AT & ofeat &
AT Frdwal @ & fam wwr fF
g% WH § #IR T 1@ | ATAAE 91
FT FATH HIAT T 9T GEY 9T HA
g Fgr fr GO @ @ e
g wo ¥ foufg &9 & 93 ) 98 T9e
ITHT TEA AT AFT & | WO AT oY
T @ 5 s s ¥ 93 wf,
wifr &1 37w AN TN W @ Ay F
T a<g BT 19 HOT A8 A & oy,
FwTh wHafEl & Al ar gfw &
graey ¥, oY qurw 9T g FEAr &
(% 99T /ey & St e foar § oy
W A ot B awrar 8, qw A gt
wiv & TaT @ | WK 97 T fao
qrfeqt Wt wrveY § , IR wwET oY
WwAY § IAE AT O AT T 4, e
g7 M W T X oaw o
¢ Tt wrd § e g A e
T & & ¥ | ¥fewr Rar @ i
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g5 o< § ag ooft ot 7w @ § e 2w
T A AT 9 q¢F & QAT ¥ QT
&1 o FEW g AT ¥ YIAT § TEN
IAwy €7 o &7 @ A afew A /A
#7 o AgA AT ¥ay fEav § | afeqy oy
# WAT T 9 qag A & awar §)
ag ard gfar & awraTeaat Wy W
o 3w Y T Y A WR 9E fF
TU FAT Y W, wHEy Wi wfew

g o g wga @ e @&t saes g1 Y
g FHAT | T BT FATES § T GFOF
g dfer o w feadl & wI H @
T FW F & A frar feo o
femY & at ¥ w33 9 f5 & TMAF
g g g sFar | Wi giar i
sy & awvar & fe @it wg T QN
AT, TS FATHE TG §Y AFaAT |

MR. CHAIRMAN: I thought you
are speaking on the proclamation;
and not on Mr, Dharia.

ar T oo r faww . gamfy o,
fadndt z=ft & ford wrelt oY e €, ww
qg 2w ¥ wadq WgY &, 5 qwy q
& gl 31 97 wHw v F Aq
AT BT AT FA F G g @A77
maﬂﬁ'ﬂa'{fmquq, W
fadrdY asr Qut <@ § @Y AT IA% |y
WT FAAT | WY WA ST oY Jrd gy
T & fag woie 3 @R @Y wAar
WY & &1q qry avel g §, wg B
Wt ot @
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LT w4y § =% oy § wiear Wy
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ey o= wet g% T AFq F 0 oA67
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fe wa welt B aww LT A FW F7A
#1 3faa o ¥ R o a9 w1
F1E T TAMT 7E & FFAT 1 A ;AW
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JEHT FE A T FE |

T et F Ay & fAOe = ¥
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R iR o It ¥ o
I 9X gEfraw F{ & FHaT I8
W ¥ g WA 1 WY AN gAY
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IX ¥ T ¥ T, HIST ALY 4T
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W WY & a9 & W qwwT o aue
3T E1

MR, CHAIRMAN: Now, Mr. Dharia,
kindly listen. I just want to point
out to you the procedure regarding
personal explanations. I am reading
Direction 115C of the Speaker:

“No Member shall be permitted
to make a statement by way of
personal explanation under rule 357
unless a copy thereof has been sub-
mitted in writing by the member
to the Speaker sufficiently in ad-
vance and the Speaker hag approv-
ed it..,.”

That is it. If you want to make a
persona] explanation, you can send it.
We can consider it,

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khamman): Babu Jagji-
van Ram says that right action must
be taken in right time. I woulg have
been very glad to give my support,
if it was right action. Let Babu
Jagjivan Ram put his hands in his
heart, consult his conscience and say
whether it is right action. I make
this appeal to the other members of
the Congress Party also. What has
happened to  their conscience,
which was there in 1969, when
all of us swore by this
conscience? All of wus put our
shoulders to the wheel to build this
Congress organisation. Ig it right for
Shrimati Indira Gandhi to go back
on her own promigse? She said as the
New Year’s message in 1976:

“Some totalitarian systems, it is
true. have put all their people to
work, have eliminated flies and also
dissenters But many dictatorships
have failed to solve basic problems.
When the problem was open for us
—at the time we framed our Con-
stitution—we  deliberately chose
democratic system although we
knew it was slower in its ways.”
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Why this hurry now? She knew it
was slower, ag she herself has said.

Secondly, were these friends, the
hon, Ministers, consulted about the
emergency? Were they taken into
confidence? Did the President him-
self know about it? The emergency
took birth in the midnight. When the
Chief Ministerg met the President, did
they ever mention about the existence
of the emergency at that time?

What are the pre-conditiong for
declaring emergency? The Chief
secretary of each State hag to send
reports about the existence of the
emergency. Was 1t sent? Has any
Chief Secretary ever reported about
such a grave internal threat?

Then, what about the Home Secre-
tary, Shri N, K. Mukherjee? He was
asked. ...

SHR1 S. M. BANERJEE (Kanpur):
If the hon. Member is reading a quo-
tation, let her say so.

SHRIMATI T. LAKSHMIKAN-
THAMMA: I am not quoting anything
v+.. (Interruptions), I am sorry for
these comrade friends of ours, who
have started belicving that socialism
is coming into this country with rac-
ket pace because capitalism is divided
into this side and that side. They are
not able to exploit the gituation be-
cause the Communists are fighting
among themselves. Instead of trying
to capture power by having unity
among themselves, they are siding
with the capitalists. My hats off to
them. They are thinking that socia-
lism will come very soon. Social wel-
fare programmes cannot ‘be imple-
mented by mere talk in the name of
socialism. I am sorry for the state of
affairs in which I find the people of
this country. I do not mind these
measures if there is any threat to
democracy or to their ideology. There
is no threat either to fheir ideology
or to democracy,

of Proclamation of
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Coming back to Shri N. K. Mukher-
jee, he hag asked to pack off because
he did not find any emergency. What
happened? In his place Shri Khurana
was brought from Rajasthan.

MR. CHAIRMAN: May I tell you
that it is g very salufary rule of this
House that people who are not pre-
sent here should not be named?

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): She 1s telling the
truth,

SHRIMATI T. LAKSHMIKAN.
THAMMA: Coming to these old peo-
ple, Shri Jayaprakash Narayan, by
whatever name you call him, it was
he who was responsible for the sur-
render of the dacoits to the Govern-
ment. Then everyone praised him on
the floor of this House, including
members from the other side of the
House. Bouquets and laurels were
given to him. Today suddently the
becomes something else. 'This Jaya
Prakash Narayan or whoever it is,
even the worst criminal has a right
for trial. He has a heart attack and
he is taken to the hospital and put on
oxygen, The radio is our property
ang the country has a right to know
what is happening. If you want to
shut their ears, you cannot supress
their souls and soul force js much
stronger. I do not want to quote
Charan Singh who stood by us, Where
would we have been but for him.
Forget all about it because platitude
is not in the dictionary of some pecple.
Gandhiji himself said:

“I hate to point out shortcomings
of an individual bui to shut one’s
eyes to the terrible consequences of
the rot set in in the individuals of
the organisation like the Congress,
noble in its origin and admirable in
its achievements, woulq be heinous.”

What is wrong in pointing out if
somebody is fighting corruption?
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Then about the police, There was
a meeting in Geneva of the police-
men from 10 different countries. This
is not quoted in Exhibit No. 4. I am
quoting from a newspaper of June
21st. The policemen themselves met
and passed a resolution saying that
they would not obey illegal orders,
And then there was a judgement of
the Allahabad High Court in 1930
during the British Raj, when like
T, N. Singh produced some pamphlets
asking the police to disobey the ille.
gal orders of the then Government.
He wag put behind bars. There were
many like him who were put behind
bars. They would not care because
freedom is greater and no price is too
great to preserve this freedom of ours,
not even the price that Bhagat Singh
paid. Then the Allahabad High Court
—it seems to be a historiec High Court
—gave a judgement that that pam-
phlet did not constitute treason all
the prisoners were let off under the
British. Today what happens? 1If
you say that illegal orderg shoulg not

be obeyed, it becomes a erime.
T O A #

Anybody who succumbs to fear is a
prisoser, not those who are in prison.
Feay is haunting everyone and you
want to live by having the police and
militery around you.

oY #) &, ag g #Y A7 A WA
gl N gz T & & A Y T AT
wa g

MR. CHAIRMAN: One minute more.

SHRIMATI T. LAKSHMIKAN-
THAMMA: This is what Gandhiji
said. I do not know if the mention
of Gandhiji is also a sin, My friend
quoted Tagore. Even that was not
allowed to be published by the press.
Gandhpl said:

“Dimocracy to be true should

cease to rely upon the army for
anything whatsoever. It will be

Proclamation of Emergency

poor democracy that depends for its
existence on military assistance.
Military force interfers with the
free growth of mind. It smothers
the soul of man.”

I am glad that you have given an
opportunity to the people of India.
They are intelligent, they know what
to do and when. They know what is
in the heart of the military and the
police.

They do not want innocement men
to be shot.

MR. CHAIRMAN: I am calling the
next speaker,

Wiadt 2o waWIFFATI: T 99
szl & wrq g=at w1 @9 @
W wTLH AT FAAT AT AG H
H TZ AT &, WA A9AT & AT @AY §
T TAT EF AT a6 § 417 2 9y L,
AAMmIFIEfrgmer oy §1
THI A A BT AL U FT 72 &1 qgq0
g /AT NI 21

I appeal to the conscience of my
Prime Minister to consider this mat-
ter. She is our leader. Ag a woman,
I have the greatest respect for her.
Now, her true nature has come out.
Now, we won't care. (Interruptions).

I appeal to her and to the party to
consider the whole maiter,

T4 g T er g
T@ § wife Svar swadl ey g
TR @ T ¥ @ T A e
= g

ot quo wreritare ¥ : (Frr -
X)) AR FwiwrasT gy gady
ET § w47 F Ay vk § oy W
o gt &) e wo G e gurd
wwe ¥ oxe) Y g giw ®Y
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I i § F ¥ ¥ v agww oF
frea § oY 38 wwe § gqonhive #1
aq ¥ @ &1 a9 A 7 gW qww Ay
Jw w3 gT 9 wiwor famr & W W
oY € § 9 ¥ qga a9 § 1 & wAwar
g f5 oY w2 Sorar Y § 3 @ A
9T W 78 9% 3T AT § WK 4g
facgw aft 2w &1 oo N oY
FLIA § ITHT T9E ¥ FOHC B qAv
FEH I3 & fAg wg gav a7 §
# ax-uF Qe qiET & QF F1 Har
g I T 9gar § v & wr e
#H 1 awfaw oft § s ag a1
WX &7 FTw 77 T & 6 ogi-ort
gadt ¥ s o9 gu & W &
wfz a3 It faerar ol | Sroumodio
w1 17 38 41 fr foad G & mw
aEw €W X fog & s R
foar oy, I FWAR ¥ O fear
S | g I AT AT FEHT 47 |

99 @9 FT F1a%9 9g 97 fh agi &
AR &1 fegarswT &0 1 @
WA ®Y AF WAL § GTAA WIQ A
ITHT HEA! TEET WA W STar |
I IT I @ e
W §Y N FT 6T FA G I 0
foomar ov e &8 agr fear war § &
IR I A AT 9T AT F GG
{9 | 9% STHT FITFA 97 | 5T FTHT
N WY @S T ST owar 9r)
ot @ A T A 7 aRwe AR
fear &Y sréargal & foor gor gra 4v
T TS TR I A § 1 I T A
I & AT I g v 9v arfe A
T TAW § IR O oY | A
Ty T & fF @ xg wrdEn § o
N wg T E 1 F R a1y
& 1 el wE grefaal § § s O
wreey Wit 2T frer wrar § ot Saradh
# #rf Tar o F w1 d3av § Forad
1110 LS—12

TURE AND IRRIGATION
JAGJIVAN RAM): Mr. Chairman, Sir,

of Proclamation of
' Emergency

T wgd ma QA § ar e
dwar wR § Y & | A
F w7 WY ow 38 & X fn
o1 |

"It @ fraw @1 9 ¥,
T-IFHIT 1 A% 7 W) ww fram s
M-I FY AFT WX OF &Y F
W IFR QAT ¥ A qI7 A g
34 Tz ¥ wigw A 7@ A&, ..
(feTesiw) . . . &% aYoftogwo ATAY ®Y
& Ty 97 | qF Y § S 98 o
fear faur | geT v ug @ ¢ s
gfrafafeat & st amm wwex §
St-aTzq wigax § o agr gal Wm
T I §, ) Fayy v § 59 A
e ffa A | 9T T R A A
wOT ¥ 4 a9 TR gfew arel # g
7o 2 fam av B 5 9w e
%2, A T A NEwE T T g @Y
F A T T qonfaat & § w1 FT -
feat %t aoig ¥ &Y ag @9 ¥O F@wC N
FAT 9T 2

WOSATA %1 aCh § AT oy
HIRITAT AT & | WIS AGT Wi S_W
H o« Sofise & a] fRar v qraw
o S9 fer & gaw fac o s
frr et T W T gRT § | T faT
qT ¥ oY s1edy 9 W AT Y JaAv
& weer v 9% fex g wwell
At VAT AT | A ITN
FHET S ge & woAT wew v
wAT E
MR. CHAIRMAN: May I request
you to conclude within two minutes

so that Babuji may start and then he
will continue tomorrow also?

THE MINISTER OF AGRICUL.
(SHRI

the House has been discussing :this
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[Shri Jagjivan Ram]

motion for more than 14 hours now
and a large number of Mémbers have
participated in the debate. The de-
bate has raised many points from
various points of view. I would like
to examine specially the points that
have been made by the Members who
have opposed this metion.

GMGIFND—M-=1119 LS-—18-8-7—978

Proclamation of Emergency

MR. CHAIRMAN: He may cuntinue
tomorrow,

19.58 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Wednesday,

July 23, 1975/Sravang 1, 1897
(Saka).



